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SYNOPSIS

The instant Original Application is being preferred under Section 14 read with Section
18(2)(a) of the National Green Tribunal Act, 2010 against the inaction of Ministry of
Environment, Forest and Climate Change (hereinafter “MoEF&CC”) and the West
Bengal Pollution Control Board (hereinafter “WBPCB”) in keeping the proposal dated
05.04.2024 of the Applicant pending and causing undue delays in its consideration

without any justifiable reason.

That on 05.04.2024, the Applicant had submitted an application to MOEF&CC seeking
expansion of its existing Sponge Iron Plant by installation of a Sponge Iron Plant with
2x200 TPD DRI Kilns, 4x15 Induction Furnaces, 400 TPD Rolling Mill & 8 MW
Capacity WHRB based Captive Power Plant. The said proposal was considered by the
Expert Appraisal Committee on 14-15.05.2024, and the EAC in its 58" Meeting
recommended to defer the proposal and obtain comments of the Policy Sector of 1A
Division or Legal Monitoring Cell of MOoEF&CC regarding appraisal of the project in

Violation Category.

Thereafter, the Expert Appraisal Committee (Industry-1 Sector) in its 64" Meeting held
on 21-23.08.2024 observed that action should be initiated against the Applicant for
alleged violations that occurred during the period 01.07.2007 — 06.08.2009 under the
Environment (Protection) Act, 1986 as prevailing that time and that proposal should

only be listed once necessary action has been initiated by the concerned authority.

Accordingly, letters have been sent by the Applicant and MoEF&CC to WBPCB on
04.09.2024 and 06.09.2024, respectively, requesting it to initiate appropriate
proceedings in terms of EAC observations. However, no requisite action has been
taken by the WBPCB till date, due to which the proposal of the Applicant has been

stalled.



That it is also worth noting that on 05.11.2024, a letter was issued by WBPCB to
MOoEF&CC seeking clarification as to whether the action is to be initiated under the
Environment (Protection) Act, 1986 (as amended by the Jan Vishwas (Amendment of
Provisions) Act, 2023”) or the unamended provisions prior to the Jan Vishwas Act. It
Is submitted that almost five months have elapsed; however, no such clarification is
forthcoming. This is despite the fact that the Applicant has addressed representations,
letters, and even requested for appointments. However, even these requests have
remained unanswered. As a result of this arbitrary inaction of the authorities, the
Applicant is facing huge monetary loss while the project expansion continues to remain

in limbo.

Most importantly, the MoEF&CC while considering the aforesaid proposal has
wrongly considered the Applicant to be a “‘Violation’ case, even though the project has
been examined several times in the past, and Environment Clearances have been given
by both State Environment Impact Assessment Authority (hereinafter “SEIAA”) and
MoEF&CC, while considering Applicant’s proposal for grant of Environment
Clearance (hereafter “EC”) for expansion of project and for extension of validity of
ECs. Infact between 2009 — 2018, the Applicant undertook the expansion of its project
three times and submitted applications for obtaining EC for the said expansions from
SEIAA and MoEF&CC. Significantly, the applications were duly considered and
significantly, despite rigorous, in depth and a thorough review, no deficiency or
violation was ever found by the SEIAA or MoEF&CC and accordingly, Applicant was
granted EC by SEIAA on 07.08.2009 (First expansion), and 03.02.2010 (Second
Expansion) and by MoE&F on 20.05.2011 (third expansion) without any objections.
Infact in the grant of such clearance it has taken into consideration the past conduct
and practice of the Applicant and only after thoroughly examining the said proposals,
have granted the respective ECs as many as three times as stated earlier. Even the

Industrial Area (Asansol Durgapur Development Authority) was established before the



EIA Notification, 2006 came into being, and the NOC for establishing the Integrated
plant was established on 30.05.2005. The ADDA which housed the Integrated plant

also obtained the EC on 06.11.2006.

Further, the Applicant had also submitted proposals dated 15.07.2017 and 27.04.2018
seeking extension of the above ECs. The said applications were duly considered and
on 18.08.2017, SEIAA extended the validity of EC dated 07.08.2009 up to 06.08.2019
and EC dated 03.02.2010 up to 02.02.2020. The MoEF&CC also considered the
proposal dated 27.04.2018 in its 32" EAC Meeting and extended the validity of the EC
dated 20.05.2011 up to 19.05.2021. It is significant to note that while considering the
above proposals, no shortcomings, deficiencies or any non-compliance with the
conditions of the ECs were observed by either SEIAA or MoEF&CC. Moreover, the
said proposals were examined, as stated earlier, taking into account the existing
operations of the unit, MoE&F Circular dated 21.11.2006, NOCs issued by the State

Authorities and following the due process.

However, when the Applicant submitted the aforesaid latest proposal seeking EC for
expansion of its sponge iron plant (fourth expansion), the EAC, in its 2" Meeting of
the Re-Constituted EAC (Industry-1 Sector) held on 10-12.12.2018, observed for the
first time that the Applicant had allegedly failed to obtain EC by 30.06.2007.
Thereafter, the proposal was considered by EAC (Violation Sector) on 29-31.01.2019,
wherein EAC determined the alleged violation period to be 01.07.2007 — 06.08.2009
and consequently, Terms of Reference dated 27.06.2019 were issued to the Applicant
under Violation Category for its alleged violations for the period 01.07.2007 —

06.08.2009.

It is humbly submitted that the action of MOEF&CC in treating the Applicant as a
‘violation’ is absolutely arbitrary and erroneous, after three expansions were granted

to the Applicant with a thorough examination of the past performances and
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establishment criteria of such plants. As noted above, the project of the Applicant has
been subject to examination several times before the SEIAA and MoEF&CC, and
despite its detailed scrutiny, no shortcomings or deficiencies have ever been observed
on the part of the Applicant. Therefore, the action of the MoEF&CC in considering the
Applicant as a violator is manifestly arbitrary, irrational and disproportionate. The last
Minutes of the Meeting without referring to the said proposal as a Violation Category
observed that action should be initiated against the Applicant for violations that
occurred during the period 01.07.2007 — 06.08.2009 under the Environment
(Protection) Act, 1986 as prevailing that time and that proposal should only be listed
once necessary action has been initiated by the concerned authority. First of all, such
an observation is arbitrary and not tenable in law and secondly, the concerned authority
I.e. the WBPCB has not taken any action in this regard except writing letters to
MOEF&CC and the MOEF&CC has sat over such letters since the last six to eight

months.

The Applicant, has been requesting the Authorities to follow the due process of law,
but has not received any reply to the same, and consequently, its application for the

grant of EC for fourth expansion is pending for approval since long.

Hence, the present Original Application.
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LIST OF DATES AND EVENTS

DATES

EVENTS

27.01.1994

MoE&F notified the Environment Impact Assessment
Notification, 1994 (EIA, 1994). The projects mentioned in the
Schedule 1 of the notification were required to obtain
Environment Clearance under the EIA, 1994. Sponge Iron
Processing units were not covered under the EIA Notification,

1994,

01.03.2004

M/s Calstar Sponge Ltd., a private Company, was incorporated
and has its registered office at 18, R.N. Mukherjee Road, Kolkata

— 700001, West Bengal.

30.05.2005

Asansol Durgapur Development Authority (hereinafter
“ADDA”) was granted NOC by Jamuria Municipality for setting
up an ‘Integrated Sponge Iron Plant’ within Jamuria Industrial

Estate by the Applicant.

21.04.2006

ADDA applied for issuance of NOC from the WBPCB for
setting up an Integrated Steel Plant within the Jamuria Industrial

Estate by the Applicant.

10.05.2006

Applicant applied to WBPCB for issuance of Consent to
Establish (NOC) under Section 25 & 26 of the Water (Prevention
and Control of Pollution) Act, 1974 and under Section 21 of the
Air (Prevention and Control of Pollution) Act, 1981 for

manufacturing Sponge Iron- 6000 M.T.
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14.09.2006

MoE&F notified the Environment Impact Assessment
Notification, 2006 (EIA, 2006) in supersession of the earlier

1994 Notification.

06.11.2006

MoE&F granted Environment Clearance as per EIA Notification
1994 to ADDA for establishment of Industrial Estate at Jamuria,
Bardhaman District, West Bengal for the purpose of setting up
of integrated steel plants including sponge iron plant, induction
furnace, captive power plant, cement plants, refractory units and
rolling mills. Layout map of Jamuria Industrial Estate includes

the Applicant’s unit.

21.11.2006

MoE&F issued a Circular with regard to Guidelines for
Categories of Projects which were not required to obtain
Environment Clearance under the EIA Notification, 1994 and

now require to obtain the same under EIA Notification, 2006.

21.02.2007

WBPCB granted Consent to Establish in favour of the Applicant
for manufacturing of Sponge Iron — 6000 TPM. Point No. 24 of
the Special Conditions issued to M/s Calstar Sponge Ltd
specifies that that the unit should abide by the conditions
specified in the Environment Clearance dated 06.11.2006
granted to Asansol Durgapur Development Authority by the

MOoEF for establishment of Industrial Estate at Jamuria.

10.03.2008

Applicant applied for Consent to Operate under the provisions of
the Water (Prevention and Control of Pollution) Act, 1974 and

the Air (Prevention and Control of Pollution) Act, 1981.
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05.09.2008

First Consent to Operate granted to Applicant under Section 25
& 26 of the Water (Prevention and Control of Pollution) Act,
1974 and under Section 21 of the Air (Prevention and Control of
Pollution) Act, 1981 for manufacturing of Sponge Iron-3000
M.T., Coal fines (by product) -350 M.T., Iron ore fines (by

product)-400 M.T..

16.06.2009

Proposal for expansion of existing plant by adding (i) Induction
Furnace of holding capacity of 8 tonnes for the production of
M.S. Ingot of 0.024 MTPA (ii) A Continuous casting machine of
tow stand billet casting of 100 mm & 160 MM (iii) Thermal
Power Plant of generating capacity of 5 MW as a waste heat
boiler (hot flue gas from the existing 2 x 100 tonnes, sponge iron
plants at the existing site, submitted by the Applicant was
forwarded by Senior Environment Officer, Government of West

Bengal to the Secretary SEAC.

07.08.2009

( First
Expansion)

Applicant was granted EC by the SEIAA as per EIA
Notification, 2006 for the expansion of its existing Sponge Iron
(2X100 TPD) for installation of Induction Furnace (1X8 MT),
Continuous Casting Machine and Waste Heat Based Captive
Power Plant (4 MW) comprising of WHRBSs (2 x 10 TPH) and

steam turbine.

22.08.2009

Proposal for second expansion was submitted by the Applicant
along with Form I for installation of 5 MW Captive Power Plant
using coal & char as fuel and a rolling mill to manufacture MS

rolled products of 72000 TPA within the existing plant.
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13.10.2009

Letter from Senior Environment Officer, Government of West
Bengal to the Applicant with a direction to submit the
Application for EC for the existing unit for manufacturing of
sponge iron, equal to or more than 200 tonnes per day along with
captive power plants to the Ministry of Environment and Forests,
Government of India as the project is a category “A” project
because the individual units located in Industrial Estate of
Jamuria (which got it EC on 06.11.2006) also had to obtain

separate EC as per EIA, 2006.

16.10.2009

Renewed Consent to Operate was granted to the Applicant by the
WBPCB under Section 25 & 26 of the Water (Prevention and
Control of Pollution) Act, 1974 and Section 21 of Air

(Prevention and Control of Pollution) Act, 1981.

20.10.2009

MoE&F issued a Circular providing that while considering
expansion proposals for grant of environmental clearance, EACs
shall also obtain information on status of compliance of the
conditions and environmental safeguards stipulated in the earlier

clearance letters, and discuss and record the same in the minutes.

22.10.2009

Letter from the Applicant to the Member Secretary, SEIAA to
consider the Application for grant of EC for setting up of 5 MW
Captive Power Plant. The Applicant had stated that the EC for
setting up of 2 x 100 TPD Sponge Iron Plant at Jamuria Industrial
Estate was obtained by Asansol Durgapur Development

Authority (ADDA) on 06.11.2006 and further the grant of EC for
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setting up of 5 MW Captive Power Plant comes within the

purview of SEIAA.

29.10.2009

Form-1 submitted along with the application to the MoE&F for
obtaining the EC for the third expansion by installing 2 x 100
TPD DRI plant, 2 x 9 MVA Ferro-Alloy Plant, and 8 MW

Captive power plant.

04.11.2009

Clarification was accepted by SEIAA and in light of the same,
SEIAA forwarded the proposal of the Applicant to SEAC

through a letter for consideration.

26.11.2009

Additional Details/Information/Clarifications were sought by the
MoE&F from the Applicant such as, reason for asking EC for
DRI (1,20,000 TPA) and CPP (12 MW) when the proposed
expansion is for DRI (60,000 TPA) and CPP (8 MW) only,
reason for asking the EC for the existing units which have

already been commissioned among others.

18.12.2009

Reply from the Applicant to the MoE&F letter dated 26.11.20009.
Applicant had clarified that the present EC was only sought for
2 x 100 TPD = 60,000 DRI, 8 MW Captive Power Plant and 2 x

9 MVVA= 30,000 TPA Ferro Alloys.

03.02.2010

(Second
Expansion)

The Applicant was granted Environmental Clearance for
expansion of existing Sponge Iron Plant for the proposed
expansion for installation of 5 MW Captive Power Plant (AFBC
Boiler 30 TPH) by the SEIAA as per EIA Notification, 2006.
The existing plant consists of 2x100 TPD Sponge Iron Kilns, 4

MW WHRB based CPP and Induction Furnace (2 x 8 tonnes).
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24.02.2010

Terms of Reference was issued by the MOE&F to the Applicant
for the expansion of steel plant requested by Application dated

29.10.2009.

14.05.2010

MOE&F accepted the request of the Applicant to waive the
project from the requirement of public hearing as per Section (iii)
Stage (3), para (I)(b) of the EIA, 2006, as the unit is located in

the Notified Industrial Area.

09.09.2010

Applicant submitted the EIA/EMP report towards the EC
proposal for 48,000 TPA Integrated Steel Plant, 1,20,000 TPA
DRI, 12 MW Captive Power Plant and 2 x 9 MVA Ferro Alloys

at Jamuria Industrial Estate, District- Bardhaman, West Bengal.

20.05.2011

(Third
Expansion)

Applicant was granted EC for expansion of Steel Plant by
installation of Sponge Iron Plant (2X100 TPD, 60,000 TPA),
Ferro Alloys (Fe-Mn & Si-Mn, 2 x 9 MVA, 30,000 TPA) and
Captive Power Plant (8 MW) at Jamuria Industrial Estate, West
Bengal under the provisions of the EIA Notification dated

14.09.2006 by MoEF&CC.

07.11.2014

MoEF&CC issued Office Memorandum, amending the earlier
Office Memorandum dated 22.08.2014, by providing inter alia
that- in case of project proponent seeking Environment
Clearance for expansion of the existing unit but had committed
certain violation and the project proponent has submitted ,all the
information and details but the State has not filed case under

Section 15/19 of Environment (Protection) Act, 1986, such cases
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shall also be considered by the Authority, as the project

proponent is not at fault.

14.03.2017

EIA Notification S.0. 804(E) - wherein it was directed that the
projects that had started the work on site without obtaining the
EC were required to apply for the same within 6 months, i.e. by
13.09.2017, and that all violation cases irrespective of the
category of the project as per the EIA Notification were to be

considered at the Central level by the EAC.

15.07.2017

Applicant had submitted an application for seeking extension of
validity of EC dated 07.08.2009 and 03.02.2010 as the project

expansions were not completed.

18.08.2017

SEIAA, West Bengal extends the validity of EC dated
07.08.2009 to 06.08.2019 and EC dated 03.02.2010 to

02.02.2020 for proposed expansion by the Applicant.

08.03.2018

EIA Amendment Notification dated 08.03.2018 whereby the
Ministry granted power to SEIAA for appraisal of violation cases

involving Category B projects.

The Notification dated 14.03.2017 was amended and the power
to assess and grant of EC for category B projects, the appraisal
and approval thereof shall vest with the State or Union territory
level Expert Appraisal Committees and State or Union territory
Environment Impact Assessment Authorities in different States
and Union territories, constituted under sub-section (3) of section
3 of the Environment (Protection) Act, 1986 along with others

amendments.
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27.04.2018

The Applicant had submitted an online application seeking
extension of validity of EC granted by MOEF vide letter dated

20.05.2011.

23.07.2018

The MoEF&CC extended the validity of EC dated 20.05.2011
for further period of 3 years i.e., up to 19.05.2021 subject to

conditions stipulated therein.

30.08.2018

Applicant submitted an online proposal along with application,
copy of pre-feasibility report for proposed fourth expansion of
existing Steel Plant by installing of Sponge Iron Plant with 2 x
200 TPD DRI Kilns, 4 x 15 T Induction Furnaces with matching
LRF and CCM, 400 TPD Rolling Mill & 8 MW capacity WHRB
based Captive Power Plant at Jamuria Industrial Estate, District

Bardhaman, West Bengal.

09.10.2018

The Proposal dated 30.08.2018 was considered at the 36" EAC
meeting (Industry -1) wherein after detailed deliberation, the
Committee deferred the consideration of the proposal and asked
the Applicant to submit revised unit configuration details of
induction furnaces along with revised Form-I and pre-feasibility

report.

10.12.2018

The Proposal was thereafter considered in the 2" meeting of the
re-constituted EAC (Industry-1) wherein after observing that the
Applicant had been approaching various Regulatory Authorities
for obtaining EC from time to time, the Expert Appraisal

Committee (EAC) has recommended the Ministry for the
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issuance of Specific TORs for undertaking the detailed EIA and

EMP study in addition to the generic TOR.

29.01.2019

31.01.2019

The proposal was referred to EAC (Violation Sector) in its 17
Meeting and the EAC concluded that the Project Proponent holds
valid EC for its existing units and also has not been referred for
violation of EC conditions. The EAC also observed that the EAC
Violation Committee appraises those projects which do not have
prior EC or have violated the EC conditions. Despite the above
findings, the Committee observed that since the violation falls in
between 01.07.2007 — 06.08.2009, it would be appropriate to
initiate action under Section 19 of Environment (Protection) Act,
1986 as prevailing at time. Alternatively, since the Project
Proponent has applied for expansion and sought for Terms of
Reference (ToR), specific ToR can be issued as per the
MoEF&CC Notification dated 14.03.2017 pertaining to

Violation.

27.06.2019

MoEF & CC has issued the TORs valid for a period of three years
I.e., from 27.06.2019 to 26.06.2022. The Ministry has issued the
TORs after taking into consideration the recommendation of the
EAC of Violation Sector with one of the conditions to comply
with the directions/orders of the Competent
Authority/body/Court issued in respect of violation during
01.07.2007 to 06.08.2009 and initiate action under section 15
read with Section 19 of the Environment (Protection) Act, 1986

(EPA, 1986).
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07.07.2021

MOEF&CC issued Standard Operating Procedure for
Identification and handling of violation cases under EIA

Notification 2006.

04.08.2022

Latest CTO under Section 25 & 26 of the Water (Prevention and
Control of Pollution) Act, 1974 and Section 21 of the Air
(Prevention and Control of Pollution) Act, 1981 was granted to
the Applicant by WBPCB which is valid up to 30.11.2025 for

Sponge Iron and Captive Power Plant.

12.06.2023

MOEF& CC, Integrated Regional Office, Kolkata has forwarded
the review of Action Taken Report prepared for the issuance of
Certified Compliance Report for consideration of the Scientist E,
IA  monitoring cell, MOEF&CC, where the proposal of
expansion of Sponge Iron Plant by installation of Sponge Iron
Plant (2 x 100 TPD, 60,000 TPA), Ferro Alloys (Fe-Mn & Si-
Mn, 2 x 9 MVA, 30,000 TPA) and Captive Power Plant (8 MW)

is pending for appraisal.

11.08.2023

The Jan Vishwas (Amendment of Provisions) Act, 2023 enacted
which came into force on 01.08.2024 qua the EPA, 1986 with an
aim to decriminalize and rationalize offences to enhance trust-
based governance for ease of doing business. The said Act
amended various provisions of EPA, 1986 including Section 15
of the Environment Protection Act, 1986. Earlier, Section 15
prescribed imprisonment and penalty for contravening the Act.
By virtue of the Jan Vishwas Act, imprisonment has been

substituted with imposition of penalty.
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14.09.2023

A Complaint by some Atindranath Chatterjee to the Chairman of
EAC Industry Sector-1, MOEF&CC requesting to cancel the
expansion proposal No. I1A/WB/IND1/436058/2023 as
continuing the present operation would be in violation of the
relevant provision of the EIA Notification, 2006 as well as all

other environmental norms and statutory provisions.

21.09.2023

The Application for issuance of EC made by the Applicant was
considered in the 44th Meeting of the EAC Industry-1 held on
20-21st September, 2023 with regard to proposed fourth
expansion of existing steel plant by installation of Sponge iron
plant of 2X200 TPD DRI Kilns, 4x15 T induction furnaces, 400
TPD Rolling mill and 8 MW capacity WHRB based captive
power plant. In the said Meeting, the EAC Members
recommended to return the proposal in its present form and
opined that the proposal for EC will be appraised under violation
category as per the Standard Operating Procedures dated
07.07.2021 issued by the MoEF & CC and the Applicant was

asked to revise the proposal in terms of SOP dated 07.07.2021.

25.11.2023

Applicant submitted its Reply to the queries raised by the MOEF
& CC which was raised during the 44" meeting of the Expert
Appraisal Committee (Industry-1) while appraising the EC
Application, along with point-wise reply to complaint dated

14.09.2023.

04.12.2023

EDS raised on Part C for the Applicant proposal No.

IA/WB/IND1/453340/2023 by the MOEF & CC.
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16.12.2023

The Applicant has submitted its point wise response to the EDS

raised on 04.12.2023.

02.01.2024

The Supreme Court stayed the operation of OM dated
07.07.2021 which deals with handling of violation cases under
the EIA Notification 2006 in the case titled “Vanshakti vs. Union

of India WPC No. 1394/2023”.

08.01.2024

EDS raised by MoOEF&CC stating that the proposal no.
IAIWB/IND1/453340/2023 was submitted under violation
category as per provisions contained in MoEF&CC Standard
Operating Procedure dated 07.07.2021. In the meanwhile,
Hon’ble Supreme Court vide Order dated 02.01.2024 in WP (C)
No. 1394/2023 Vanashakti vs Union of India, has inter alia
ordered that “Until further orders, there shall be stay of
operations of the Office Memorandum dated 7" July 2021 and
28" January 2022 issued by the Ministry of Environment Forest
and Climate Change”. In pursuance of the same the proposal of

the Applicant has been kept in abeyance till further orders.

21.02.2024

The Applicant has submitted its Representation to the MOEF &
CC to explain its position as to why the undersigned’s project
proposal dated 30.08.2018 (later on submitted under violation
category on 25.11.2023) was wrongly treated as a violation case
and to request the MOEF & CC for considering the project for
the grant of EC in view of the submissions made in the
Representation i.e. not to be treated as a violation category as

there was no violation.
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05.04.2024

Application for EC (Category A, B1 and B2 violation)-Form 1for
grant of fresh EC for the proposed fourth expansion of existing
steel plant by installation of Sponge Iron Plant with 2 x 200 TPD
DRI Kilns, 4 x 15 T Induction Furnace, 400 TPD Rolling Mills
& 8 MW capacity WHRB based captive power plant.

(Screenshot of Parivesh Portal)

14/15.05.20
24

EC Application dated 05.04.2024 made vide proposal no.
IA/WB/IND1/453340/2023 by the Applicant was considered by
the EAC (Industry-I sector) in its 58" meeting wherein after
detailed deliberation, the Committee recommended to defer the
proposal and advised the Ministry to first obtain the comments
of the Policy Sector of IA Division or Legal Monitoring Cell
with respect to the appraisal of the proposal as per MoEF & CC

Notification 14.03.2017 pertaining to violation.

15.05.2024

Representation on behalf of the Applicant in furtherance of the
directions of 58" EAC meeting to explain its position as to why
the undersigned’s project proposal dated 30.08.2018 (later on
submitted under violation category on 25.11.2023) was wrongly
treated as a violation case and to request the MOEF & CC for
considering the project for the grant of EC in view of the

submissions made in the Representation.

08.08.2024

Reply of the Applicant to the ADS raised in the 58" EAC
meeting dated 14.05.2024. In its reply the Applicant has
informed the MOEF & CC that it had already submitted its

representation dated 15.05.2024 which may be considered.
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23.08.2024

The Applicant’s project proposal was considered by the Expert
Appraisal Committee (EAC) in its 64" meeting wherein the EAC
recommended to defer the proposal in view of the pending action
under section 19 of Environment Protection Act, 1986 against
the Applicant. The EAC opined that the proposal will only be
considered once the necessary action under Section 19 of
Environment Protection Act, 1986 has been initiated by the
concerned Authority and had also asked the Ministry to write a
letter to the State Pollution Control Board (SPCB) to initiate such

action as soon as possible.

04.09.2024

The Applicant sent a letter to the WBPCB requesting them to
initiate action under Section 19 of EPA, 1986 in furtherance of
the observations in the 64™ meeting of the EAC for Industry-|

sector.

06.09.2024

In furtherance of the directions of the EAC in its 64" meeting,
the MOEF & CC had also written a letter to the WBPCB to put
a request to initiate credible action on the violation, under section

15 read with section 19 of the EPA, 1986 against the Applicant.

05.11.2024

Letter from WBPCB to MOEF&CC asking for a clarification
from the MOEF&CC whether the action to be initiated under the
Old EPA, 1986 or amended provisions of EPA, 1986 which was

done through the Jan Vishwas Amendment Act, 2023.

02.01.2025

Letter from the Applicant to the MOEF&CC requesting them to

send the necessary clarifications to WBPCB on their confusion
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which they have put to the MOEF&CC through its letter dated

05.11.2024.

02.01.2025

Reply of the MOEF&CC to the Applicant through mail
informing that the matter is under examination in the ministry.

The ministry will respond to the WBPCB accordingly.

20.01.2025

Reply by the Applicant to the ADS raised on 15.01.2025 by the

MOEF&CC.

14.02.2025

Request for an Appointment from the Applicant to the

MOEF&CC with regard to subject proposal for grant of EC.

17.02.2025

Another letter of Request for Appointment from the Applicant to

MOEF&CC after the letter dated 14.02.2025

07.08.2025

Hence, this present Application.
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO. OF 2025

(Under Section 14 read with Section 18 of the National Green Tribunal Act, 2010)
IN THE MATTER OF:

M/s Calstar Sponge Ltd.

Through Soumya Acharya

Regd. Office: 18, R.N. Mukherjee Road

Kolkata, West Bengal, 700001

Email: calsprings.group@gmail.com

Mob: +91-7003599589 ...Applicant
-Versus-

1. Ministry of Environment, Forest & Climate Change
Through its Secretary at Indira Paryavaran Bhawan,
Jor Bagh Road, Lodhi Road,
Delhi- 110003
Email: secy-moef@nic.in
Phone: 011- 20819308 ...Respondent No. 01

2. West Bengal Pollution Control Board
Through its chairman,
Paribesh Bhavan Canteen,
10A, Broadway Rd, LA Block,
Sector 3, Bidhannagar,
Kolkata, 700106
Email: net.wbpcb-wb@bangla.gov.in
Phone: 033- 22023000 ...Respondent No. 02

3. Asansol Durgapur Development Authority
Through its Chief Executive Officer,
1%t Administrative Building, City Centre,
Durgapur-713216, West Bengal
Email: adda.dgpr@gmail.com
Phone: 0343- 2546815 ...Respondent No. 03

MOST RESPECTFULLY SHOWETH:

. The address of the Applicant has been provided above for the service of notices, if
any, in the present Original Application.
. The addresses of the Respondents have been provided above for the service of

notices, if any, in the present Original Application.


mailto:secy-moef@nic.in
mailto:adda.dgpr@gmail.com
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3. The present Application is within the jurisdiction of this Tribunal as it has been
filed pursuant to the satisfaction of the conditions specified under Sections 14 and
18 of the National Green Tribunal Act, 2010 as well as previous judicial
pronouncements.

4. The present Original Application is being filed under Section 14 read with Section
18 of the National Green Tribunal Act, 2010 challenging the arbitrary classification
and consequent in-action of the Ministry of Environment, Forest and Climate
Change (Respondent No.1) and West Bengal Pollution Control Board (Respondent
No. 2), to keep the proposal dated 05.04.2024 of the Applicant herein for grant of
Environment Clearance for expansion of existing plant as pending, till the action
Under Section 15 read with Section 19 of Environment Protection Act, 1986, is not
taken by the Respondent No. 2 and consequently stalling the Applicant’s project in
question. The project is kept pending for appraisal even after the said proposal has
been removed from the purview of the SOP 07.07.2021 thereafter falsely putting it
under the 14.03.2017 notification and despite the fact that the existing unit has been
expanded three times in the last eighteen years and now being punished on the
wrong pretext that the Unit needed a clearance way back in 2007, which has already
been explained as to how it does not come within the purview of the 2006
Notification once the Industrial Areas itself has a prior of which the unit was in part
and recognised as such. Moreover, the same project has been appraised three times
including the evaluation of its past existence. Despite this fact, the Respondent No
1, after eleven years has raised the issue even after issuing a TOR where action was
supposed to be initiated under Section 15 read with Section 19 as it existed then

without considering it as a Violation Category as understood in the SOP of
07.07.2021 or the earlier Notification dated 14.03.2017. Thereafter several
representations and communications were given to Respondent No. 1 and the issue

Is yet to be resolved. Even after the issue has been re-examined by the EAC vide
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meetings dated 14-15.05.2024 (58" Meeting) and 23.08.2024 (64" Meeting) and it
has been held to be not under the Violation category, after the referral to the Policy
Division as understood by the SOP dated 07.07.2021. The entire issue now hinges
on an action to be taken under Section 15 read with 19 and the Respondent No 2-
WBPCB is not clear whether the Environment Protection Act, 1986 as amended by
the Jan Vishwas (Amendment to Provisions) Act, 2023 will apply to the Applicant’s
project or the unamended EPA, 1986 will apply. That it is the case of the Applicant
that neither the prosecution nor the consideration of the present case as a violation
due to its establishment in 2007 and which has been raked up now as a violation, is
tenable in law.

BRIEF FACTS

That on 01.03.2004, M/s Calstar Sponge Ltd. (Applicant), a private Company,
was incorporated having its registered office at 18, R.N. Mukherjee Road,
Kolkata — 700001, West Bengal.

That on 30.05.2005, Asansol Durgapur Development Authority (ADDA or
Respondent No.3) was granted the NOC by Jamuria Municipality for setting up
an ‘Integrated Sponge Iron Plant’ by the Applicant herein within Jamuria
Industrial Estate which had been established by the Respondent No.3. True Copy
of NOC dated 30.05.2005 is appended and annexed as ANNEXURE A/1.

That on 21.04.2006, the ADDA/Respondent No.3 had applied for issuance of
NOC from the West Bengal Pollution Control Board/Respondent No. 2 for setting
up an Integrated Steel Plant within the Jamuria Industrial Estate by the Applicant
herein. True Copy of the letter dated 21.04.2006 is appended and annexed as
ANNEXURE A/2.

That on 10.05.2006, the Applicant applied to WBPCB for issuance of Consent to
Establish (hereinafter “CTE”) to the Respondent No.2, under Section 25 & 26 of

Water (Prevention and Control of Pollution) Act, 1974 (hereinafter “Water Act,
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1974) and the Air (Prevention and Control of Pollution) Act, 1981 (hereinafter
“Air Act, 1981”) for manufacturing of 6000 MT of Sponge Iron. True Copy of
Application for grant of CTE dated 10.05.2006 is appended and annexed as
ANNEXURE A/3.

That thereafter Ministry of Environment, Forest & Climate Change (Earlier
MOEF)/ Respondent No.1, notified the Environment Impact Assessment
Notification (EIA), 2006, replacing the earlier 1994 Notification.

That on 06.11.2006, Respondent No.1 granted Environmental Clearance
(hereinafter “EC”) to the Respondent No.3 as per the EIA Notification 1994 and
its subsequent amendments Notification for the establishment of Industrial Estate
at Jamuria, Bardhaman District, West Bengal for the purpose of setting up
integrated steel plants including sponge iron plant, induction furnace, captive
power plant, cement plants, refractory units and rolling mills. The layout map of
Jamuria Industrial Estate specifically includes the Applicant’s unit. True Copy of
EC dated 06.11.2006 is appended and annexed as ANNEXURE A/4.

That on 21.11.2006, the Ministry of Environment and Forest (MoEF)/Respondent
No.1 issued a Circular with regard to Guidelines for Categories of Projects which
were not required to obtain Environment Clearance under the EIA Notification,
1994, and now require to obtain the same under EIA Notification, 2006. As per
this circular, Applications for NOC received before 14.09.2006 were to be
considered by the State Pollution Control Board (SPCB) as per their provisions.
However, such projects would require EC under the EIA Notification, 2006, and
those projects which did not seek EC by 30.06.2007 would be treated as a
violation case under Section 15 of the Environment Protection Act, 1986
(hereinafter “EP Act, 1986”). True copy of Circular dated 21.11.2006 is marked

and annexed as ANNEXURE A/5. Although in the present case, the Industrial
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Area where the unit was to be established had already been granted the EC before
this Circular.

That on 21.02.2007, Respondent No.2 issued CTE to the Applicant for
manufacturing sponge iron — 6000 TPM from an environmental point of view in
pursuance of the application for CTE dated 10.05.2006. The CTE provided that
the Applicant would comply with the EC dated 06.11.2006 of Jamuria Industrial
Estate. True copy of CTE dated 21.02.2007 is annexed and marked herewith as
ANNEXURE A/6. This reiterated the position that even the Regulator i.e. the
WBPCB was clear that the conditions of the EC of the Industrial Area would be
applicable to the existing unit in question.

That on 05.09.2008, Respondent No.2 granted Consent to Operate (hereinafter
“CTQO”) to the Applicant for manufacturing Sponge Iron 3000 MT, Coal Fines
350 MT and Iron Ore Fines 400 MT, in response to Application dated 10.03.2008,
under the provisions of the Water (Prevention and Control of Pollution) Act, 1974
(hereinafter “Water Act, 1974”) and Air (Prevention and Control of Pollution)
Act, 1981 (hereinafter “Air Act, 1981). True copy of CTO dated 05.09.2008 is
annexed and marked herewith as ANNEUXRE A/7. The Additional conditions
appended to the CTO reiterates that the conditions of the CTE dated 21.02.2007
would be complied with by the unit, meaning thereby that the Regulator WBPCB
is clear that it is only the conditions of the EC dated 06.11.2006 is binding on the
unit.

ENVIRONMENT CLEARANCE FOR FIRST EXPANSION OF THE

PROJECT

5.10 That on 03.06.2009, the Applicant submitted an Application for obtaining EC for

the expansion of the existing (Sponge Iron Plant (2xI00 TPD) through installation
of Induction Furnace (1x8 MT) Continuous Casting Machine and Waste Heat

based Captive Power Plant (4 MW) using waste gases from existing 2x100 TPD
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Sponge Iron Plant and on 16.06.2009, State Level Environment Impact
Assessment Authority, West Bengal (hereinafter “SEIAA”), forwarded the said
proposal to State Level Appraisal Committee (hereinafter “SEAC”) for
examination. Thereafter, pursuant to SEAC’s examination, and SEIAA, after due
deliberations accorded Environmental Clearance dated 07.08.2009 to the
Applicant as per provisions of EIA Notification dated 14.09.2006. True copy of
Environment Clearance dated 07.08.2009 is annexed and marked herewith as
ANNEXURE A/8.

5.11 That it is worth noting that the Applicant was granted Environment Clearance
dated 07.08.2009 by the SEIAA, as per EIA Notification, 2006 for first expansion
of its existing Sponge Iron (2X100 TPD) for installation of Induction Furnace
(1X8 MT), Continuous Casting Machine and Waste Heat Based Captive Power
Plant (4MW) comprising of WHRBs (2X10 TPH) and steam turbine, after due
consideration of the proposal, as well as taking into account the recommendations
of SEAC. Further, the EC was granted without raising any objections regarding
the requirement of prior EC for the already established project. The Application
for expansion clearly indicated the existing project and it is also a fact that the
said unit was running with a valid CTO and the binding conditions of the
06.11.2006 EC.

ENVIRONMENT CLEARANCE FOR SECOND AND THIRD

EXPANSION OF THE PROJECT

5.12 That on 22.08.2009, the Applicant applied for a second expansion of the existing
Sponge Iron Plant by installation of a 5 MW Captive Power Plant (AFBC Boiler
30 TPH) and a Rolling Mill to manufacture MS Rolled Products 72000 TPA.
Pertinently, the proposal noted that said expansion was being envisaged in the
same piece of land beyond the existing Project and that Respondent No.3 had

assured a supply of 6,00,000 Itrs. of water from the Ajoy River. True copy of
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application dated 22.08.2009 is annexed and marked herewith as ANNEXURE
A/9 (Colly).

5.13 That on 13.10.2009, the Department of Environment, Government of West
Bengal issued a letter to the Applicant with a direction to submit the Application
for Environment Clearance for the existing Sponge Iron Plant > 200 TPD along
with Captive Power Plant from the Respondent No.1 as the sponge iron plant of
Applicant came within purview of EIA Notification, 2006 as ‘Category A’
project. True copy of the letter dated 13.10.2009 of the Department of
Environment, Government of West Bengal is annexed and marked herewith as
ANNEXURE A/10.

5.14 That on 16.10.2009, WBPCB, in the meanwhile, renewed the CTO dated
05.09.2008 granted to the Applicant for a further period up to 31.07.2010 under
the Section 25 & 26 of the Water Act, 1974 and Section 21 of the Air Act, 981.
True copy of the renewed CTO dated 16.10.2009 is annexed and marked herewith
as ANNEXURE A/11.

5.15 That, the MoE&F, in another development, issued a Circular dated 20.10.2009,
providing that while considering expansion proposals for grant of environmental
clearance, EACs shall also obtain information on the status of compliance of the
conditions and environmental safeguards stipulated in the earlier clearance letters,
and discuss and record the same in the minutes. A true copy of the MoE&F
Circular dated 20.10.2009 is annexed and marked as ANNEXURE A/12.

5.16 That in response to the above-mentioned letter dated 13.10.2009, the Applicant,
vide letter dated 22.10.2009, clarified that EC for setting up 2x100 TPD Sponge
Iron Plant was obtained by Respondent No.3 on 06.11.2006 from the Respondent
No.1. Accordingly, application for grant of EC for setting up 5 MW Captive
Power Plant came within purview of SEIAA, West Bengal. Significantly, the said

clarification was accepted by SEIAA and in light of the same, SEIAA forwarded
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the proposal of the Applicant to SEAC for consideration vide letter dated
04.11.20009.

True copy of letter dated 22.10.2009 issued by Applicant to SEIAA is annexed
and marked herewith as ANNEXURE A/13. True copy of letter dated 04.11.2009
issued by SEIAA to SEAC is annexed and marked herewith as ANNEXURE
A/l4,

5.17 That, on 29.10.2009, the Applicant submitted a proposal for a third expansion of
the existing unit involving the installation of another Sponge Iron Plant (2X100
TPD, 60,000 TPA), Ferro Alloys (2x9 MVA, 30,000 TPA) and Captive Power
Plant (8 MW).

A true copy of Form 1 submitted along with the proposal is annexed and marked
herewith as ANNEXURE A/15.

518 That on 26.11.2009, Respondent No.1 sought some additional
information/clarification from the Applicant. Significantly, in point 12 of the said
letter, the Applicant was directed to submit ‘Environment Clearance’ and
‘Consent to Establish’ for the existing plant along with a point-wise compliance
report. The requisite information was furnished by the Applicant vide letter dated
18.12.2009 wherein the Applicant submitted all the existing EC’s and CTE’s to
the Respondent No.1. The Applicant also clarified that the capacities mentioned
in proposal dated 29.10.2009 were total capacities after expansion and the EC was
sought for 2x100 TPD = 60,000 DRI, 8 MW Captive Power Plant and 2x9 MVA-
30,000 TPA Ferro Alloys. True copy of letters dated 26.11.2009 and 18.12.2009
Is annexed and marked herewith as ANNEXURE A/16 (colly).

5.19 That in the meanwhile, the second proposal dated 22.08.2009 was examined by
SEAC in its 38" Meeting held on 27.11.2009 and on 03.02.2010, the SEIAA
accorded Environmental Clearance for the expansion of existing Sponge Iron

Plant for the proposed installation of 5MW Captive Power Plant (AFBC Boiler
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30 TPH) to the project for the second time as per EIA Notification, 2006. The
existing plant consists of 2x100 TPD Sponge Iron Kilns, 4 MW WHRB based
CPP and Induction Furnace (2 x 8 tonnes). True copy of Environment Clearance
dated 03.02.2010 is annexed and marked herewith as ANNEXURE A/17.

5.20 That with regard to the third expansion, the Terms of Reference (TOR) for the
above proposal dated 29.10.2009 of the third expansion were finalised during the
7" Expert Appraisal Committee (Industry-1) held on 02- 03.02.2010 at the
Central Government level and issued to the Applicant on 24.02.2010 for the
preparation of EIA/EMP Report. True copy of TOR dated 24.02.2010 issued by
the Respondent No.1 is annexed and marked herewith as ANNEXURE A/18.
Notably, this TOR did not refer to any previous violation etc.

5.21 That at this juncture, it is pertinent to note that the Respondent No. 1 through its
letter dated 14.05.2010, considered the request of the Applicant to waive the
public hearing for the project, as per Section (iii) Stage (3), para (1) (b) of the EIA,
2006, as the unit is located in the Notified Industrial Area i.e. Jamuria Industrial
Estate. True copy of letter dated 14.05.2010 is annexed and marked herewith as
ANNEXURE A/19.

5.22 That on 09.09.2010, Applicant submitted the EIA/EMP Report towards the
Environment Clearance proposal for 48,000 TPA Integrated Steel Plant, 1,20,000
TPA DRI, 12 MW Captive Power Plant and 2 x 9 MVA Ferro Alloys at Jamuria
Industrial Estate, District- Bardhaman, West Bengal along with compliance of the
TOR conditions raised by the Respondent No.1 in its letter dated 24.02.2010. A
true copy of the letter dated 09.09.2010, submitting the EIA/EMP Report, is
annexed and marked herewith as ANNEXURE A/20.

5.23 That subsequently, the third expansion proposal dated 29.10.2009 was considered
by the EAC-1 (Industry) in its 18" Meeting held during 24-25.01.2011, wherein

the Committee recommended the proposal for the grant of EC. Accordingly, on
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20.05.2011, the Respondent No.1 granted the Environment Clearance to the
Applicant for the expansion of Steel Plant by installation of Sponge Iron Plant
(2X100 TPD, 60,000 TPA), Ferro Alloys (Fe-Mn & Si-Mn, 2 x9 MVA ,
30,000TPA) and Captive Power Plant (8MW) at Jamuria Industrial Estate, West
Bengal to the under the provisions of EIA Notification dated 14.09.2006. True
copy of Environment Clearance dated 20.05.2011 is annexed and marked
herewith as ANNEXURE A/21. Here again, it is pertinent to reiterate that there
IS no mention of any previous violation in any of the previously granted EC for
the said unit and its expansion.

5.24 That it is also pertinent to note that on 07.11.2014, MoEF&CC issued an Office
Memorandum, amending the earlier Office Memorandum dated 22.08.2014 with
regard to validity of EC and its extension, by providing inter alia that- in case of
project proponent seeking Environment Clearance for expansion of the existing
unit but had committed certain violation and the project proponent has submitted
all the information and details but the State has not filed case under Section 15/19
of Environment (Protection) Act, 1986, such cases shall also be considered by the
Authority, as the project proponent is not at fault. True copy of MOEF&CC OM
dated 07.11.2014 is annexed and marked as ANNEXURE A/22.

5.25 That subsequently on 14.03.2017, the MoEF&CC issued a Notification wherein
it was directed that the projects that had started the work on site without obtaining
the EC were required to apply for the same within 6 months, i.e. by 13.09.2017,
and that all violation cases irrespective of the category of the project as per the
EIA Notification were to be considered at the Central level by the EAC.
Subsequently, the said Notification was amended vide EIA Amendment
Notification dated 08.03.2018, whereby the Ministry granted power to SEIAA for
appraising the violation cases involving Category B projects. True copy of EIA

Notification 14.03.2017 and EIA Amendment Notification dated 08.03.2018 is
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annexed and marked as ANNEXURE A/23(Colly). The said unit clearly did not
come within the purview of such a violation notification and this is further
fortified by the fact that the extension of validity of ECs was granted subsequent
to the above notifications.

5.26 That on 15.07.2017, Applicant sought extension of validity of Environmental
Clearances dated 07.08.2009 and 03.02.2010, and SEIAA, vide letter dated
18.08.2017, extended the validity of said ECs up to 06.08.2019 and 02.02.2020
respectively. True copy of SEIAA letter dated 18.08.2017 extending the validity
of Environment Clearances is annexed and marked herewith as ANNEXURE
A/l24.

5.27 That similarly, on 27.04.2018, an online application was filed by the Applicant
seeking extension of validity of its environmental clearance dated 20.05.2011 and
the same was considered, and on 23.07.2018, the Respondent No.1 extended the
validity of EC dated 20.05.2011 for a period of three years, i.e., up to 19.05.2021.
True copy of letter dated 23.07.2018 is annexed and marked herewith as
ANNEXURE A/25.

5.28 That therefore, it is evident that the Applicant has been diligent in seeking
Environment Clearance from the appropriate authority since the inception of the
project. SEIAA and MoE&F duly issued ECs without any objection, after
conducting a detailed scrutiny of the project, including the status of compliance
with conditions and environmental safeguards stipulated in earlier clearances.

ENVIRONMENT CLEARANCE FOR FOURTH EXPANSION OF THE

PROJECT
5.29 That on 30.08.2018, the Applicant submitted an online proposal, along with
Form 1, Pre-Feasibility Report and the proposed TOR for undertaking EIA Study
for the fourth expansion of existing steel plant by installing of Sponge Iron Plant

with 2 x 200 TPD DRI Kilns- 1,20.000 TPA Sponge Iron, 4 x 15 T Induction
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Furnaces (with matching LRF & CCM)- 1,80,000 TPA liquid steel (1,76,500 TPA
Billets). Rolling Mill- 1,20,000 TPA (400 TPD) TMT Bars & 8 MW capacity
WHRB-based Captive Power Plant at Jamuria Industrial Estate, District
Bardhaman, West Bengal. True copy of proposal dated 30.08.2018 is annexed and
marked herewith as ANNEXURE A/26.

5.30 That the said proposal was considered by EAC (Industry-I) in its 36" Meeting
held on 09-10.10.2018, wherein the Committee deferred the consideration of the
proposal and directed the Applicant to submit revised unit configuration, details
of induction furnaces along with revised Form-I and Pre-Feasibility Report. True
copy of relevant extracts of Minutes of Meetings of 36" EAC dated 09-
10.10.2018 is annexed and marked herewith as ANNEXURE A/27.

5.31 That thereafter, the said proposal came up for consideration in the 2" Meeting of
the Reconstituted EAC (Industry- 1) held on 10.12.2018. The Committee
observed, after twelve years, and erroneously, that as per Respondent No.l
Circular dated 21.11.2006, the Applicant was required to obtain EC by
30.06.2007. However, the Applicant obtained EC from SEIAA on 07.08.2009 and
03.02.2010. Therefore, the Committee observed that the Applicant did not obtain
EC before the stipulated date of 30.06.2007. Notably, it failed to mention about
the previous EC granted to the industrial area on 06.11.2006 or the CTE/CTO
granted then which clearly mentioned the conditions of the 06.11.2006 EC would
be binding on the existing unit.

Further, it is, however, crucial to note that the Committee also took note of the
following issues: -
i.  “The project proponent did apply to the authority for seeking
environmental clearance although they applied late.
Ii.  The regulatory authority has taken into cognizance the existing operations

and have actually granted environmental clearance to them on 7.8.2009
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and 3.2.2010 covering all the existing units including 2x100 TPD DRA kiln
and 1x8 ton induction furnace. It is assumed that while granting this
environmental clearance, the SEIAA must have taken cognizance of the
MOEF circular dated 21.11.2006.

Iii.  The project proponent made an application of MOEF for further expansion
on 9th September 2010. The MOEF after following the due process, issued
the environmental clearance on 20.5.2011. Thus, environmental
clearance has taken into cognizance of the earlier existing units and the
NOCs issued by State Authorities in West Bengal. ”

True copy of relevant extracts of EAC 2" Meeting held on 10.12.2018 is annexed
and marked herewith as ANNEXURE A/28.

5.32 That in view of the above, EAC prescribed specific TOR and recommended that
TOR be issued to the Applicant for undertaking EIA/ EMP Study. Significantly,
EAC took note of the fact that the Applicant had been granted EC on three
occasions, viz. EC dated 07.08.2009 and 03.02.2010 by SEIAA and EC dated
20.05.2011 by MoEF, and while granting ECs, SEIAA and MoEF must have
taken cognisance of the existing operations, the MoEF Circular dated 21.11.2006,
and the NOCs issued by the State Authorities while granting ECs. It is also
relevant to reiterate that Respondent No.1, while considering EC for third
expansion, had specifically sought a copy of the Environment Clearance and
Consent to Establish for the existing plant along with a point-wise compliance
report vide letter dated 26.11.2009.

5.33 That despite this, the above proposal was referred to the Expert Appraisal
Committee (Violation Sector) in its 17" Meeting held during 29-31.01.2019 for
their views regarding the installation and operation of 2x100 TPD Sponge Iron
Units without obtaining EC. The EAC (Violation Sector) opined that appropriate

action under Section 19 of the Environment (Protection) Act, 1986. Pertinently,
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the period of violation was taken to be — 01.07.2007 — 06.08.2009. Alternately,
specific ToR pertaining to the violation category may be issued to the Applicant.
True copy of minutes of 17" meeting of EAC (violation sector) dated 29-
31.01.2019 is marked and annexed as ANNEXURE A/29.

5.34 That thereafter, Respondent No.1 considered the recommendations of EAC
(Industry-I) of Violation Sector with one of the conditions to comply with the
directions/orders of the Competent Authority/body/Court issued in respect of
violation during 01.07.2007 to 06.08.2009 and initiate action under Section 15
read with Section 19 of the Environment (Protection) Act, 1986 and accorded
specific TOR specified therein in addition to the standard TORs and Sector
Specific TORs for carrying out EIA/EMP for the project valid for a period of three
years i.e. from 27.06.2019 to 26.06.2022. True copy of TOR dated 27.06.2019
granted by MoEF&CC to Applicant is annexed and marked herewith as
ANNEXURE A/30.

5.35 That it is pertinent here that the only reason given by EAC (violation sector) for
classifying the project as a violator is that the Applicant did not apply for
regularisation within 30.06.2007. As per them the Applicant applied for EC after
30.06.2007 hence became a violator but ceased to be a violator from 06.08.2009
when the 1% expansion EC was granted. The Applicant would like to state that it
was never a violator and which has been accepted by SEIAA, MOEF & WBPCB
till 2018, so there was no occasion for applicant to have applied for regularisation
before 30.06.2007. The violation committee in 2019 decided to classify the
applicant as a violator but did not rely on any new information or fact which had
newly come to light and which was not available to SEIAA, MOEF & WBPCB
during the period 2009 to 2019. Also, no new norms had been notified by MOEF
or any court directive having retrospective effect which was issued due to which

the project which had not been classified a violator till date could now be
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classified as such. It is also not clear whether violation committee took into
cognisance all facts such as the EC dated 06.11.2006 issued to ADDA for Jamuria
Industrial Area wherein map of Jamuria Industrial Area clearly showing the
location of the Unit was annexed. Further, the Applicant was also never asked to
present its case before the violation committee and detailed point wise
explanation of having dealt with all relevant facts was not provided in the
observation of the violation committee.

5.36 That in the meanwhile, on 04.08.2022, the latest CTO under Section 25 & 26 of
the Water Act, 1974 and Section 21 of the Air Act, 1981 was granted to the
Applicant by Respondent No.2 for Sponge Iron and Captive Power Plant and the
same is valid up to 30.11.2025. True copy of CTO dated 04.08.2022 is annexed
and marked herewith as ANNEXURE A/31.

5.37 That on 12.06.2023, MoEF&CC, Integrated Regional Office, Kolkata, forwarded
its review of the Action Taken Report submitted by the Applicant to the
MOoEF&CC for the purpose of issuance of Certified Compliance Report.
Pertinently, the review notes that the Applicant has complied or is in the process
of complying with conditions stipulated by the MoEF&CC. True copy of the
review of Action Taken Report dated 12.06.2023 is annexed and marked herewith
as ANNEXURE A/32.

5.38 That in the meanwhile, the Jan Vishwas (Amendment of Provisions) Act, 2023
was enacted which came into force on 01.04.2024 qua the EPA, 1986 with an aim
to decriminalise and rationalise offences to enhance trust-based governance for
ease of doing business. The said Act amended various provisions of EPA, 1986
including Section 15 of the Environment Protection Act, 1986. Earlier Section 15
prescribed imprisonment and penalty for contravening the Act. By virtue of the

Jan Vishwas Act, imprisonment has been substituted with imposition of penalty.
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5.39 That on 14.09.2023, a complaint was made by one Atindranath Chatterjee to the
Chairman, EAC, requesting to cancel the expansion proposal no.
IA/WB/IND1/436058/2023(expansion proposal dated 30.08.2018) on the ground
that continuing the project would be in violation of the relevant provisions of the
EIA Notification 2006 and other environmental norms. True copy of Complaint
dated 14.09.2023 preferred by Mr. Atindranath Chatterjee is annexed and marked
herewith as ANNEXURE A/33. It is clear that this complainant is a vested
interest as he waited for 17 years before coming to any authority since the first
EC granted to the Industrial Unit or after about 14 years since the first expansion
was granted to the Original Applicant herein.

5.40 That the proposal for the fourth expansion was then considered by EAC (Industry
1 sector) during the 44" Meeting held on 20-21.09.2023. The EAC recommended
to return the proposal in its present form owing to its shortcomings, with a specific
direction to resubmit the proposal as per the provisions of the EIA Notification,
2006. In particular, the EAC observed, albeit wrongly, that the said proposal
would be appraised under the violation category as per the MoEF&CC Standard
Operation Procedure dated 07.07.2021 pertaining to violation cases. True copy of
Minutes of 44" Meetings of EAC is annexed and marked herewith as
ANNEXURE A/34.

5.41 That consequently, on 25.11.2023, the Applicant submitted an EC application
under the violation category to MOEF&CC, along with a point-wise reply to the
complaint dated 14.09.2023 and queries raised by MoEF&CC in the 44™ meeting
dated 21.09.2023. It is humbly submitted that the Applicant, while relying upon
wrong advice from the Consultant and in compliance with EAC directions,
applied under the violation category. True copy of point wise reply to queries of
MOoEF&CC and complaint is annexed and marked herewith as ANNEXURE

A/35.
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5.42 That on 04.12.2023, Respondent No.1 raised EDS on Part-C of the project and
the point-wise response to the same was provided by the Applicant vide letter
dated 16.12.2023. True copy of EDS dated 04.12.2023 raised by MoEF&CC and
Response dated 16.12.2023 submitted by Applicant is annexed and marked
herewith as ANNEXURE A/36 (Colly).

5.43 That, meanwhile, on 02.01.2024, stay on the Standard Operating Procedure dated
07.07.2021 was imposed by the Hon’ble Supreme Court in the case titled
Vanshakti vs Union of India WP(Civil) No. 1394/2023. True copy of Order dated
02.01.2024 in Vanshakti vs Union of India WP(Civil) No. 1394/2023 is annexed
and marked herewith as ANNEXURE A/37.

5.44 That on 08.01.2024, EDS was raised by the Respondent No.1 whereby the
expansion proposal dated 25.11.2023 was kept in abeyance in view of the stay
imposed by the Hon’ble Supreme Court on the Standard Operating Procedure
dated 07.07.2021 by the aforesaid Order. True copy of EDS dated 08.01.2024 is
annexed and marked as ANNEXURE A/38.

5.45 That at this juncture, it is pertinent to reiterate that the proposal of the Applicant
was examined multiple times by the SEIAA and MoE&F while considering the
proposals for expansion and extension of validity of ECs. Significantly, despite
rigorous, in depth and a thorough review, no deficiency or violation was ever
found by the SEIAA or MoE&F which leaves no doubt that the Applicant has
always been a compliant entity and has undertaken expansion of its project in
accordance with the statutory norms, particularly the provisions of EIA
Notification, 2006. Therefore, the action of the MoEF&CC in treating the
proposal dated 25.11.2023 in the violation category is absolutely unwarranted,
arbitrary and bad in the eyes of the law. It defies logic as to how a project that has

been considered fit for Environmental Clearance for over a span of 17 years by
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different statutory authorities can suddenly be considered as a violator and put in
abeyance for alleged violation for the period 01.07.2007 to 06.08.2009.

5.46 That on 02.02.2024, the Hon’ble Supreme Court clarified that the Order dated
02.01.2024 would not come in the way of competent authorities in considering
the proposals for modification/ alterations in EC if the area of such projects had a
valid EC prior to 07.07.2021. True copy of Order dated 02.02.2024 in Vanshakti
vs Union of India WP(Civil) No. 1394/2023 is annexed and marked herewith as
ANNEXURE A/39.

5.47 That aggrieved by the EDS dated 08.01.2024, the Applicant submitted a
representation dated 21.02.2024 wherein the Applicant explained as to how it has
been granted statutory clearances since its inception in 2006 to 2019 by SEIAA,
MoEF, WBPCB and ADDA without a whisper of any shortcoming on its part.
Further, the compliance of TOR dated 27.06.2019 had already been submitted by
the Applicant. Accordingly, Applicant requested permission to resubmit its
application as per TOR dated 27.06.2019 so that EC can be granted and Applicant
Is able to complete the expansion of its in accordance with law. A true copy of
the Representation dated 21.02.2024 is annexed and marked as ANNEXURE
A/40.

5.48 That pursuant to the above representation and after several follow ups, the
Applicant submitted an online EC application dated 05.04.2024 again along with
copy of EIA Report, Forms (Part A, B and C) and certified compliance report
seeking Environmental Clearance for the proposed expansion of Sponge Iron
Plant by installation of Sponge Iron Plant with 2x200 TPD DRI Kilns, 4x15 T
Induction Furnaces, 400 TPD Rolling Mill & 8 MW capacity WHRB based
Captive Power Plant. A screenshot of the Parivesh portal showing submission of

the proposal is annexed and marked as ANNEXURE A/41.
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5.49 That the above proposal was considered by the EAC (Industry-I Sector) in its 58"
Meeting held on 14-15.05.2024 during which EAC took into account the detailed
representation submitted by the Applicant and recommended to defer the proposal
and obtain comments of the Policy Sector of 1A Division or Legal Monitoring
Cell regarding appraisal of proposal as per MoEF&CC notification dated
14.03.2017. True copy of relevant extracts of Minutes of 58" Meetings of EAC
held on 14-15.05.2024 is annexed and marked as ANNEXURE A/42.

5.50 That in pursuance of the 58" Meeting of EAC, the Applicant again submitted a
Representation dated 15.05.2024 explaining as to why the undersigned’s project
proposal dated 30.08.2018 (later on submitted under violation category on
25.11.2023) was wrongly treated as a violation case and requested the
MOEF&CC to consider the project for the grant of Environmental Clearance.

5.51 That on 08.08.2024, the Applicant submitted a letter to the MOEF & CC stating
that the Representation dated 15.05.2024 had been submitted as per Minutes of
Meeting of 58" EAC, which may be considered. True copy of letter dated
08.08.2024 submitted by Applicant to MOEF & CC is annexed and marked as
ANNEXURE A/43.

5.52 That subsequently, the proposal came up for consideration in the 64" Meeting of
the EAC (Industry-l1 Sector) held on 21-23.08.2024. The EAC observed that
comments from the Policy Sector of the 1A Division and Legal Monitoring Cell
have been obtained, and it has been clarified that “the appraisal of this proposal
will follow the action under Section 19 of the Environment (Protection) Act,
1986 as prevailing at that time.” Significantly, it was also observed that the
proposal should only be listed once the necessary action has been initiated by the
concerned authority. True copy of Minutes of Meetings of 64" Meeting of the
EAC dated 21-23.08.2024 are annexed and marked as ANNEXURE A/44. It is

significant to note that the minutes of the meeting did not put any conditions of
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the violation category as envisaged in the 07.07.2021 SOP meaning thereby that
it was only a credible action under Section 15 read with section 19 of the EPA,
1986 would have to be taken before such expansion EC was considered.

5.53 That in view the directions in the 64" EAC Meeting, the Applicant sent a letter
dated 04.09.2024 to WBPCB requesting it to initiate the required proceedings
under Section 19 of the EP Act, 1986, so that EC for the expansion project dated
05.04.2024 can be obtained and is not further delayed. True copy of letter dated
04.09.2024 sent by Applicant to WBPCB is annexed and marked as
ANNEXURE A/45. It is humbly submitted that such a request was made only
because of the inordinate delay and the desperation to resolve the issue at hand as
the Applicant was suffering immensely due to the fact that the expansion has been
put on hold since 2018.

5.54 That a letter dated 06.09.2024 was also issued by MoEF&CC to WBPCB
directing it to initiate legal action against the Applicant for the violation period
by invoking powers under Section 15 read with Section 19 of the EP Act, 1986.
It also noted that no CTO shall be issued for the project under reference till the
project is granted EC under the provisions of EIA Notification 2006. True copy
of letter dated 06.09.2024 issued by MoEF&CC to WBPCB is annexed and
marked as ANNEXURE A/46.

5.55 That it is crucial to note that on 05.11.2024, WBPCB sought clarification from
MOoEF&CC as to whether the action against the Applicant was to be initiated
under the old EP Act, 1986 (as it stood prior to the Jan Vishwas (Amendment of
Provisions) Act, 2023) or the amended EP Act, 1986 (as amended vide the Jan
Vishwas (Amendment of Provisions) Act, 2023). Earlier, any contravention of
the provisions of the said Act or any Order or Rules made thereunder was liable
to be punishable with imprisonment and fine. However, the said provision was

decriminalised by the Jan Vishwas Act, 2023, and the amended Section 15-A
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stipulates a penalty of not less than Rs. 1,00,000/-, extendable to Rs. 15,00,000
for contravention of the Act by companies.

5.56 That since no clarification from MoEF&CC was forthcoming, the Applicant sent
a letter dated 02.01.2025 to MOEF&CC requesting to provide necessary
clarifications so that action under the EP Act, 1986 could be initiated at the
earliest. In response, MOEF&CC informed that the matter was under examination
in the Ministry in consultation with 1A Policy, and it shall respond to WBPCB.
True copy of letter dated 02.01.2025 addressed by Applicant to MoEF&CC and
response received from MoEF&CC vide email dated 02.01.2025 are annexed and
marked as ANNEXURE A/47 (Colly).

5.57 That on 15.01.2025, MoEF&CC raised an ADS observing inter alia that the
proposal of the Applicant could only be listed, once action under Section 19 of
the EP Act, 1986 for violations that occurred during 01.07.2007 — 06.08.2009 was
initiated by the concerned authority. The Applicant submitted its response, vide
letter dated 20.01.2025, requesting MoEF&CC to provide necessary clarification
to WBPCB. Meanwhile, the Applicant also requested that the project be allowed
to be listed. True copy of letter dated 20.01.2025 issued by Applicant to
MOoEF&CC is annexed and marked as ANNEXURE A/48.

5.58 That it may be noted that no clarification has been furnished by the MoEF&CC
to date despite numerous reminders and follow-ups by the Applicant as noted
above. Constrained by such inaction, the Applicant has sent emails/letters dated
14.02.2025 and 17.02.2025 to MoEF&CC requesting an appointment to discuss
the issue. These emails/letters have also yet to receive any response. True copies
of emails dated 14.02.2025 and 17.02.2025 are annexed and marked as

ANNEXURE A/49 (Colly).
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6. GROUNDS

That the Applicant is filing the present Application on the following and other
grounds which the Applicant may take at the time of hearing of the present

Application: -

The Project of the Applicant cannot be considered in the ‘Violation’ Category

A. BECAUSE the Applicant has diligently obtained all the necessary permissions/
approvals under the applicable laws since the inception of the project in 2006-
2007, and the same have been duly granted by the Respondents without any
objection or findings as to any violation on the part of the Applicant.

B. BECAUSE the project of the Applicant and the status of compliance with
previous EC conditions were examined by SEIAA and MOEF on several
occasions while considering proposals for expansion of the Sponge Iron Plant
three times and proposals for extending the validity of ECs, twice. However, no
shortcoming or deficiency was ever observed since the inception of the project
in 2009 till 2019. This shows that the Applicant is a compliant entity and has
undertaken expansion of its project in compliance with the provisions of EIA
Notification 2006.

C. BECAUSE the MoE&F issued Circular dated 20.10.2009, which provides that
while considering expansion proposals for grant of EC, besides seeking
information on various environmental issues, ‘“status of compliance of the
conditions and environmental safeguards stipulated in earlier clearance letters”
has to be examined. Therefore, it is reasonable to presume that while
considering the proposals submitted by the Applicant, the extent of compliance
with the conditions stipulated in previous ECs were duly considered by SEIAA
and MoE&F and no shortcomings or deficiencies were ever observed. This

further goes on to show that the Applicant has always ensured compliance with
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its environmental obligations, and it cannot be considered a violator that too for
the period 01.07.2007 — 06.08.2009, today after so many years.
. BECAUSE the Reconstituted EAC (Industry-1), in its 2" Meeting held on 10-
12.12.2018 had opined that while granting Environmental Clearance dated
07.08.2009 (First Expansion) and 03.02.2010 (Second Expansion), SEIAA must
have taken cognizance of the MoE&F Circular dated 21.11.2006. This
presumption is further fortified by the fact that on 18.08.2017, the validity of
both the clearances was extended by SEIAA up to 06.08.2019 and 02.02.2020
respectively.
. BECAUSE it defies the logic as to how a project that has been considered fit
for Environmental Clearance for over a span of 17 years by different authorities,
including MOEF&CC/ SEIAA, Board, can suddenly be considered as a violator
and put in abeyance for alleged violation for the period 01.07.2007 to
06.08.20009.
. BECAUSE the Hon’ble Supreme Court in the case of Godrej & Boyce Mfg Co.
Ltd. & Anr. vs State of Maharashtra & Ors. ((2014) 3 SCC 430) has observed
that: -
“In our opinion, the failure of the State to take any decision on the show
cause notice for several decades (assuming it was served on Godrej) is
indicative of its desire to not act on it... Is it not the responsibility of the
State to ensure that its laws are implemented with reasonable dispatch,
and is it not the duty of the State to appreciate that statute books are
not meant to be thrown at a citizen whenever and wherever some
official decides to do so? Basic principles of good governance must be
followed by every member of the Executive branch of the State at all
times keeping the interests of all citizens in mind as also the larger

public interest.”
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G. BECAUSE as per Office Memorandum dated 22.08.2014, as modified by
Office Memorandum dated 07.11.2014, the onus clearly lies upon the State to
take action under the Environment (Protection) Act, 1986 in case any violation
has been committed by the project proponent. And if the State fails to take
appropriate legal action, then the proposed project shall be considered “as the
project proponent is not at fault”. The relevant paragraph of the aforesaid OM

Is reproduced below: -

“(c) In case of project proponent seeking Environment Clearance for
expansion of the existing unit but had committed certain violation and the
project proponent has submitted all the information and details but the
State has not filed case under Section 15/19 of the Environment
(Protection) Act, 1986, such cases shall also be considered by the

Authority, as the project proponent is not at fault”. (Emphasis supplied)

In the present case, the Applicant submitted applications dated 15.07.2017 and
27.04.2018 seeking extension of earlier ECs. The said proposals were
considered, and after due deliberations, the validity of earlier ECs was extended
by SEIAA on 18.08.2017 and by MoEF&CC on 23.07.2018. Since SEIAA and
MoEF&CC did not find any violation and did not initiate any action in terms of
the Office Memorandum dated 22.08.2014, the Applicant cannot be held at fault
and made to suffer for some alleged violation for the period 01.07.2007 to
06.08.2009 after more than a one and a half decade. From the facts provided it
is abundantly clear that the project proponent has submitted all details and
information to SEIAA, MOEF & WBPCB and has not hidden any details in his

applications/ correspondence with them.

H. BECAUSE in any case, the project for which the Applicant has been considered

under ‘Violation’ category - installation and operation of 2x100 TPD Sponge
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Iron Units — the environmental clearance for the said project had already been
obtained by ADDA vide Environment Clearance dated 06.11.2006 from
MoE&F. This is evident from the fact that on 13.10.2009, the Applicant was
directed by the Department of Environment, State of West Bengal, to obtain EC
for manufacturing Sponge Iron > 200 TPD along with Captive Power Plant from
MoE&F. In response, the Applicant clarified, vide letter dated 22.10.2009, that
EC for setting up of 2x100 TPD Sponge Iron Plant at Jamuria Industrial Estate
was obtained by ADDA vide EC dated 06.11.2006. The said clarification was
not only accepted by SEIAA, but on 03.02.2010, SEIAA granted EC dated
03.02.2010 to the Applicant for the second stage of expansion for the project.
Therefore, the action of MoEF&CC in treating the said proposal as a violation
case is arbitrary and illegal. Similarly, the applicant had duly submitted its
application for EC to MOE&F for 3" expansion and MOE&F vide letter dated
26.11.2009 had asked the Applicant herein to submit all the Environment
Clearances and Consents and this letter was replied on 18.12.2009 which was
accepted by the MOE&F and the EC for third expansion was granted on
20.05.2011. Thus, this act of MOE&F & CC to consider the unit as a violator
after 17 years when it itself had granted the unit EC on previous occasion is not

justified.

Action against the Applicant can be initiated under the Environment

(Protection) Act, 1986, as amended by the Jan Vishwas (Amendment of

Provisions) Act, 2023

BECAUSE assuming arguendo that the Applicant had operated without
obtaining Environmental Clearance for the period 01.07.2007 — 06.08.20009:
WBPCB has failed to consider that the said violation would be governed by the
amended Section 15 and Section 19 of the Environment (Protection) Act, 1986

as amended by the Jan Vishwas (Amendment of Provisions) Act, 2023.
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J. BECAUSE it is a settled principle of law that any legislation that reduces the
rigours of law (by prescribing reduced punishment) can be applied
retrospectively to the act committed before the said legislation by relying on the

Rule of Beneficial Construction.

K. BECAUSE the Hon’ble Supreme Court has held in a catena of judgments that
a provision that provides for lesser punishment after the amendment in the
Parent Act can be applied retrospectively to the acts that were committed before

the said amendment came into force.

L. BECAUSE the Hon’ble Supreme Court in T. Barai vs. Henry AH Hoe and
Anr. (1983)1 SCC 177, while dealing with an issue of proceedings of trial under
the Prevention of Food Adulteration Act, 1954 and subsequent State
Amendments or Central Amendments, held that Ex Post Facto Law mollifying
the rigours (reducing the sentence) of the previous law on the same subject was

not affected by Article 20(1) of the Constitution of India.

M.BECAUSE the Hon’ble Supreme Court in Swetab Kumar vs. Ministry of
Environment, Forests and Climate Change & Ors. 2023 SCC OnLine SC
339, was dealing with the issue of whether any person who had filed a
declaration in terms of MOEF&CC Notification dated 11.06.2020 for
streamlining the process of import, export and possession of exotic live species
could later on be prosecuted under the provisions of the Wild Life (Protection)

Amendment Act, 2022. It was held that: -

“22. ... It is quite clear that insofar as the Central Amendment Act
creates new offences or enhances punishment for a particular type of
offence no person can be convicted by such ex post facto law nor can
the enhanced punishment prescribed by the amendment be applicable.

But insofar as the Central Amendment Act reduces the punishment
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for an offence punishable under Section 16(1)(a) of the Act, there is
no reason why the accused should not have the benefit of such
reduced punishment. The rule of beneficial construction requires that
even ex post facto law of such a type should be applied to mitigate the
rigour of the law. The principle is based both on sound reason and
common sense. This finds support in the following passage from Craies

on Statute Law, 7th Edn., at pp. 38889...:

N. BECAUSE the Jan Vishwas (Amendment of Provisions) Act, 2023 was
expressly introduced with the avowed objective to decriminalise and rationalise
offences with a view to further enhancing trust-based governance and ease of
doing business. Therefore, taking action under the unamended EP Act, 1986
would not only run contrary to the ideals and principles underpinning the Jan
Vishwas Act but it would also go against the notion of Ease of Doing Business,

which the Parliament sought to achieve through the Jan Vishwas Act.

7. LIMITATION

That the present application is being filed within the limitation period of six
months as provided under Section 14(3) of the NGT Act, 2010. The cause of
action first arose on 17.02.2025 when the Applicant made a written request for
appointment for a meeting to MoEF&CC to discuss the appraisal/consideration
of the proposal of the Applicant but no reply has been received to this request.
Moreover, the Applicant has been regularly following up with the MoEF&CC
in view of the directions of this Hon’ble Tribunal in “Shivpal Bhagat & Ors. vs.
Union of India & Ors. OA No. 104/2018” and other statutory authorities

regarding the issuance of clarification and consideration of project.
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8. PRAYER
It is most respectfully prayed that this Hon’ble Tribunal may be pleased to: -

a) Direct MOEF&CC to consider the proposal dated 05.04.2024 submitted by the
Applicant, as a non-violation case and take a final decision in a time-bound
manner.

b) Direct the MoEF&CC to withdraw the request to the WBPCB vide Minutes of
Meeting dated 23.08.2024 read with Letter dated 06.09.2024, for action under
Section 15 and 19 of the EPA, 1986.

c¢) Direct the MOEF&CC to clarify about credible action under Section 15 and 19
of the EPA, 1986 in cases where the offence if any has occurred prior to the
Jan Vishwas Act, 2023.

d) Pass any further Order/Direction that this Hon’ble Tribunal may deem fit and

proper in the facts and circumstances of this case.

Date: 07.08.2025
Place: Kolkata
DRAWN & FILED BY:

Shubham Upadhyay, Surya Gupta & Anukriti Bajpai
Advocates for the Applicant

29, LGF, Presidential Estate

Nizamuddin East, New Delhi -110013

Email: shubham@eldfindia.com; +91 7351772000

SETTLED BY:
Mr. Sanjay Upadhyay
[Senior Advocate]


mailto:shubham@eldfindia.com
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ANNEXURE A/5

F.No.J-11013/41/2006-IA-II (I)
Government of India
Ministry of Environment and Forest
IA Division

Paryavaran Bhawan, CGO Comp:.:::
Lodi Road, New Delhi-110 0.3

Dated the November 21, 2006

CIRCULAR

Subject: EIA Notification dated 14™ September, . 2006 - Interim
Operational Guidelines till 13™ September, 2007 in respect of
Categories of Projects which were not in ELA Notification, 1994,

~ Pursuant to the new Environment Impact Assessment Notification of 14™
 September 2006 (EIA 2006) replacing the EIA Notification of 27™ January
1994 and its various amendments (EIA 1994) and in terms of the provisions of
Para 12 of EIA 2006, the Ministry had ear'her issued Interim Operational
Guidelines on 13™ October 2006. Further to these guidelines, the foliowing
guldehnes are issued for the Categories of Projects, which did not require EIA
Clearance under EIA- Notification, 1994 and now require the same under 7YA
Notification, 2006:

i, No NOC from the State: Government/SPCB is required .
Environmental C Iearcmce Process. Consent to Establish (NOC) and pmor'
Environmental Clearance are separate legal requirements, any pro JE.CT
proponent has to fulfill. NOCs required under Water and Air Acts are
mandatory requirement under those Acts and will have to be taken as
required and do not réquire to be linked to environmental clearance.

i.  Such projects for which NOCs issued before 14" September, 2006

will not be required to take Environmental Clearance under the EIA
Notification, 2006.

Contd....
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2.

iii.  Applications received for NOC by the State Pollution Control Boar«::
before 14™ September 2006 may be considered as per provisions
the said Acts. However, they will have to obtain the environmentai
clearance from the relevant Authority by 30™ June 2007, if the
category requires EIA Clearance as per the new Notification. In such
cases, the unit can meanwhile carry on with the commencement of
their project activities. Projects not seeking clearance under EIA
Notification, 2006 by 30™ June 2007 will be treated as violation
cases under Section 15 of Environment (Protection) Act, 1986. _

_iv.  Applications received for NOC after 14™ September 2006 will have to
obtain ETA Clearance fr'om the relevant Authority before starting the
project activities. Application for EC (TORs / Scoping) may be
submitted simultaneously to the relevant Authority/ies.

(Sanchita Jindal)
Additional Director
To:

L. All State Environment B? rtments
2, All State Pollution Conh”-ﬁﬁ)Boards
3. All Officers of IA Divisién, MoEF
4. UT Administrations

Copy to:
1. PPS to Secretary (E&F)

2. PPS 1o AS (CC) .
3. PPS to JS(CC-IT)

-TRUE COPY-
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e REGISTERED PoST ANNEXURE A/6
WEST BENGAL POLLUTION CONTROL BOARD
Paribash Bhawan

‘ 10A, Block-LA, Sector-ill
Salf Lake City, Kolkata-700 098

MmO NO. ... ccereirr b

f 007 28-175/2006(E)

e Limited

a ,

BENGAL

Sub - viron
Ref |

5 Calstar

e

this is to Intarm you that this Boaléhgheby Grentsine NOC) fr'om the environmertal point

of the above subject to the foliowing, conditions and spéefal condilions annexed.

afflusnt to b‘e,-;'discha?ged from your lacluly shall safisfy the pe'[rnissibie

. The quality of sewage and :
1. Iy of 1974; and/or its subsequent amendiient #nd Environment {Protection)

[irnits &8s prasenibed i 15,2490
Rutles 1986,

2. Suitable measures 1o treat your effiuant shall be-adopted by you in order tn reduce the polltional foad so
that the quality of tha effluent satislies the sianderds menticned ‘above;

& You ahall have ta apply to this Board'for its consent to operate and discharye of sewage and trade effiuent
‘aceording 1o tha provisions of the water (Prevention & Coatrol of Pollitmon) Acl 1974, No sewage or tiade
affiuent shall ba dischiargad by you without prior consent of this Board:

4 All emission from yourtactary shall conferm (o the standards.as i down by this Board,

Mo emission shall be periilted without piei appeos/l of this Board airt you shell apply tothis Board forits
cOnsent o operate an Mmoesphanc emission as per provision ol the Alf (Prevenien &.Control Poliution)
Act, 1981 : -

W Na muusﬂw;)mm JOPTRATE, HUES, GG 6 g8 L AFDh ol s afEesiil BE S0y Dosiaut s s ot
TR =T ’_m~amcxeu wilhul prior sppraval sf this Roa e q - '

2 &
R, T, K. GUFTA
Seniar Environrianlsl Englnssr,

In-Charge, Concent Call
West Bargal Pallutr: Ceastrol Bazerd

-TRUE COPY-
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ANNEXURE A/R____

Department of Environment

Governmient of West Bengal
BlockG 2™, Floor, Writers Building
B e gt ~ e siKolkata 700001

 No.EN/209 ¢ 04572009 ' ~ Date: 677 / 082009

o - : ;
‘M/s. Calstar Spongc Lumted

18; R:N. Mukherjee Road,
Kolkata — 700 001

Subject : . Environmental Clearance for the proposed expansion project by MJs. Calstar Sponge
- Limited at-Mouza - Ikra, VIIL Jamuria, Jamuria Industrial Esrate Dist. — Burdwan, West
Bengal '

’ °

Sir,

Thls has areference to your apphcaﬁon dt. 3™ June, 2009 and subsequent communications

for Environmental Clearance for the proposed -expansion project by M/s: Calstar Sponge Limited at
Mouza ‘Tkta, VAL~ Januria, Janiumlndusmal Estate; Dist. —Burdwan, West Bengal.

The. pxc.posal has been examined . and proccssed in accordance with EIA Nouﬁcatxon, of
s : osed project 1s for expansion of the existing Sponge Tron Plant (2x100
Ind uction Furnace (lx8 MT) Continuous ‘Castitig' Machitie and Wastc Heat

~based Captwe Power Plaﬁt (4 MW) within the existing sit¢ at Jamuria Industrial Estate

It is. notcd that. the sahent features- of the project, for which Envxronmental clearance has

; been consldcred are as follows :

Locauon of the Site - Mouza Ikra, Vill, - Jamuna Jamuna Lndustnal Estate, Dist, —
< Burdwai, West Bengal. :
" Land Axéa within the existing site o 8.68 acres.

iii, Pmposed installation — Induction Furnace (1x8 MT), Contmubus Cashng Machine and Waste
- Heat ‘based Captive Power:Plant. (4 -MW): compnsmg of WHRBs (2310 ‘TPH) and Steam
- Turbise, 2

_iv..RawMaterials — Sponge Iron, Plg lron, MS Scraps, CI Scraps. .

V. Prodncnon Capagity —MS-Billets (24000 TPA) and. Power (4. MW).

vi: . Emission Control System,— WHRBS 10 be connect 0 existing ESP and stack attached to
Sponge Iron Kilns. Induwon Furnace 1o be provided with Swiveling Hood, Spark Arrestor,
Bag Filter, ID. Fan and stack of height 30 m from GL. i

vii, Water Requm:ment ~265 KLD, ADDA supply from River Ajay.

viii. Wastewater — effluent will be recyclcd after settling and no effluent will be dlscharged outside
- the plant premises.

Statc chcl Envlmnment lmpact Assessment ‘Authority (SEIAA), examined the proposal and
also perused the recommendations of the State Level Expert Appraisal Committeg (SEAC). After
due consideration of the project proposal, and after considering the recommendations of the State

““Level Expert ‘Appraisal Commitiee (SEAC), the State Level Environment Impact Assessment
’Author’rty accords Environinental Clearanice to the project as per provisions of the EIA notification
o, $:0: 1533 (E)'dt 14" September; 2006 of Ministry-of Environment & Forests, GOI, subject to

strict compliance of terms and conditions as'mentioned below.
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:agmeered Organisms

if applicable.

(xi} Recycied Plasucs Manufacwre and ‘Usage Rules 1998, if- apphcabie ang
)y O;qné.Dgpletmg SUbs : ncas (Regula‘hon & Control) Rules, 2000, if applicable

i bodies/Government

Plaaae refer to Annexure.
Gresss @apital investment -—-i !:_;11;;1,»1,;-5%00@{?

iid conditicas-shalléntail canceliation of this Consent to Establish (NOCY

“Any violation of the afor

e

Yours faitTfuuy.

Memb rSecQgéfy/ : -
Weast Bengal M%M ﬁi EDGINaer,
mmga.axmwwih ‘
West sagol Poliution Sontebt Board
Dated |.ovecvrnicnnncniimrseones

Mamo No. . i
».Go;a torwavded({or

eMOi-:West Benga& N.'S. Building, K bikata-700 001
oltage & Small Scale Industries, emment of West Bengal, N. 3. Building,
S
/

R.O/S.R.O/ Asansol /

ahid Khudiram Sarani ‘Bhaban Bhawan
/Gty Centre, Durgapur-16 2nd Floor, Alipur
Dist, Burdwan Kolkata-700: 027

P ribahan Nagar 10, Camac Siraet
: 2nd Floor

gar
Dist- Dar;aeim_g Kotkata-700 017

Mambe &:ac:%?s fsﬁg : ’? ’

West Bengal POV m%ﬁhﬁ M:‘l C ginesr,
- ; i
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pglof2

3 .;;65*.%‘:5?@65-)'»-;
ed W_ijh.mW Baﬂlg[.‘a! Chamber - @&B@ & Gas

oler Discharge Area separale
System and Bag Filters with

o }}G se&: 45m *;xbovs the roof of the generator room. DG sets o be provided with acoustic
’ "imen.txaf ""&DC room with reudentwl miencer T

By EI ggnt from -
- 1) Loo!mg watcr mbemcy;;’led after scmmg

> permissible limit,

erator sets prescribed under

37I(E), [17/5/2002] and its
»aménfimems shmﬂdtb@-fgl}owed,

3) No additional machineries/equipments can be installed without prior permission from this Board.

’ ’The umt sﬁmﬂ& not: sim operammv;ﬂmt obtaining ‘Consent-to-Operate’ from this Board afier complete

intenance of pollution control
oy mieter for emission control

: ,' he mt-\bhouid armx,,a for disposal of coullar s per agrecment with ADDA
waste heat based capive power plant with prior permissfon of the State Board.

g ﬂmut ‘prior permission of cempemm authority a8 per The West
. i SsOnrces (Managumnt, Control and Regulation) Act;, 2005,

]11) AH mcemael madq shsnid be metaled.
12) ?he unit should maintain ‘Bxy Fog Sy@tem for mmmuomg fugitive emission at the cooler discharge area.
% g{ﬂx. m@‘m

A 7 n nesr,

g4
Wes B{*m.m M;:‘:%h.m{;.m d’g;::;c:; ey arg
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axemls and closed conve

) ?dlti()‘mw spe(:xﬂed

I Estate mfamuna
e Terms and Conditions of

Memb

ely covered.

itions of ADDA.
' Standards a

Ml

nfem,d to ADDA by 6[11& State Board vide NOC 81

. Govt. of India, vide No. 21-170/

er Secretary / SEE, In-Ch

yor f)‘éti',fo:r ransporti

d Code of Pr
o the da

in thc Environmental ¢

the agreement made w

-

C

‘West Bengal Pollutio;
ML T
§

%l 73

Waest

e

n Control Bmard

pg2of?2

system with pug mill facility.

tion with bagfilter at transfer

stem will be provided at the material unloding and

z:?ioe for Pollution Prevention

-of publication of the final

Clearance confmed' 1o ADDA
2006-TA.TH dated 06.11.2006,

ith ADDA.

":vi 'l &
Com,cm Cell

St Nt 4

M

or Environmental Brdieer,
b P e

| Dr. T. K “. GUPTA
£ Emuiy mmmmt Sngineer,
n-Charge Carns ehi‘ Ceit

Bengal Poliution Control Board
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ANNEXURE A/12

No. J-11013/41/2006-TA.1I(I)
Government of India
Ministry of Environment & Forests
Paryavaran Bhavan,
C.G.0. Complex, Lodi Road,
New Delhi-110003.
Telefax: 24362434

Dated the 20" October, 2009

CIRCULAR

Sub: Consideration of Expansion Proposals for grant of Environmental
Clearance under EIA Notification, 2006 — Regarding.

It has been decided that while considering exparision proposals for grant of
environmental clearance by the respective EACs under EIA Notification, 2006, besides
seeking information on various environmental issues, the information on the following
may also be asked and discussed during the meeting and duly recorded in the minutes.

1. Status of compliance of the conditions and environmental safeguards st:pufated
in the earlier clearance letters.

2. Details of the court cases, if any, pending in any court of law against the project
as well as any directions passed by the court relating to the project directly or

" indirectly.

3. Details of the notices, if any, given to the project under section 5 of the
Environment (Protection) Act, 1986 and section 18 of the Air (Prevention and
Control of Pollution) Act, 1981.

This issues with the approval of the Competent Authority.

LN, ~FepIm—]
(S.K. Aggarwal)
“Director
To
Al the Officers of IA Division
Copy to:-

1. PPSto AS(JMM)
2. Advisor (GKP)
3. Advisor (NB)
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ANNEXURE A/13
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ANNEXURE A/16
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ANNEXURE A/17
* Department of Environment
Government of West Bengal :
- Block G,.2™, Floor, Writers Building
| Kolkata ;700001
No. EN/ 23 2 /T-1I-1/045/2009 _ Date : 43 /02./2010

To

M/s. Calstar Sponge Limited
18, R.N. Mukherjee Road
Kolkata — 700 001

Subject :  Environmental Clearance for the proposed expansion project by Mis. Calstar Sponge Ltd.
atJL. No. - 38, Plot No. - 6, 9, 10, 20, 21, Mouza — Ikra, Jamuna Industrial Estate, Dist.
- Bu/dwan West Bengal.

Sir,

This has: a reference to your application dated 22/08/2G09 and subsequent communications
for. Environmental- Clearance for the proposed expansion project at J1. No. — 38, Plot No. - 6, 9, 10,
20, 21, Mouza ~ Ikra, Jamuria Industrial Estate, Dist. — Burdwan, West Bcngal by M/s. Calstar
Sponge Lid.

The proposal has been examined and: processed in accordance with EIA Notification, of
2006. It is noted that the proposed project proposal is for expansion for installation of 5 MW Captive
Power Plant (AFBC Boiler 30 TPH) withir the existing plant. The existing plant consists of 2x100
TPD Sponge Iron Kilns, 4 MW WHRB based CPP and Induction Furnace (2 x 8 tonne).

Itis noted that the salient features of the project for which Environmental clcarance has been
considered are as follows :

1. Location of the Site — JL. No. — 38, Plot No. — 6, 9, 10, 20, 21, Mouza — Ikra, Jamuria

" 'Industrial Estate, Dist. — Burdwan, West Bengal.

1. Land Arca ~ wdl be located on 9 acres of land within the exxstmg plant.

Il Proposed installation — Captive Power Plant (5 MW) comprising of AFBC Boiler (30
TPH) connected to Steam Turbine of adequate capacity.

iv. Binission Control System — AFBC Boiler o be prmnded with 3-field ESP and stack of
height 42.5 m'from GL. '

‘ v. Raw Material Requirement — AFBC Boiler : Coal - 25000 TPA, Char - 25000 TPA.
g vi. Additional Water Requiremenit ~400 KLD, ADDA supply from Ajay river.

vii. Wastewater ~ effluent will be recycled e_ﬁ:er settling and no ef‘lu\,nt wili be dlbchdrbod

cutside the plant premises.

vii1. Ash Generation - 75.35 TPD ash to be sold to cement manufacturing plant.

State Level Environment Impact Assessment Authority (SEIAA), examined the proposal and
also perused the recommendations of the State Level Expert Appraisal Committee (SEAC). After
due consideration of the project proposal, and afier considering the recommendations of the State
Level Expert Appraisal Committee (SEAC). the State Level Environment Impact Assessment
Authority accords Environmental Clearance to the project as per provisions of the EIA notification
no. S.0. 1533 (E) dt. 14® September, 2006 of Ministry of Environment & Forests, GOI, subject to
strict complmnce of terms and conditions as mentioned below.
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LOC obtained from DoE, Govt. of West Bengal for expansion

SMS-IF x8 T Steel billets 48,000 ale
CPP -WHRB 4 MW Power. 0 MW Internal use
CPP-FBC sMwW . ‘ |
{Rolling Mills 240 TPD  |Rods/barsflight 72,000 Sale

e Istructurals :

Proposed expansion :

DRI Kiln x100 TPD _ISponae lron . 0,000 Sale
CPP-WHRB 4 MW + Powet ‘ BMW. . linternal use
H+CPP-FBC 4 MW ; ' P g

Ferro Alloys 2x9 MVA__[Fe-Mn & Si-Mn 30,000 .[sale |

4, - Hot gases from DRFKiln wm be p :ssed through dust smelting chamber (DSC)
to remove coarse particles, after burning chamber (ABC) to burn CO and passed
through waste heat recovery boiler (WWHRB)and then cleaned .in electrostatic
precipitator (ESP) before letting out into the atmosphere through ID fan and .
stack. ESP will be provided to DRI Kilns and CFBC boiler to control particulate
emissions. Dust suppression and dust extraction system comprising of pulse jet type
filter will be installed. Fume exfracﬁon system with gas cleaning facility will be

provided to the steel melting fumace.

4 : ; .
5. Water requxremant of 630m%day will be sourced from River Ajay and
permission to draw water from Asansol Durgapur Development Authority (ADDA)

" has been obtained. Air cooled condensers will be provided to CPP, The wastewater

from DRI kilns, SMS, CCM, CPP~coo$mg and ash handling plant will be recycled /
reused In the process itself for ash conditioning, -dust suppression and green belt -

evelopment The waste water wm be routed through oil and grease trap.and then to
cooling towers. The cooled waterewnu be re -circulated in the different processes. The
waste water from the various processes will be taken to settling tanx. The waler from
the settling tank will be recirculated Dornestic éffluent will be treated in septic tank -
followed by soak pit. No effiuent will be discharged outside the premises and ‘Zero
discharge’ will be adopted. Raw water harvesting pond will be constructed to collect
water from roof top and other attachment areas inside the plant premises. Total
power requirement (includxng exnstmg) will be 23 MW out of which 11 MW will be
sourced from GRID and remammg from CPP (12 MW) :

6. » Char (36,000 TPA) and coa! fnes (14,000 TPA) will be used in FBC power
plant. Kiln dust (12,000 TPA), kiln accretion (500 TPA), boltus csiv (2,070 TPA) efc.
will be used for land filling and SMS slag (8, 000 TPA) for foad making. -SMS scrap
(3,000 TPA) will be recycled. Fly ash’ (12,000 TPA) will be used as per Fly Ash
utilization Notification. Iron ore fines (20,000 TRA) will be sold to sinter plants. Slag
from the ferro alloy plant (35,000:TPA) wili be used for Silico manganese production,
road making and land ﬂﬂing Scale from the rolling mm will be sold to the sinter plant.

7. The Steel plants are listed at 5.No. 3(a)in anary Metallurgy Industry under
category ‘A’ of the Schedule of E!A Notsf catJon 2006 and appraised at the Central

fevel.
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8. The proposa! was considered by the Ex xpert Appraisal Committee-1 (Industry)
in its 18" meeting held dudrg 24™ -25" January, 2011. The Committee
recommended the proposal for-environmental clearance subject to stipulation of
specific conditions along with other environmental conditions.. It is noted that no
- public hearing/consultation is required due to project being located in notified

Jamuria Industrial Estate as per Sectton (i), Stage (3), Para™(i)(b) of EIA Notification

2006.

9, Based on. the Information subm:tted by .you, presentation made by you and
consultant; M/s Global Experts, Bhubaneswar, the Ministry of Environment and
Forests hereby accords enwronmental clearance to the above project under the
provisions of EIA Notification dated 14" September 2006 subject to strict compliance

of the following Specific and Generai condztxons

A.  SPECIFIC CONDITIONS

Comphance to all the specific and general conditions slipulaled for the
existing plant by the Central/State Government shall be ensured and regular
reports submitted to the Ministry's Regional Office at Bhubaneswar .

No charcoal shall be used as fuel. Pet coke shall be used. as fuel instead of
charcoal from unknown sources. : A ,

On-une ambient air qualcty momtormg and continuous stack monitoring
facilities for all the stacks should be provided and sufficient air pollution
control devices viz. Elgctrostatic precxpztator (ESP), and qu fillers etc. shall
be provided to keep thergmission levels below 50 mg/Nm® by installing energy

- efficient technology. ¢

The National Ambient Anr Quality Standards issued by the Ministry vide
G.S.R. No. 826(E) dated 15"‘ November. 2009 should be followed.

iii.

Iv.

v. Gaseous emission leveis m;:lp_ zh _secon
sources should be controlled within the latest permrss:ble limits issued by the

Ministry vide G.S.R. 414(E) dated 30" May, 2002 and ragularly monitored.
- Guidelines / Code of Practice isstied by the CPCB should be followed.

Dust suppression system and bag ﬁiters shall be mstaued to control the
fugmve dust emissions at conveyor and transfer points, product handling,

loading and unloading pomts

vi.

Hot gases from the DRI Kkiln shall be passed through Dust Sett!mg Chamber
(DSC) to remove coarsg solids and After Burning Chamber (ABC) to burn CO
completely and used inywaste heat recovery boiler (WHRB). The.gas then
shall be cleaned in ESP before dlspersion out into the alimosphiere through ID
fan and stack. ESP shall be instailed to control the: particulate emissions from

the WHRB.

vil,

t
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viil,

ix.

.

e
-

Xil.

Xiil..

Xiv.

Xy

xvl., ‘

Xvil.

xviil,

4-

Total water requirement. after sxpansion shall not exceed 330 m% day. The
water consumption shall not cheed as per the stamdard prescribed for the

steel plants.

Efforts shall further be r’nas:fv io use maximum water from the rain water
harvesting sources. . Use ¢i air. cooled condensers shall be explored and
closed clreuit cooling system shall be prévided to reduce water consumption
and water requirement shall e modified accordingly. All the effluent should
be treated and used for ash handiing, dust suppressson and green belt
development. No efﬂqent shall be discharged;and 'zero’ discharge shall be
adopted. Sanitary sewage shou!d be treated in septic tank foilowed by soak

pit.

All the char from DRI, plant shall be uts!lzed in FBC boiler of power plant and
no char shall be disposed off anywhere else. FBC boiler shall be installed
simultaneously along with the DRI plant to ensure full utilization of char from

the beginning.

Proper utilization of fly ash shall be ensured as per Fly Ash Notification, 1999
and subsequent amendment in 2003 and 2009. Al ihe [iy ash should be
provided to cement and brick manufacturers for further utilization and
Memorandum of Understanding shall be submltted to the Ministry’s Regional

Off ice at Bhubaneswar.

Accretion and dust. ;shaﬂ be used in the manufacture of bricks, Management
plan for As and Seifrom the raw matenal shaﬂ be submitted.

'i )
Slag produced m Ferro Manganese (Fe Mn) productton shall be used in

No Ferro Chrome. shall- be -manufactured, without prior approval from the
Ministry of Environment & Fcrests. ‘

_Risk .and Dlsaster Management Pian along with the mitigation measures
“should be prepared and'a copy ‘submitted to the Minisiry’s Regional Office at
Bhubaneswar, SPCB and CPCB w‘thm three ‘months of issue of envxronment

c!earance letter,

As proposed, green belt shall be developed in 33 % of plant area with a
minimum of 20 m width all around the plant. Selection of plant species shall
be as per the CPCB g_uideiin‘es in consultation with the DFO.

All the recomméhdations made in the Charter on Corporate Responsibility for
. Environment Protectson (CREP) for the Sponge Iron Plants should be

implemented.

At least § % of the total cost of the‘projeu shouit! e carmarked towards the
enterprise social: commitment and item-wise details along with time bound
action plan should be prepared and submitted to the Mmrs ry’s Regional
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5.

L _ Office at Bhubaneswar. Implementatron of such program shouILJ be ensured
accordingly in a time bound manner

The company shall provxde housnng for construction labour within the site with
all necessary Infrastructure and facilities such "as fuel for cooking, mobile
toilets, safe drinking water, medical health care, créche etc. The housing may
be in the form of temporary structures to be removed after the completion of

the project.
B. ~ GENERAL co:N‘om@Ns:

i

. The project authorities must strictly adhere to the :tipulations \made by the
West Bengal State Pollution Contro! Board and the State bovemmenl

i, No further expansion or modifications in the plant shall be carried out
without prior approval of the- 'Mmsstry of Env_zronment and Forests.

The gaseous emissions from various process units shall conform to the
load/mass based;standards notified by this Ministry on 19" May, 1993 and
standards prescribed from time to time. The State Board may specify more
stringent standards for the relevant parameters keeping in view the nature

of the industry and- (ts s:ze and locat;on

At least four amblent air quality monltonng stations should be- establ:shed
in the downward ‘direction as well as where maximum ground level
concentration of PM1O 80, and NOy are anticipated in consultation with
the SPCB. Data on _ambient air ‘quality and stack emission shall be
regularly submitted to this Ministry including its Regional Office at
Bhubaneswar and the SPCB/CPCB once in six months.

iv.

Industrial wastewater shall be- properly collected, trealed so as|to conform
to the standards prescribed under GSR 422 (E) dated 19" May, 1993 and
31% December, 1993 or as amended form time to time. The treated

wastewater shall be utilized for plantation purpose.

v’l

A

The overall noise levels.in and around the plant area shall be kept well
within the standards (85 dBA) by providing noise conlrol. measures
E : including acoustic fioods, silencers, enclosures etc. on all sources of noise
generation. The ambient noise levels should conform to the standards

‘prescribed under EPA Rules, 1989 viz. 75 dBA {(Guyline: and 70 dBA
(nighttime). i

vi.

vii,  Occupational health survexi!ance of the workers shail be done oxju a regular
basis and records maintained as per the Factories Act.

~ The company shall devélop surface water harvesling struclures to harvest
the rain water for utmzatzon in- the learr season besides recharging the

ground water table.

X
F

viil,
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- The project proponent shall also comply with all the en\)ironmental

.. protection measures and safeguards: regpmmended in the EIAEMP .

report. Further, the company must undertake socit®econcmic development-
activities In " the " surrounding villages like community -development
programmes, educational programmes, drinking  water supply and health
care etc. - :

Requisite amount shall be sarmarked towards capital cost and recurring
- cost/annum for environment pollution control measures to implement the
conditions stipulated by the Ministry of Environment and Forests as well as
the State Government. An implementation schedule for implementing all

~ the conditions stipulated Kerein shall be ‘submilted to the Regional Office

of the Ministry. at Bhubaneswar. The funds so provided shall not be
diverted for any other purpose. ‘

A copy of clearance letter shall be sent by the proponent Lo concerned,
Panchayat, Zila Parishad/Municipal Corporation, Urban Local Body and
the local NGO, if any, from whom suggestions/representations, if any,
were received while processing the proposal, The clearance letter shall
also be put on the web site of the company by the proponent,

The project proponent shall upload the status of compliance of the
stipulated environment clearance conditions, including results of monitored
data on their website and shall.update the same periodically. It shall
simultanecusly be «sentto the 'Regional Office of the MOEF at
Bhubaneswar, The respective:Zonal Office’of CPCB and the SPCB. The
criteria pollutant levels namely; /PM10; SO,, NOX (ambient levels as well
as stack emissions) or critical sectoral parameters, indicated for the
projects shall be monitored and displayed at a convenient location near

. the main gate of the'company:ir the public domain.

The project proponent:shall also submit six monthly reports en the status
of the compliance of the: stipulated: environmental conditions including
results of monitored data (bothin hard copies as well as by e-rail) to the
_Regilonal Office of MOEF, the respsctive Zonal Office of CRCB and the
SPCB. The Regional Office .of this Ministry at Bhubaneswar/ CPCB /
SPCB shall monitor the stipulated conditions. .

The enviranmentalggtaterﬁent for each financial year ending 31?‘ March in
Form-V as is mandated to be submitted by the projeci proporient to the
concerned State Pollution- Control- Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently, shall
also be put on the website of the company clongwithi the status of
compliance of environmental conditions and shall also be sent to the
respective Regional Office ofthe MOEF at Bhubaneswar by e-mail, -

The Project Proponent’shall inform the public that the project has been
accorded environmental :cléarance by the Ministry and copies of the
clearance letter are available’ wWith' the SPCB and may also be seen at
Website of the Ministry of Environment and Forests at http:/envfor.nic.in.
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This shall be advemsed within seven days from the date of issue of the
clearance letter, at least in two local newspapers that are widely circulated
in_the region of which one shall be in the vernacular language of the
locality concerned and a copy of the same should be forwarded to the

Regional office at Bhubaneswar.

xvi. Project authorities shall inform the Regtonal Office as well as tne viinistry,
the date of financial clcsure and final approval of the project by the
concerned authorities and the date of commencing the land development

work.

10. - The Mamstry may revoke or SUSpend the clearance ‘if implementation of any
of the above conditions is not satysfactory ‘

11. The Ministry reserves- the right to stipuiate additional conditions if found
necessary. The Company in a time bound manner shall iinplement these.candiliens.

14 The above condmons shall"be enforced, inter-alia under the provisions of the
Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 Hazardous Wastes
(Management, Handhng and Transboundary. Movement) Rules, 2008 and the Public

(Insurance) Uabmty Act, 1991 along with the:r amendments and ruies,
‘ {F m‘;ﬁ#ﬁff

(el s /\)zgaral)
Scientist ‘F’

Copy to:

1. The Secretary, Department of Envtronment Govt. of West Bengai, Kolkata, West

Bengal.

2 ThegChairman Central Pollution Control Board Panvesh Bhavan ' CBD-cum-
Office Complex, East Arjun Nagar, Délhis110032;

3, The Chairman, West Bengal -Pollution. Control Board, Parivesh Bhawan, 10A
Block-LA, Sector-lll, Salt Lake, Kolkata - 700091, West Bengal.

4. The Chief Conservator of Forests, Regnonat Office (EZ), Ministry of Environment
and Forests' A-3, Chandrashekharpur, Bhubaneswar - 751023, Orissa

5. Guard F:!e/ Monitormg File / Record Fue _

e o (Dr. P.L. Ahujarai)

i, © ¢ @RE T v g © Scientist ‘F’
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q ANNEXURE A/22

NO.J-11013/411/2006-IA-_-II(I)(Part)
| Government of India
Ministry of Environment, Forests,and Climate Change
: ‘Impact Assessment Division -

Indira Paryavaran Bhawan,
Jor Bagh Raod, Aliganj
New Delhi-110 003

‘Dated the 7' November, 2014
OFFICE MEMORANDUM

Subject: 1Issues on Appraisal- clarifithion regarding.

The Ministry of Environment, Forests and Climate Change, vide
Office  Memoranda of even No. dated 22.03.2010, 22.08.2014 and
08.10.2014 prescribed 3 time limit for validity of Terms of Reference
(TORs) for a period of three years for submission of EIA and EMP reports
after public consultation and also that this: period would be extendable to
fourth year, based on Proper justification and recommendation of the

EAC/SEAC, as the case may be. Thus an outer limit of four years for the

2. The matter has been further examinéd in the Ministry in the light of
decision taken as part of clearance reform and it is felt that it would not

3. Thus it has been decided to subst:itute para i(v)' of the above

referred Office Memorandum No. J-11013/41/2006-IA.II(I) (part) dated -
22.08.2014 with the following: |

“(v)

(@) All the projects which have been recommended by the
Expert Appraisal Committee(EAC) shall be considered by
the Competent Authority even if the data collected has
become more than three years old as the ToRs itself used

to have three years validity: and extendable by one more
year. ®

2/
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ANNEXURE A/23 [Colly]

A= Fo Elo TH0-33004/99 REGD. NO. D. L.-33004/99

Che Gazette of India

STHTIRUT
EXTRAORDINARY
AT [I—@UE 3—SU-WUE (ii)
PART II—Section 3—Sub-section (ii)

YRR & YerTioTa
PUBLISHED BY AUTHORITY

|, 723 73 feoett, Wetar, | 14, 2017 /WS 23, 1938
No. 723] NEW DELHI, TUESDAY, MARCH 14, 2017/PHALGUNA 23, 1938

THTaRT, 39 SR Sterary ufEd wEre

FfegE-T
% feeett, 14 Wi, 2017

FT.3T, 804(3).—aTawor (Fveor) =W 1986 F = 5 & IuMaw (3) FiT ATATIHE, TATALIT (FTE)
aferfrT 1986 (1986 FT 29) F¥ aTeT 3 FT ITLTIT (1) T ITUTIT (2) F T (v) F AT LT F LTI, STHETTIT,
AT 11, @< 3, IuE< (ji) § sTfeng==r €. F1.3m. 1705(7) i@ 10 7%, 2016, THa<v(ia daTaicq & faer Faest 1
e F & Tor TRATsTet & qeaiad S THRT & T w5 & forw, s wae a7 w1 s &7 R g, wtai
FATIICq AT HHT F 9 I F7 foeqe Far g A1 w@iawer gura afgg=Er 2006 F A T wFiEr q|rTteq
st R foeT Ieare fgor & aftads B g, g 39 ot et &, e sa warfaa g & dareaEr of, 39

a7 et 37 e it wioat, e ag ateeg=ar siafde 8, Suess #31 & 91t 8, 916 faw it safy & daw
STET Y AT AACAT Fd U TF ATET SATALAAT THRIAT 6 T AT

2. 3 S Torae i g9t At #r 10 7, 2016 FT SUAsY AT A7 TS A

3. 3 AT Afva ST ATeEAT 0% G g GATET AT AT 97 FAT AR g ek foE w orm wn g

4, IO (FLEOT) AT, 1986 F IUSHT h Tedfw, srtareay v ey 3 T ITA™T (1) F AT e A
Tl UH THT IUTT T Y o T, ST ag TATALOT T FATIOIET o S0 A AT TAT TATAL0T T ¥ e, g
F ST FHTST FA % YA & (o0 sraea o aHi= e qausidl g ;

5. 9FTEOr (F¥eAT) Afefe, 1986 it €T 5 FRlT TR AT (HRer I & (o0 q90Fd HTdl g, ST 37 TH g “Fai g
Fqean BT s fafe # fRet @t & 2 gu Y, Fheg 3w stfefeam & St & @efie w=d gu 5w atafaw & i
AT AfFAT F TART T o Foai ® Fdea # Gl =fE, afgwrd v wfgewor @i frfee fea 3 o s tar
srfa, srfersTeT a7 yfarer UF fARel #7 aqures w9 % o srag gn

1372 G1/2017 (@)
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H IF ST AT SITUSTT &Y 3/ WAt & VTR0 wratay, e geatss afuta aur i srfdwar & aqaea &
TOITA FATTHTLT ST T STHTa TAT ATHETAF GETeT g AT & TRAdrqas Hraieadd & q997q =
ERuS el

14, THT TRAETG T FRATEAT, ST SE ATSREAT S A F Sedadaril 8, TH ASEEAr & A a=aeeiy

ST o forT A e 3 9T g 3 TR ST 57 AteeEeT % rehid wataeefty smrafed % forw e =
ATEEAT & TG & g AT & HIGY 21 SA9aT FT 9 & |

[T, 7. 22-116/2015-350-111]

Ao AT fHE, "9 ata

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 14th March, 2017

S.0. 804(E).—Whereas, a draft notification under sub-section (1), and clause (v) of sub-section (2) of Section 3
of the Environment (Protection) Act, 1986 (29 of 1986) was published in the Gazette of India, Extraordinary, Part II,
Section 3, sub-section (ii), vide number S.O. 1705(E), dated the 10" May, 2016, as required by sub-rule (3) of rule 5 of
the Environment (Protection) Rules, 1986, for finalising the process for appraisal of projects for grant of Terms of
Reference and Environmental Clearance, which have started the work on site, expanded the production beyond the limit
of environmental clearance or changed the product mix without obtaining prior environmental clearance under the
Environment Impact Assessment Notification, 2006 inviting objections and suggestions from all persons likely to be
affected thereby within a period of sixty days from the date on which copies of Gazette containing the said notification
were made available to the public;
2. And whereas, copies of the said notification were made available to the public on the 10™ May, 2016;
3. And whereas, all objections and suggestions received in response to the above mentioned draft notification have
been duly considered by the Central Government.
4. Whereas, subject to the provisions of the Environment (Protection) Act, 1986, under sub-section (1) of section 3 of
the Act, the Central Government has the power to take all such measures as it deems necessary or expedient for the
purpose of protecting and improving the quality of the environment and preventing, controlling, and abating environment
pollution;
5. Whereas, section 5 of the Environment (Protection) Act, 1986 empowers the Central Government to give directions
which reads as ‘“Notwithstanding anything contained in any other law but subject to the provisions of this Act, the
Central Government may, in the exercise of its powers and performance of its functions under this Act, issue directions
in writing to any person, officer or any authority and such person, officer or authority shall be bound to comply with such
directions;
6.  Whereas the Ministry of Environment, Forest and Climate Change issued Office Memoranda dated 12.12.2012 and
27.06.2013 to establish a process for grant of environmental clearance to cases of violation.
7. Whereas, the Hon’ble High Court of Jharkhand had passed an order dated the 28" November, 2014 in W.P. (C )
No. 2364 of 2014 in the matter of Hindustan Copper Limited Versus Union of India in which the High Court held that the
conditions laid down under Office Memorandum dated 12" December, 2012 in paragraph No. 5 (i) and 5 (ii) were illegal
and unconstitutional and had further held that action for alleged violation would be an independent and separate
proceeding and therefore, consideration of proposal for environment clearance could not await initiation of action against
the project proponent. The Hon’ble Court further ruled that the proposal for environment clearance must be examined on

its merits, independent of any proposed action for alleged violation of the environmental laws;



150

[ 91T 11-®@vE 3(ii)] qRA T [T ¢ STHTERIT 5

8.  And whereas, Hon’ble National Green Tribunal, Principal Bench vide its order dated 7" July, 2015 in Original
Application No. 37 of 2015 and Original Application No. 213 of 2015 had also held that the Office Memoranda dated
12" December, 2012 and 24™ June, 2013 on the subject of consideration of proposals for Terms of Reference or
Environment Clearance or Coastal Regulation Zone Clearance involving violations of the Environment (Protection) Act,
1986 or Environment Impact Assessment Notification, 2006 Coastal Regulation Zone Notification, 2011 could not alter
or amend the provisions of the Environment Impact Assessment notification, 2006 and had quashed the same;

9.  And whereas, the Ministry of Environment, Forest and Climate Change and State Environment Impact Assessment
Authorities have been receiving certain proposals under the Environment Impact Assessment Notification, 2006 for grant
of Terms of References and Environmental Clearance for projects which have started the work on site, expanded the
production beyond the limit of environmental clearance or changed the product mix without obtaining prior
environmental clearance;

10.  Whereas, the Ministry of Environment, Forest and Climate Change deems it necessary for the purpose of protecting
and improving the quality of the environment and abating environmental pollution that all entities not complying with
environmental regulation under Environment Impact Assessment Notification, 2006 be brought under compliance with in
the environmental laws in expedient manner;

11.  And whereas, the Ministry of Environment, Forest and Climate Change deems it necessary to bring such projects
and activities in compliance with the environmental laws at the earliest point of time, rather than leaving them
unregulated and unchecked, which will be more damaging to the environment and in furtherance of this objective, the
Government of India deems it essential to establish a process for appraisal of such cases of violation for prescribing
adequate environmental safeguards to entities and the process should be such that it deters violation of provisions of
Environment Impact Assessment Notification, 2006 and the pecuniary benefit of violation and damage to environment is
adequately compensated for;

12.  And whereas, Hon’ble Supreme Court in /ndian Council for Enviro-Legal Action Vs. Union of India (the Bichhri
village industrial pollution case), while delivering its judgment on 13%®. February, 1996, analyzed all the relevant
provisions of law and concluded that damages may be recovered under the provisions of the Environment (Protection)
Act, 1986 (1996 [3] SCC 212). The Hon’ble Court observed that ...... section 3 of the Environment (Protection) Act,
1986 expressly empowers the Central Government [or its delegate, as the case may be] to "take all such measures as it
deems necessary or expedient for the purpose of protecting and improving the quality of environment......... ". Section 5
clothes the Central Government [or its delegate] with the power to issue directions for achieving the objects of the Act.
Read with the wide definition of "environment" in Section 2 (a), Sections 3 and 5 clothe the Central Government with all
such powers as are "necessary or expedient for the purpose of protecting and improving the quality of the environment".
The Central Government is empowered to take all measures and issue all such directions as are called for the above
purpose. In the present case, the said powers will include giving directions for the removal of sludge, for undertaking
remedial measures and also the power to impose the cost of remedial measures on the offending industry and utilize the
amount so recovered for carrying out remedial measures........ Hon’ble Court has further observed that levy of costs
required for carrying out remedial measures is implicit in Sections 3 and 5 which are couched in very wide and expansive
language. Sections 3 and 5 of the Environment (Protection) Act, 1986, apart from other provisions of Water and Air
Acts, empower the Government to make all such directions and take all such measures as are necessary or expedient for
protecting and promoting the ‘environment', which expression has been defined in very wide and expansive terms in
Section 2 (a) of the Environment (Protection) Act. This power includes the power to prohibit an activity, close an
industry, direct to carry out remedial measures, and wherever necessary impose the cost of remedial measures upon the

offending industry. The question of liability of the respondents to defray the costs of remedial measures can also be
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looked into from another angle, which has now come to be accepted universally as a sound principle, viz., the "Polluter
Pays" Principle. "The polluter pays principle demands that the financial costs of preventing or remedying damage caused
by pollution should lie with the undertakings which cause the pollution, or produce the goods which cause the pollution”.
13 (1). Now, therefore, in exercise of the powers conferred by sub-section (1) and sub clause (a) of clause (i) and clause
(v) of sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause (d) of sub-rule (3) of rule
5 of the Environment (Protection) Rules, 1986; the Central Government hereby directs that the projects or activities or
the expansion or modernisation of existing projects or activities requiring prior environmental clearance under the
Environment Impact Assessment Notification, 2006 entailing capacity addition with change in process or technology or
both undertaken in any part of India without obtaining prior environmental clearance from the Central Government or by
the State Level Environment Impact Assessment Authority, as the case may be, duly constituted by the Central
Government under sub-section (3) of Section 3 of the said Act, shall be considered a case of violation of the Environment
Impact Assessment Notification, 2006 and will be dealt strictly as per the procedure specified in the following manner:-
(2) In case the projects or activities requiring prior environmental clearance under Environment Impact Assessment
Notification, 2006 from the concerned Regulatory Authority are brought for environmental clearance after starting the
construction work, or have undertaken expansion, modernization, and change in product- mix without prior
environmental clearance, these projects shall be treated as cases of violations and in such cases, even Category B projects
which are granted environmental clearance by the State Environment Impact Assessment Authority constituted under
sub-section (3) Section 3 of the Environment (Protection) Act, 1986 shall be appraised for grant of environmental
clearance only by the Expert Appraisal Committee and environmental clearance will be granted at the Central level.

(3) In cases of violation, action will be taken against the project proponent by the respective State or State Pollution
Control Board under the provisions of section 19 of the Environment (Protection) Act, 1986 and further, no consent to
operate or occupancy certificate will be issued till the project is granted the environmental clearance.

(4) The cases of violation will be appraised by respective sector Expert Appraisal Committees constituted under sub-
section (3) of Section 3 of the Environment (Protection) Act, 1986 with a view to assess that the project has been
constructed at a site which under prevailing laws is permissible and expansion has been done which can be run
sustainably under compliance of environmental norms with adequate environmental safeguards; and in case, where the
finding of the Expert Appraisal Committee is negative, closure of the project will be recommended along with other
actions under the law.

(5) In case, where the findings of the Expert Appraisal Committee on point at sub-para (4) above are affirmative, the
projects under this category will be prescribed the appropriate Terms of Reference for undertaking Environment Impact
Assessment and preparation of Environment Management Plan. Further, the Expert Appraisal Committee will prescribe a
specific Terms of Reference for the project on assessment of ecological damage, remediation plan and natural and
community resource augmentation plan and it shall be prepared as an independent chapter in the environment impact
assessment report by the accredited consultants. The collection and analysis of data for assessment of ecological damage,
preparation of remediation plan and natural and community resource augmentation plan shall be done by an
environmental laboratory duly notified under Environment (Protection) Act, 1986, or a environmental laboratory
accredited by National Accreditation Board for Testing and Calibration Laboratories, or a laboratory of a Council of
Scientific and Industrial Research institution working in the field of environment.

(6) The Expert Appraisal Committee shall stipulate the implementation of Environmental Management Plan,
comprising remediation plan and natural and community resource augmentation plan corresponding to the ecological

damage assessed and economic benefit derived due to violation as a condition of environmental clearance.
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(7) The project proponent will be required to submit a bank guarantee equivalent to the amount of remediation plan
and Natural and Community Resource Augmentation Plan with the State Pollution Control Board and the quantification
will be recommended by Expert Appraisal Committee and finalized by Regulatory Authority and the bank guarantee
shall be deposited prior to the grant of environmental clearance and will be released after successful implementation of
the remediation plan and Natural and Community Resource Augmentation Plan, and after the recommendation by
regional office of the Ministry, Expert Appraisal Committee and approval of the Regulatory Authority.
14. The projects or activities which are in violation as on date of this notification only will be eligible to apply for
environmental clearance under this notification and the project proponents can apply for environmental clearance under
this notification only within six months from the date of this notification.
[F. No. 22-116/2015-1A-I1I]
MANOJ KUMAR SINGH, Jt. Secy.
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qgiaer, 3 SR S9aTg TRadT §Aeg

Frferg==T
T2 f2eett, 8 ®TH, 2018

1.3, 1030(3N).—TATFL, T AT AT TEdd FATAT F ATLAAT . FAT. 804(3), aTEE
14 979, 2017 (ST€ =98 T8% TATT 3 ATTGAAT Fal TAT §) FRT  TIE<O(1T s|TIed e Haer Haeet
T A e o [0 TATSTATA % Jedidwa & (o TRar Afesgf=a &7 g, 58 =& 92 9aigwor aqramq
Ffere=AT 2006 [F1.41. 1533(3), a@ 14 faHaw, 2006] F STefiT 7T ARTIF @ 931G JATIied
gfvrare f foamT vt emmated F T Scares 7 o 1 seares ey § gfvady &1 w9y 7
g

AT T, AT AT AT T (FSrH T8 T87 TAT 37 ATAGAAT Fel AT 2) I AT
H, =T qIat  AqT, 9T 13 % ITU (2) FT e AT g 6 39 g §, S 9giawor qurarg (Aeier
Frferg=AT, 2006 F e watea fafaarae arfeeaer § 7@ qatawoii srafcd 7 STt areil TS a1
ToRITeRATT |IFHTOT T AT T o TLATq TATALOT FATT(Cd o (oI ATAT ST ¢ AT Sregia 9@ aara<oiiT
FATafed * foAT foeare, smefaehrmr T Icare oo § afvady fhar €, 39 TfRaSEral S Siawaor %
AT F &9 § GHAT AT AT TH qHAT § TgT T o6 TG @ h0 G0, orve Ti&wor (J52er)
aterfeaw, 1986 T &mer 3 &t ITTT (3) F AT Misa Tog T Ta<or FHTa fFei=or Iriesreor T uA et
FATAT AqaECT & T2 &, T TATGLOT STATA(Cd TG FLA * (A7 (90 qeaishd Aruid gIeT & Tedisnd
ToRIT ST 1 TATaoiTT SATICT hald Fq¥ 9% SIqacd il ST ;

AT ATAT T I SATAAT o TTILOT § T ‘T A T G 6 FAId AT qTel THT FaFei | fa=me
T o oI 31k TEaTa A 27 % |

AT WATAT AT A1 ATATATeredl ad7 AATRE SHT F AT ITH g0 8 o Fa=ra daef
FTLOTT TAT =TT T AW G@ F (7 IJocad qaefl ATHAT 1 (e 1 & o geteg et &1 afwat
T TATATSI T T ST T2 727 2

1350 GI/2018 Q)]
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STErg=a TARTLTEAT AT AL S AT 9T TATIH A€ T TATAT TANTLTEAT AT FT0 1Y
AT ST TTUg T TITa0 o &5 § T F7 Tol TARTLTAT GIT T3t S 1",

(F) T (6) F T X AfIierd ST T&T ST, STt

"(6) Tarera=s geats afuta, Turfefa, o a1 §9 ToTeT TS geAth qiHtd a3 rawoi T yae
TS, TR AT AT ITHRAF TAT ARETAF GETET Aaeg= JomT § Haswe a9 are
TATALONT TS ST T ST FT, ST 156 AT o7 7 9q{eeoii T T AT aaiaon g
AT T 9T F Ioero ok AT ST ATTIH BIAR T TRATHT 2RI 1"

(F) I (7) F I I (Sierierd STy T@r S, Soid;-

"(7) TIETSTET TEATEE | TR ATSIAT AT TThish TAT AT SHTee ATae ASTT sl The
= FHAIT 9% TATHT HI TST TGUI GIA07 F1€ 6 9T T&qd FLA =l U&7 SR AT 77 97 5
TS TSt geaisnd afafa g a1 Yo % qiArsET & form qra i e @ows geaisd
qITT GTRT T ST 21T SEaT [ATHaTTe TTeer g1 SAfad &7 fa>T SITem a9 d S &
TATARON A AT Aqad Fad F T& ST AT ST ST 36 37T % WG9 Faiad, e
qeaisa atafd, Farfeta, T a1 9 Tsaers [@G0us gegind atufd o AfeEs artewr
SATHIET F TLATT TR FTST AT TR TAT HTHETTAF FATIT AT ATSHET 5 THAATIA T
FATAT o TLATT T ThaT SITOIT 1)

[T, &, Sr=-11013/22/2017-5TET7-11(T7)]
FATALT AT, HHT A=
feoqur: ot srferg=mT #r.9m. 804(3N), ATEr 14 WT=, 2017 FIRT TRITTT T T2 ofF |

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 8" March, 2018

S.0. 1030(E). —Whereas, the Ministry of Environment, Forest and Climate Change vide notification
number S.0.804(E), dated the 14™ March, 2017 (hereinafter referred to as the said notification) has notified
the process for appraisal of projects for grant of Terms of Reference and Environmental Clearance, which
have started the work on site, expanded the production beyond the limit of environmental clearance or
changed the product mix without obtaining prior environmental clearance as mandated under the Environment
Impact Assessment Notification, 2006 [S.0.1533 (E), dated the 14™ September, 2006];

And whereas, the Ministry of Environment, Forest and Climate Change (hereinafter referred to as the
Ministry) in the said notification inter alia, directed vide sub-paragraph (2) of paragraph 13, that in case the
projects or activities requiring prior environmental clearance under Environment Impact Assessment
Notification, 2006 from the concerned Regulatory Authority, are brought for environmental clearance after
starting the construction work, or have undertaken expansion, modernization, and change in product- mix
without prior environmental clearance, these projects shall be treated as cases of violations and in such cases,
even Category B projects which are granted environmental clearance by the State Environment Impact
Assessment Authority constituted under sub-section (3) section 3 of the Environment (Protection) Act, 1986
shall be appraised for grant of environmental clearance only by the Expert Appraisal Committee and
environmental clearance will be granted at the Central level;

And whereas, the Ministry has received a number of proposals relating to all sectors covered under
category A and category B, for consideration in pursuance of the said notification;

And whereas, the Ministry is in receipt of representations from the public representatives and
Industrial Associations, requesting delegation of powers to the respective States to deal with the violation
cases for operational reasons and expediting the proposals;
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And whereas, the National Green Tribunal, Principal Bench at New Delhi vide their order dated the
27™ November, 2017 in similar matters in OA No.570/2016 titled M/s Anjli Infra Housing LLP Vs Union of
India & othrs, OA No0.576/2016 in the matter of M/s Ankur Khusal Construction LLP Vs Union of India &
others and OA No0.579/2016 in the matter of Anjli Infra Housing LLP Vs Union of India & others, has passed
directions for consideration of the projects at the State level and pass appropriate orders in regard to
grant/refusal of the environmental clearance in accordance with law;

And whereas, in view of the above, the Central Government finds it necessary to amend the said
notification number S.0.804(E), dated the 14™ March, 2017 by dispensing with the requirement of notice
referred to in clause (a) of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 regarding
inviting objections and suggestions from persons likely to be affected thereby, in public interest;

Now, therefore, in exercise of the powers conferred by sub-section (1), sub-clause (a) of clause (i) and
clause (v) of sub-section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with
sub-rule (4) of rule 5 of the Environment (Protection) Rules, 1986, the Central Government hereby makes the
following amendments in the said notification by dispensing with the requirement of notice referred to in
clause (a) of sub-rule (3) of rule 5 of the said rules, in public interest, namely:-

In the said notification, in paragraph 13, -
(a) for sub-paragraph (2), the following sub-paragraph shall be substituted, namely:-

“(2) In case the projects or activities requiring prior environmental clearance under the
Environment Impact Assessment Notification, 2006 from the concerned regulatory authority are
brought for environmental clearance after starting the construction work, or have undertaken
expansion, modernisation, and change in product-mix without prior environmental clearance, these
projects shall be treated as cases of violations and the projects or activities covered under category A
of the Schedule to the Environment Impact Assessment Notification, 2006, including expansion and
modernisation of existing projects or activities and change in product mix, shall be appraised for grant
of environmental clearance by the Expert Appraisal Committee in the Ministry and the environmental
clearance shall be granted at Central level, and for category B projects, the appraisal and approval
thereof shall vest with the State or Union territory level Expert Appraisal Committees and State or
Union territory Environment Impact Assessment Authorities in different States and Union territories,
constituted under sub-section (3) of section 3 of the Environment (Protection) Act, 1986.”;

(b) for sub-paragraph (4), the following sub-paragraph shall be substituted, namely:-

“(4) The cases of violations will be appraised by the Expert Appraisal Committee at the Central
level or State or Union territory level Expert Appraisal Committee constituted under sub-section (3)
of section 3 of the Environment (Protection) Act, 1986 with a view to assess that the project has been
constructed at a site which under prevailing laws is permissible and expansion has been done which
can run sustainably under compliance of environmental norms with adequate environmental
safeguards, and in case, where the findings of Expert Appraisal Committee for projects under
category A or State or Union territory level Expert Appraisal Committee for projects under category B
is negative, closure of the project will be recommended along with other actions under the law.”;

(c) for sub-paragraph (5), the following sub-paragraph shall be substituted, namely:-

“(5) In case, where the findings of the Expert Appraisal Committee or State or Union territory
level Expert Appraisal Committee on point at sub-paragraph (4) above are affirmative, the projects
will be granted the appropriate Terms of Reference for undertaking Environment Impact Assessment
and preparation of Environment Management Plan and the Expert Appraisal Committee or State or
Union territory level Expert Appraisal Committee, will prescribe specific Terms of Reference for the
project on assessment of ecological damage, remediation plan and natural and community resource
augmentation plan and it shall be prepared as an independent chapter in the environment impact
assessment report by the accredited consultants, and the collection and analysis of data for assessment
of ecological damage, preparation of remediation plan and natural and community resource
augmentation plan shall be done by an environmental laboratory duly notified under the Environment
(Protection) Act, 1986, or a environmental laboratory accredited by the National Accreditation Board
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for Testing and Calibration Laboratories, or a laboratory of the Council of Scientific and Industrial
Research institution working in the field of environment.”;

(d) for sub-paragraph (6), the following sub-paragraph shall be substituted, namely:-

“(6) The Expert Appraisal Committee or State or Union territory level Expert Appraisal
Committee, as the case may be, shall stipulate the implementation of Environmental Management
Plan, comprising remediation plan and natural and community resource augmentation plan
corresponding to the ecological damage assessed and economic benefit derived due to violation as a
condition of environmental clearance.”;

(e) for sub-paragraph (7), the following sub-paragraph shall be substituted, namely:-

“(7)  The project proponent will be required to submit a bank guarantee equivalent to the amount of

remediation plan and Natural and Community Resource Augmentation Plan with the State Pollution
Control Board and the quantification will be recommended by the Expert Appraisal Committee for
category A projects or by the State or Union territory level Expert Appraisal Committee for category
B projects, as the case may be, and finalised by the concerned Regulatory Authority, and the bank
guarantee shall be deposited prior to the grant of environmental clearance and released after
successful implementation of the remediation plan and Natural and Community Resource
Augmentation Plan, and after recommendation by regional office of the Ministry, Expert Appraisal
Committee or State or Union territory level Expert Appraisal Committee and approval of the
Regulatory Authority.”.

[F.No.Z-11013/22/2017-1A-11 (M)]
GYANESH BHARTI, Jt. Secy.
Note: The principal notification was published vide number S.0.804(E), dated the 14™ March, 2017.

e
< fawett, 8 W, 2018

AT, 1031(3).—Fv 1T TLHRT 7 TATFL07 (F2e0r) 9w, 1986 F 7= 5 % 30 79w (3) @ (9)
F AT TS TATALT (FLEA0T) Arerfead, 1986 (1986 T 29) i &mer 3 il ITETRT (1), STLT (2) F T (i) F
IUEE (F) AT G (v) F AfF AT AR FLHTL 00, TATEL, I A TAdTg TEad Joead § dre==r
AT FATLB0AR) dTErE 14 AT, 2017 (9 TH® T8 J9aTq SFa ATSR=AT Fgl TAT 8) FRT 39
TS T g ia T TATaor ATIid Yred o foMT 1 i 7 {337 § <% UF "l 6 oo
HTAT AT &, FT oATHT HLT o o7 Taier o 2 |

AT ITLFT ATIRLEAT F AT 13 F ITRT (1) F0T fAeer o mw € 5 aonfeafa w6 9w |
AT IUF ATIAT F A FRT "R g Afgad w9 & Ifeq g aFiawe gHrar fqeir
TTTErRaor &, 9& TATaeuiT Tt STea o AT 9 o et T anr § IR 31 St serEr aEt §
ufaay afgd Afafaa &Har & o1 o= &7 T2 II7aeor GRTEnd Saor stteg=ar, 2006 [F.57.1533(30)
JEE 14 Todaw, 2006] F FLTT & TATE00T TR FT TTAT ATAT TRATSATAT TTAT THATRATAT AT
HiSaT TRATSATAT SrraT Tramshardi o e AT Arei o eoT il qATa<or So1a [Heieor stteg=r, 2006 +
IS T HIHAT HIAT ST,

AT IUgFd ATIGAAT § 7 ¥ Uy g o 3 sfeataq afdremadr i fharsara & s
ATEEEAT % T 13 % U (2) & (7) § fafAfdee afmam % aqam awedr & et s,

AT QAT (FeAT) SAfEaam, 1986 T &meT 3 T ITLTT (3) FIRT Yacd ATFadl HT TINT Fd 27
ST ATIHEAT & 977 13 & IT U (4) F AGHT § A A § Ioordd F HEAT BT GedThd FT AT
Fek 1T TLRTE T RIS e o o Tty & o farastt & oo a9 areir 9Ted 9%ehTe, 9319, a9q
A SET TEdd ST, i wLAT.1805(3T), A 6 7, 2017 & ATEREHT ST UE A
AT AT (ST 7 TS TR T o7 |
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1T T8 YT (o & T2 (F9us geaied afuta §, 7 ma.%.Aareqd, a9as $ F 3a ardid &
e F94 % €7 § TATEG20, a9 30T TAarg Tadd G & T 9 § qrafaror & a2 o7 |

AT TTET TAT TATAT HeefT F10 A, AT qraet § Fra1e Fe & o7 qio5q v T2 Fows
qeaisd Giufd F qag qt=g % &9 & qerrfeeta o v Fw.sfrares, dsnes € % aro a5 € a7 detas
I, T AT SIT T ATHTSRA ATAEATIT FEAT THIH T 2T 2,

AT T A, Fva T TLRTE TATALOT (FLEA0T) T, 1986 (1986 FT 29) FiT &m<T 3 i ITLTT (3)
FTT W& TRt T YART 3T g0 1< 39 ATeg==T H0 FT.5M.804(H) <@ 14 AT, 2017 F T 13 %
ITALT (4) F ATALOT H AT 6 TSI, LTI, 907 |, @ 3, I9EE (i), IEE 6 57, 2017 # Hirera
ATLT FERT ol TATALIT I AT TAGTY TATT FATAT AT F1LAT,1805(37), A 6 5, 2017 F Aeer §
fereferfeaa derrem w3t 8, et -

IFT AT T AT F, FH HO 11 F A9, T (2) § TiAfcaat & v 9, FHetafeg giafte w=
ST, ST~

ST < AT SATI T AT ASATHE SIT, TATRAT, TATAR, a9 A7 FAdTg IEdd, WA, STEnT 1,
T2 faeetr-3 |

[FFT.5.372-11013/22/201 7-5T7-1 1 (77)]
ST AT, S qia
feroqur: et sreer €. FT.51.1805(37) AT 6 S, 2017 FIRT TeRTTora o 197 = |

ORDER
New Delhi, the 8" March, 2018

S.0. 1031(E).—Whereas, by the notification of the Government of India in the Ministry of
Environment, Forest and Climate Change number S.O. 804(E), dated the 14" March, 2017, issued under sub-
section (1), sub-clause (a) of clause (i) and clause (v) of sub-section (2) of section (3) of the Environment
(Protection) Act, 1986 (29 of 1986), read with clause (d) of sub-rule (3) of rule 5 of the Environment
(Protection) Rules, 1986 (hereinafter referred to as the said notification), the Central Government has
established an arrangement to appraise the projects, which have started the work without obtaining prior
environmental clearance and such cases have been termed as cases of violation;

And whereas, vide sub-paragraph (1) of paragraph 13 of the said notification, it has been directed that
the projects or activities or the expansion or modernisation of existing projects or activities requiring prior
environmental clearance under the Environment Impact Assessment Notification, 2006 [S.0.1533(E), dated
the 14™ September, 2006] entailing capacity addition with change in process or technology or both,
undertaken in any part of India without obtaining prior environmental clearance from the Central Government
or by the State Environment Impact Assessment Authority, as the case may be, duly constituted by the Central
Government under the said Act, shall be considered a case of violation of the Environment Impact Assessment
Notification, 2006;

And whereas, the said notification further provides that the projects and activities referred above, shall
be dealt strictly as per the procedure specified in sub-paragraph (2) to (7) of paragraph 13 of the said
notification;

And whereas, in exercise of the power conferred by sub-section (3) of section 3 of the Environment
(Protection) Act, 1986 and in pursuance of sub-paragraph (4) of paragraph 13 of the said notification, an
Expert Appraisal Committee (EAC) was constituted by notification of the Government of India in the
Ministry of Environment, Forest and Climate Change vide number S.0.1805(E), dated the 6™ June, 2017
comprising members with expertise in different sectors to appraise and make recommendations to the Central
Government as cases of violation in all the sectors;

And whereas, in this Expert Appraisal Committee so constituted, Shri S K Srivastava, Scientist E was
nominated as representative of the Ministry of Environment, Forest and Climate Change as Member Secretary
of the said Committee;
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And whereas, due to administrative and operating reasons, it has become expedient to replace the
nomination of Shri S. K. Srivastava, Scientist E with the Scientist E or Scientist F or Scientist G, as the case
may be, as Member Secretary of the Expert Appraisal Committee constituted to deal with violation cases;

And now, therefore, in exercise of the powers conferred by sub-section (3) of section 3 of the
Environment (Protection) Act, 1986 (29 of 1986) and in pursuance of sub-paragraph (4) of paragraph 13 of
the said notification number S.O.804(E), dated the 14" March, 2017, the Central Government hereby makes
the following amendments in the order of the Government of India in the Ministry of Environment, Forest and
Climate Change number S.O.1805(E), dated the 6h June, 2017, published in the Gazette of India,
Extraordinary, Part II, Section 3, Sub-section (ii), dated the 6" June, 2017, namely:-

In the said order, in the Table, against serial number 11, for the entries in column (2), the following
entries shall be substituted, namely:-

“Scientist E or Scientist F or Scientist G, as the case may be, Ministry of Environment, Forest and
Climate Change, Jorbagh Road, New Delhi-3”.

[F. No. Z-11013/22/2017-1A-11 (M)]
GYANESH BHARTI, Jt. Secy.
Note: The principal order was published vide number S.0.1805(E), dated the 6™ June, 2017.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi- 110064
and Published by the Controller of Publications, Delhi-110054.
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ANNEXURE A/25

. No. J-11011/655/2009- A1)
Government of India
Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)
Indira ParyavaranBhawan
JorBagh Road, Aliganj,
Nwe I)M‘hi i mzm:‘

ic’;,“%i 24 NM 9

e Dated: 23" July, 2018

Mys Calstar Sposige Limited
Jamuria Industrial Estate, Tkra,
Jamuria, Burdwan, West Bengal-713212

Subject: Expansion of Sponge Iron Plant into Steel Plant by installation of Sponge ron
Plant(2X100 TPS, 60,000 TPA) Ferro Alloys (Fe-MN & Si-MN, 2 x 9 MVA,
30,000 TPA) and Captive Power Plant (8 MW) located at Jamuria Industrial
Estate, Tkra, Jamuria, Burdwan, West Bengal by M/s Calstar Sponge Limited-
Extension of validity of Environmental Clearance regarding,

Sir,

This has reference to your online application vide proposal no
[A/WB/IND/73025/2011 dated 27" April, 2018 seeking extension of validity o
environmental clearance granted for the propoaeé expansion of Sponge [ron Plant wnto
Stee! Plant by installation of Sponge Iron Plant (2X100 TPS, 60,000 TPA) Ferro Atloys
(Fe-MN & Si-MN, 2 x 9 MVA, 38,800 TPA) and Captive Power Plant (§ MW) at Jamunia
Industrial Estate, Ikra, Jamuria, Burdwan, West Bengal vide File No. J-11011/655/2009-
IAJI(T) dated 20™ May 2011 as per clause 9 of EIA Notification, 2006.

28 M/s Calster Sponge Limited was accorded EC from MoEF for expansion of the unit
vide letter No-J-11011/655/2009-1A 11 (I}, dated 20" ‘May 2011, by mstai ing 2x100 TPD
DRI Kilns; CPF"‘?}\'EW(\&%‘}, CPP 4 MW sf“f‘) : 2x9 MVA Fe-Mn & Si-Mn Plant.
CTE has been accorded from WBSPCB and ercctions arc not completed and
commissioning has not been dong dus to u“favor hie steel market, financial crisis of the
company and unavailability of raw material and mean while validity EC is expiring when
things are in half way.

3.0  As steel market has improved and cumpan v Is now stable 1o carry out the projec
The project is being operated with company’s fund and M/s ITC hd, Raipur has becn
appomted as cozx;uimnt for carrying our the project. The order for procurement of ¢
is under processing and some of the civil and construction work has aizcsds been stk
The implementation schedule is attached below:

§i | Ordering Civil &Other site work to ic { L ommissioning
- reompleted
1 | 2Zx 100 TPD DRI | January 2018 to May 2018 ’Viay 2019 o }imc "O29
8 MW CPP April 2019 to December 2020 | December 2020 10|

: January 2021
3 12 x 9 MVA | April 2019 1o December 2020 | December 2020 to
FERRO ALLOY January 2021 ;

Page lof 2
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4.0 It was informed t;fmt 25% of the physical work relating to DRI plant and 20% of
the work relating to the CBP was completed.

5.0 - The proposal was considered in the 32™meeting of Expert Appraisal Committee
{Industry-I) held during 11" o 313%™ June, 2018. After detailed deliberations, the committee
recormended fm extension of validity of the environmental clearance for another three
years i.e, up to 19% May 2021.

6.0  The Ministry of Environment, Forest and Climate Change has examined ihe
proposal based on the recommendations of the Expert Appraisal Committee {(Indusiry-1)
and hereby decided to grant extansmn of validity of environment clearance for further
peﬁod of three years i.e. up fo 19 May 2021subject to following conditions:

i, Project Proponent shall strictly adhere to time schedule mbmttmé o mg Ministry
regardmg Tompletion 6T i Balance works. ™ *

il Il other terms and conditions megtioned in the Environment Clearance vide File
No. J-11011/655/2009-IA.TKD) datdd 20" May 2011.

iti, The PP shall obtain fresh environmental clearance in case of change in scope of the
project if any.

This issues with the approval of competent authority ! o W,
- AR
(Sharath Kumar Paiieriy
o Scientist ‘F’ / Director
Copy to:-

1. The Secretary, Department of Environment, CGovernment of West Bengal,
Secretariat Kolkata. -

2. The Additional Principal Chief Conservator of Forests{(C),
Environment, _Forest _and Climate. .Change. Regienal—-Office
Chandraseklbiarpur, Bhubneshwar-751 023,

3. The Chairman, West Bengal State Pollution Conirol Board, Paribesh Bhawan,
10A- Block LA, Sector -II1, Salt Lake City. KOLKATTA ~ 700 098.

4. The Member Secretary, Central Ground Water Authority, A-2, W3, Curzon Road
Barracks, K.G. Marg, New Delhi-110001.

“The District Collector, KolkataDistrict, State of West Bengal.
Guard File / Record file / Monitoring file.

7. MOEF&CC Website. l\ ROV

TN
(Sharath Kumar Palleria)
Scientist ‘F'/Director

Page 2 of 2
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ANNEXURE A/26

M/s CALSTAR
SPONGE LTD.

Proposed Expansion of existing Steel Plant by installation of Sponge Iron Plant,
Induction Furnaces, Rolling Mill & Captive Power Plant at Jamuria, Mouza lkra, FORM 1
Jamuria Industrial Estate, Dist. Burdwan, West Bengal

FORM-1

() Basic Information:

Sl. No

Item Details

1

Name of the project/s: Proposed Expansion of existing Steel
Plant by installation of Sponge Iron
Plant with 2x200 TPD DRI Kilns, 4x15 T
Induction Furnaces, 400 TPD Rolling
Mill & 8 MW capacity WHRB based
Captive Power Plant.

S. No. in the schedule ltem 3(a) & 1(d), Category A of the
Schedule of the EIA Notification 2006.

Proposed capacity/area/length/tonnage | The configuration of  proposed
to be handled/command areal/lease | expansion project is as follows:

s&eeﬁé”t‘gg%eér‘i’lfe N + Sponge Iron Plant with 2x200 TPD
DRI Kilns - 1,20,000 TPA Sponge

Iron

e 4x15 T Induction Furnaces (with
matching LRF & CCM) - 1,80,000
TPA liquid steel (1,76,500 TPA
Billets)

e Rolling Mill — 1,20,000 TPA (400
TPD) TMT Bars

e 8 MW capacity WHRB based
Captive Power Plant

The proposed expansion project will be
installed on 7.81 hectares (19.29 acres)
of land within the existing plant
premises within  Notified Jamuria
Industrial Estate.

Total Capital Cost of the Project:
Rs. 90 Crores

New/Expansion/Modernization Expansion




163

M/s CALSTAR
SPONGE LTD.

Proposed Expansion of existing Steel Plant by installation of Sponge Iron Plant,
Induction Furnaces, Rolling Mill & Captive Power Plant at Jamuria, Mouza lkra,
Jamuria Industrial Estate, Dist. Burdwan, West Bengal

FORM 1

5.

Existing Capacity Area etc.

Existing units under Operation:

» 2x100 TPD DRI Kilns - 72,000
TPA Sponge Iron

Units to be Implemented:

0 As per EC from State Level:
e 1x8 T Induction Furnaces
e 72,000 TPA Rolling Mill

e 9 MW Captive Power Plant (4 MW
WHRB based & 5 MW AFBC based)

Q As per EC from MoEF&CC:
e Sponge Iron Plant with 2x100 TPD
DRI Kilns - 60,000 TPA Sponge Iron
e 2 x9 MVA Submerged Arc Furnaces
(30,000 TPA)
e 8 MW Captive Power Plant (4 MW
WHRB based & 4 MW AFBC based)

6. Category of Projecti.e.' A' or 'B' Category “A” Project
7. Does it attract the general condition? If | No
yes, please specify.
8. Does it attract the specific condition? If | No
'ves, please specify.
9. Location Latitude - 23°41'46.33"N &
Longitude - 87° 6'24.82"E
(Above Mean Sea Level (AMSL):
122 m (400 ft))
Plot / Survey /Khasra No. Plot No. 6, 9, 10, 20, 21
J.L. No. 38
Khatian No. 1473
Village Jamuria
Tehsil Ikra
District Burdwan
State West Bengal
10. Nearest railway station/airport along with | > lkra Railway station - 0.7 km

Distance in kms.

(approx.) from project site.

» NSCBI Airport, Kolkata — 180 km
(approx.) from the project site.
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M/s CALSTAR
SPONGE LTD.

Proposed Expansion of existing Steel Plant by installation of Sponge Iron Plant,
Induction Furnaces, Rolling Mill & Captive Power Plant at Jamuria, Mouza lkra,
Jamuria Industrial Estate, Dist. Burdwan, West Bengal

FORM 1

11.

Nearest Town, city, District Headquarters
Along with distance in kms.

» Raniganj Town - Within 10 km in
south direction w.r.t the project site.

» Burdwan town (Dist. H.Q) - within 92
km in south-east direction w.r.t the
project site.

12. Village Panchayats, Zilla Parishad,
Municipal Corporation, Local body | Jamuria, P.O. Nandi,
(complete postal Address with telephone | Dist-Burdwan, West Bengal
nos. to be given)
13. Name of the applicant M/s Calstar Sponge Limited
14. Registered Address M/s Calstar Sponge Limited
18, R. N. Mukherjee Road,
Kolkata-700 001
15. Address for correspondence: M/s Calstar Sponge Limited
18, R. N. Mukherjee Road,
Kolkata-700 001
Name Shri Vikas Agarwal
Designation (Owner/Partner/CEQ) Director
Address 18, R. N. Mukherjee Road,
Kolkata-700 001
Pin Code 700 001
E-mail avranil.calspring@gmail.com
Telephone No. 033-22109542 / 9543
Fax No. +91-33-2248-6987
16. Details of Alternative Sites examined, if | Not applicable as it is an existing
any. Location of these sites should be | industry.
shown on a
topo sheet.
17. Interlinked Projects No
18. Whether  separate  application  of | NA
interlinked
Project has been submitted?
19. If yes, date of submission NA
20. If no, reason NA
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Induction Furnaces, Rolling Mill & Captive Power Plant at Jamuria, Mouza lkra, FORM 1
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M/s CALSTAR
SPONGE LTD.

21. Whether the proposal involves
approval/clearance under: if yes, Details
of the sameand their status to be given.

(@) The Forest (Conservation) Act, | No

19807
(b) The Wildlife (Protection) Act, 1972 No
(c) The C.R.Z. Notification, 19917 No

22. Whether there is any Government Order/ | No
Policy relevant/ relating to the site?

23. Forest land involved (hectares) No

24. Whether there is any litigation pending | No
against the project and /or land in which
the project is propose to be set up?

(@) Name of the Court

(b) Case No.
(c) Orders/directions of the Court, if
any and its

relevance with the proposed project.

e Capacity corresponding to sectoral activity (such as production capacity for
manufacturing, mining lease area and production capacity for mineral production,
area for mineral exploration, length for linear transport infrastructure, generation
capacity for power generation eftc.,)
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() Activity
1. Construction, operation or decommissioning of the Project involving

actions, which will cause physical changes in the locality (topography,
land use, changes in water bodies, etc.)

S.No.

Information/Checklist confirmation

Yes/
No

Details thereof (with
approximate quantities /rates,
wherever possible) with source
of information data

1.1

Permanent or temporary change in land
use, land cover or topography including
increase in  intensity of land use (with
respect to local land use plan)

Yes

The proposed expansion project
will be installed on 7.81 hectares
(19.29 acres) of land in the
existing plant premises within
Notified Jamuria Industrial Estate.
The land is generally flat and does
not come under flood zone. Said
plot of land will be reformed
/developed from its existing land
use.

This project will be developed
following a land use plan, which
will be made taking into
consideration relevant guidelines
/stipulations of the concerned
Authorities. Moreover, the
planning of the project,
development of green belt and
other landscape on the proposed
site would enhance the aesthetics
of the area.

1.2

Clearance of existing land, vegetation
and buildings?

Yes

Site clearing and preparation
activities will involve removal of
scanty vegetation on the proposed
plant site.

1.3

Creation of new land uses?

No

1.4

Pre-construction investigations e.g. bore
houses, soil testing?

No

1.5

Construction works?

Yes

The civil works for the construction
and development of the proposed
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Induction Furnaces, Rolling Mill & Captive Power Plant at Jamuria, Mouza lkra,

FORM 1

SPONGE LTD. Jamuria Industrial Estate, Dist. Burdwan, West Bengal
expansion project include bulk
earthworks; construction of factory
sheds & utilities; internal roads &
parking areas; drainage system;
underground & overhead tanks
etc.
1.6 Demolition works? No -
1.7 Temporary sites used for construction| Yes | Suitable temporary
works orhousing of construction workers? accommodation for workers will be
made within the project site.
1.8 Above ground buildings, structures or Please refer Pre-feasibility
earthworks including linear structures, cut Report.
andfill or excavations
1.9 Underground works including mining or| No -
tunneling?
1.10 | Reclamation works? No -
1.11 | Dredging? No -
1.12 | Offshore structures? No -
1.13 | Production and manufacturing| Yes | Please refer Pre-feasibility
processes? Report.
1.14 | Facilities for storage of goods or| Yes | All construction materials will be
materials? handled through site store within
the project boundary.
1.15 | Facilities for treatment or disposal of solid| Yes | Wastewater:

waste or liquid effluents?

The plant will be designed as a
zero discharge plant as far as the
process effluents are concerned.
The water will be re-circulated
through cooling and treatment.
The entire wastewater after
necessary treatment will be
recycled for various purposes
inside the plant.

Domestic wastewater will be
treated in septic tank-soak pit
system.
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FORM 1
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Solid Waste:
Dolochar from Sponge iron plant
will be used in AFBC Boiler which
will be implemented soon.
Slag from Induction Furnaces will
be used for Land filing / Road
Construction purpose.
End cuts, scales and scraps etc.
from CCM & Rolling Mill will be
used in the Induction Furnaces.
1.16 | Facilities for long term housing of| No | Most of the workers employed
operational workers? shall be from nearby villages.
1.17 | New road, rail or sea traffic during| No | The site will be developed with all
construction or operation? infrastructure facilities and is well
connected to main road way. No
new road, rail or sea traffic during
construction or operation.
1.18 | New road, rail, air waterborne or other| No -
transport infrastructure including new or
altered routes and stations, ports,
airports etc?
1.19 | Closure or diversion of existing transport| No -
routes or infrastructure leading to
changes in trafficmovements?
1.20 | New or diverted transmission lines or| No -
pipelines?
1.21 | Impoundment, damming, culverting, No -
realignment or other changes to the
hydrology of watercourses or aquifers?
1.22 | Stream crossings? No -
1.23 | Abstraction or transfers of water form| Yes | Daily water requirement in the
ground or surface waters? proposed project for industrial
purpose will be around 215
m3/day and 10 m3/day for drinking
and sanitary use, which will be
sourced from River Ajay.
1.24 | Changes in water bodies or the land| No -

surface affecting drainage or run-off?




169

M/s CALSTAR

Proposed Expansion of existing Steel Plant by installation of Sponge Iron Plant,
Induction Furnaces, Rolling Mill & Captive Power Plant at Jamuria, Mouza lkra,

FORM 1

SPONGE LTD. Jamuria Industrial Estate, Dist. Burdwan, West Bengal
1.25 | Transport of personnel or materials for| Yes | The plant location has proper road
construction, operation or and rail linkages. These systems
decommissioning? will be used for transportation of
materials, equipment and
personnel during construction
operation phases.
1.26 | Long-term dismantling or| No -
decommissioning or restoration works?
1.27 | Ongoing activity during decommissioning| No -
which could have an impact on the
environment?
1.28 |Influx of people to an area in either| Yes | The proposed project shall
temporarily or permanently? increase the employment potential
and hence may lead to migration
to surrounding villages.
Manpower, to the tune of 220
persons will be required for the
plant operations. Attempt will
made to maximize utilization of
local population during the
construction activities.
1.29 | Introduction of alien species? No -
1.30 |Loss of native species or genetic/ No -
diversity?
1.31 | Any other actions? No -

2, Use of Natural resources for construction or operation of the Project (such as
land, water, materials or energy, especially any resources which are non-
renewable or in short supply):

Details thereof (with

S.No. | Information/checklist confirmation Yes/No approximate quantities

Irates, wherever possible)
with source of information
data

2.1 Land especially undeveloped or Yes The proposed expansion

agricultural land (ha)

project will be installed on 7.81
hectares (19.29 acres) of land
in the existing plant premises
within Notified Jamuria
Industrial Estate. The land is
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generally flat and does not
come under flood zone.
2.2 Water (expected source & competing Yes 225 KLD water will be required
users) unit: KLD for the project which will be
sourced from River Ajay.
2.3 Minerals (MT) No -
2.4 Construction material - stone, Yes The construction materials
aggregates, sand / soil (expected source such as cement, MS, sand,
— MT) aggregates etc. will be
sourced locally.
2.5 Forests and timber (source — MT) No -
2.6 Energy including electricity and fuels Yes Around 31.5 MW power will be
(source, competing users) Unit: fuel required for the proposed
(MT), energy (MW) expansion project, which will
be sourced from Captive
Power Plant & rest from state
Grid.
2.7 Any other natural resources (use No -

appropriate standard units)
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3.  Use, storage, transport, handling or production of substances

or materials, which

could be harmful to human health or the environment or raise concerns about actual
or perceived risks to human health.

Details thereof (with
approximate quantities /
S.No. | Information/Checklist confirmation | Yes/No | rates, wherever possible)
with source of information
data
3.1 Use of substances or materials, which No -
are hazardous (as per MSIHC rules)
to human health or the environment
(flora, fauna, and water supplies)
3.2 Changes in occurrence of disease or| No -
affect disease vectors (e.g. insect or
water borne diseases)
3.3 Affect the welfare of people e.g. by| No | The implementation of the
changing living conditions? proposed expansion project will
increase  the  employment
potential for locals with the
improvement in their living
conditions.
3.4 Vulnerable groups of people who No -
could be affected by the project e.g.
hospital patients, children, the elderly
etc.,
3.5 Any other causes No -
4. Production of solid wastes during construction or operation or
Decommissioning (MT/month)
Details thereof (with
approximate quantities / rates,
S.No. | Information/Checklist confirmation Yes/ | wherever possible) with
No | source of information data
4.1 Spoil, overburden or mine wastes No -
4.2 Municipal waste (domestic and or| Yes | Solid waste of domestic /
commercial wastes) commercial origin that would be
generated in the Plant will be
disposed of suitably in
consultation with the concerned
Civic body.
4.3 Hazardous wastes (as per Hazardous| No -

Waste Management Rules)

10
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SPONGE LTD. Jamuria Industrial Estate, Dist. Burdwan, West Bengal

4.4 Other industrial process wastes Yes | Dolochar from Sponge iron plant
will be used in AFBC Boiler
which will be implemented soon.
Slag from Induction Furnaces
will be used for Land filling /
Road Construction purpose.

End cuts, scales and scraps etc.
from CCM & Rolling Mill will be
used in the Induction Furnaces.

4.5 Surplus product No -

4.6 Sewage sludge or other sludge from| Yes | Sewage sludge will be disposed

effluent treatment off-site in consultation with the
concerned local authority.

4.7 Construction or demolition wastes No | Small quantity of construction
waste only would be generated
and same will be reused for
filling.

4.8 Redundant machinery or equipment No -

4.9 Contaminated soils or other materials No -

4.10 | Agricultural wastes No -

4.11 | Other solid wastes No -

5. Release of pollutants or any hazardous, toxic or noxious substances to air (Kg/hr)

Details thereof (with
approximate quantities /

S. Information/Checklist confirmation | Yes/No rates, wherever possible)

No. with source of information
data

5.1 | Emissions from combustion of fossil fuels No -

from stationary or mobile sources

5.2 | Emissions from production processes Yes Electrostatic Precipitator
(ESP) & Bag filter system will
be installed to control the
particulate emission from the

process.
5.3 |Emissions from materials handling Yes Bag filter & dust suppression
including storage or transport system will be installed in the

raw material handling site.

5.4 | Emissions from construction activities Yes Water sprinkling arrangement

11
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including plant and equipment will be provided to reduce

dust during construction.

5.5 | Dust or odours from handling of materials Yes Dust suppression system will
including construction materials, sewage be provided. There will be no
and waste odour problem from handling

of construction materials,
sewage and other wastes.

5.6 | Emissions from incineration of waste No -

5.7 | Emissions from burning of waste in open No -
air (e.g. slash materials, construction
debris)

5.8 | Emissions from any other sources No -

6. Generation of Noise and Vibration, and Emissions of Light and Heat:

S. No.

Information/Checklist confirmation

Yes/No

Details thereof (with
approximate quantities /
rates, wherever possible)
with source of information
data  with source of

information data

6.1

From operation of equipment
engines, ventilation plant, crushers

e.g.

Yes

Mainly Noise and vibration.
However, all the machinery
will be of highest standard of
reputed make and will comply
with national / international
standards that take care of air
and noise pollution control /
vibration control.

6.2

From industrial or similar processes

Yes

Noise and vibration

6.3

From construction or demolition

Yes

Best practices will be followed
during all construction and
installation activities to
maintain noise level within
permissible limit.

6.4

From blasting or piling

Yes

Traffic movement will
generate sound. However,
best practices will be followed
to maintain noise level within
75 dB (A).

6.5

From construction or operational traffic

Yes

Best noise abatement

12
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measures will adopted to
control noise from the cooling
systems.
6.6 From lighting or cooling systems No -
6.7 From any other sources No -

7. Risks of contamination of land or water from releases of

pollutants into the

ground or into sewers, surface waters, groundwater, coastal waters or the sea:

S.No. | Information/Checklist confirmation Yes/No Details thereof (with
approximate
quantities/rates, wherever
possible) with source of
information data

7.1 From handling, storage, use or spillage of No -

hazardous materials
7.2 From discharge of sewage or other No No effluent or treated sewage
effluents to water or the land (expected will be let out into any water
mode and place of body or land. Sewage will be
discharge) treated in septic tank and
soak pit.

7.3 By deposition of pollutants emitted to air Yes Dust will be generated to

into the land or into water some extent due to different
project activities. During the
construction phase, proper
care will be taken to reduce
dust emission, wherever
possible.

7.4 From any other sources No -

7.5 Is there a risk of long term build up of No -

pollutants in the environment from these
sources?
8. Risk of accidents during construction or operation of the Project, which could

affect human health or the environment

S.No.

Information/Checklist confirmation

Yes/No

Details thereof (with
approximate
quantities/rates, wherever

possible) with source of
information data

13
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disasters causing environmental damage
(e.g. floods, earthquakes, landslides,

Cloud burst etc)?

SPONGE LTD. Jamuria Industrial Estate, Dist. Burdwan, West Bengal
8.1 From explosions, spillages, fires etc from No -
storage, handling, use or production of
hazardous substances
8.2 From any other causes No
8.3 Could the project be affected by natural Yes The area falls under

Earthquake Zone-lll as per
Indian  Standard  Seismic
Zoning Map.

9. Factors which should be considered (such as consequential development) which
could lead to environmental effects or the potential for cumulative impacts with
other existing or planned activities in the locality

S. No. | Information/Checklist confirmation Yes/No Details thereof (with
approximate
quantities/rates, wherever
possible) with source of
information data
9.1 Lead to development of supporting. No The project will have
facilities, ancillary development or insignificant impact on the
development road network around the
stimulated by the project which could project site. The project is not
have impact on the environment e.qg.: expected to have any impact
of concern on the power

» Supporting infrastructure (roads, power supply system, housing and
supply, waste or waste water treatment, wastes management system
etc.) of the area.
* housing development
+ extractive industries
* supply industries
* other

9.2 Lead to after-use of the site, which could No -
havean impact on the environment

9.3 Set a precedent for later developments Yes Best practices will be followed

during all construction and
installation activities to
maintain noise level within

14
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permissible limit.

9.4

Have cumulative effects due to proximity
to other existing or planned projects with

similar effects

No

()

Environmental Sensitivity

S.No.

Areas

Name/ldentity

Aerial distance (within 15
km.) Proposed project
location boundary

Areas protected under
international conventions,
national or local legislation for
their  ecological, landscape,
cultural or other related value

None

Areas which are important or
sensitive for ecological reasons -
Wetlands, watercourses or other
water bodies, coastal zone,
biospheres, mountains, forests

None

Areas used by protected,
important or sensitive  species
of flora or fauna for breeding,
nesting, foraging, resting, over
wintering, migration

None

Inland, coastal, marine

underground waters

or

Ajay River

7.3 kms. (approx..) from the
Project Site

State, National boundaries

State
between
Bengal
Jharkhand

Boundary
West

&

Around 12 kms.

Routes or facilities used by the
public for access to recreation or
other tourist, pilgrim areas

None

Defense installations

None

Densely populated or
area

built-up

Raniganj
Asansol
Jamuria

10.0 Kms (approx).
15.5 Kms (approx).
2.5 Kms (approx).

15
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9

Areas occupied by sensitive man-
made land uses (hospitals,
schools, places of worship,
community facilities)

= |kra Hospital

» Kanustoria High
School

» Jamuria Boys
School

= Dhasna Shiva
Mandir

3 Kms (approx).
7 Kms (approx).
4 Kms (approx).

1 Kms (approx).

10

Areas containing important, high
quality or scarce resources
(ground water resources, surface
resources, forestry, agriculture,
fisheries, tourism, minerals)

Ajay River

7.3 kms. (approx..) from the
Project Site.

11

Areas already subjected to
pollution or environmental
damage. (those where existing
legal environmental standards
are exceeded)

None

12

Areas susceptible to natural
hazard which could cause the
project to present environmental
problems (earthquakes,
subsidence, landslides, erosion,
flooding or extreme or adverse
climatic conditions)

None

(V)

Proposed Terms of Reference for EIA studies

Refer Annexure.

16
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| hereby given undertaking that the data and information given in the application and
enclosure are true to the best of my knowledge and belief and | am aware that if any
part of the data and information submitted is found to be false or misleading at any

stage,
revoke

the project will be rejected and clearance give, if any to the project will be
d at our risk and cost.

Date: 30" August, 2018

Place:

Kolkata

Vikas Agarwal
Director

Address:
M/s Calstar Sponge Ltd.

18, R.

N. Mukherjee Road,

Kolkata — 700 001

NOTE:
1.

3.

The projects involving clearance under coastal Regulation zone Notification,
1991 shall submit with the application a CRZ map duly demarcated by one of the
authorized agencies, showing the project activities, w.r.t. C.R.Z (at the stage of
TOR) and the recommendations of the State coastal zone Management Authority
(at the stage of EC). Simultaneous action shall also be taken to obtain the
requisite clearance under the provisions of the C.R.Z. Notification, 1991 for the
activities to be located in the CRZ.

The projects to be located within 10 km of the National parks, sanctuaries,
Biosphere Reserves, Migratory corridors of wild Animals, the project proponent
shall submit the map duly authenticated showing by chief wildlife warden
showing these features vis-a-vis the project location and the Recommendation or
comments of the Chief Wildlife Warden 'thereon (at the stage of EC)."

All correspondence with the Ministry of Environment &Forests including
submission of application for TOR / Environment Clearances, subsequent
Clarifications, as may be required from time to time, participation in the EAC
Meeting on behalf of the project proponent shall be made by the authorized
signatory only. The authorized signatory should also submit a document in
support of his claim of being an authorized signatory for the specific project.

17
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ANNEXURE A/27

MoM of 3 6thmeeting0f the EAC (Industry-1) held during 9" to 10" October, 2018

11.0  Existing fresh water requirement is 2430 KLD. After expansion, additional fresh water
requirement will be 2070 KLD and total fresh water requirement will be 4500 KLD. Waste water
generation after expansion will be 3476KLD.Of total tertiary treated waste water in Effluent
Treatment Plant, 200 KLD will be reused by sprinkling on bagasse stacks, greenbelt
development, dust suppression and remaining 3276 KLD will be discharged in the nearby drain.
Domestic waste water will be treated by septic tank followed by soak pit.

12.0 The proponent has mentioned that there is no court case or violation under EIA
Notification to the project or related activity.

13.0 EIA Consultant Organization:J.M. EnviroNet Pvt. Ltd., S. No. in QCI List - “90” (as
updated on 05th Sept., 2018)

Observations of the Committee:

14.0 The committee observed that the project proponent has made application for expansion of
Unit-I and Unit-II separately. The committee advised for the recommendation of the combined
ToRs for the unit —I and unit —II. The PP requested the committee to consider the units as
separate units, as at present under respective heads of the profit centers. Therefore, the
committee agreed for the request of the Project Proponent.

Recommendations of the Committee:

15.0 After detailed deliberations, the Committee considered the request made by project
proponent and recommended the project proposal for prescribing ToRs along with following
specific ToRs for undertaking detailed EIA and EMP study in addition to the generic ToR
enclosed at Annexure I read with additional ToRs at Annexure-2:

i.  No treated and untreated effluents shall be discharged directly or indirectly to Ganga and
its tributaries as per the Notification issued vide S.0.3187 dated 7th October 2016 by
Ministry of Water Resources, River Development, and Ganga Rejuvenation.

ii.  Responsibility for ownership of the common facility in willing I and II shall be clearly
demarcated in the EIA/EMP Report

iii.  Public Hearing to be conducted by the concerned State Pollution Control Board.

iv.  The issues raised during public hearing and commitment of the project proponent on the
same along with time bound action plan to implement the commitment and financial
allocation thereto should be clearly provided.

v.  The project proponent should carry out social impact assessment of the project and
submit the Corporate Environment Responsibility as per the Ministry’s Office
Memorandum vide F.No. 22-65/2017-IA.III dated 1/05/2018.

vi.  Certificate compliance of conditions of the CTO from the Regional officer of the SPCB
shall be submitted along with EIA/EMP.

36.9 Proposed Expansion of existing Steel Plant by installation of Sponge Iron Plant with

2x200 TPD DRI Kilns, 4x15 T Induction Furnaces, 400 TPD Rolling Mill & 8§ MW
capacity WHRB based Captive Power Plant located at Jamuria, Mouzalkra,
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MoM of 3 6thmeeting0f the EAC (Industry-1) held during 9" to 10" October, 2018

Jamuria Industrial Estate, Dist. Burdwan, West Bengal by M/s Calstar Sponge
Limited [Online Proposal No. IA/WB/IND/77147/2018; MoEFCC File No. J-
11011/655/2009-IA-II(I)] — Terms of Reference.

M/sCalstar ~ Sponge  Limitedmade  application  vide  online  proposal
no.JA/WB/IND/77147/2018dated 30™ August 2018 along with the application in prescribed
format (Form-I), copy of pre-feasibility report and proposed ToRs for undertaking detailed EIA
study as per the EIA Notification, 2006 for the project mentioned above. The proposed project
activity is listed at SI. No. 3(a) Metallurgical industries (ferrous & non-ferrous) under Category
“A” EIA Notification; 2006 and appraised at the Central Level.

Details submitted by Project Proponent:

2.0  M/s Calstar Sponge Ltd. proposes to expand existing manufacturing unit by installation
of Sponge Iron Plant with 2x200 TPD DRI Kilns, 4x15 T Induction Furnaces, 400 TPD Rolling
Mill & 8 MW capacity WHRB based Captive Power Plant. It is proposed to set up the plant for
production of 1,20,000 TPA Sponge Iron, 1,80,000 TPA liquid steel (1,76,500 TPA Billets),
1,20,000 TPA (400 TPD) TMT Bars and 8 MW power from WHRB based Captive Power Plant.

3.0  The existing project was accorded environmental clearance by State Level Environment
Impact Assessment Authority (SEIAA), West Bengal vide Memo. No. EN/2098/T-11-1/045/2009
dated 7th August, 2009 and Environmental Clearance from State Level Environment Impact
Assessment Authority (SEIAA), West Bengal vide Memo. No. EN/332/T-1I-1/045/2009 dated
3rd February, 2010 and Environmental Clearance from Ministry of Environment & Forests,
Govt. of India vide F. No. J-11011 / 655 / 2009- 1A 1II (I) dated 20.05.2011. Consent to Operate
was accorded by West Bengal State Pollution Control Board vide Memo No. 895-
WPBA/Red(Bwn)/Cont(595)/08(Part-11) dated 07.07.2017 having validity upto 30.11.2017. This
CTO was renewed vide Memo. No. 1974/WPBA/Red (Bwn)/ Cont (595)/08 (Part-1I) dated
30.11.2017. Validity of CTO is up to 31.07.2022.

4.0 The proposed unit is located at J.L. No. — 38, Jamuria, Mouza — Ikra, Jamuria Industrial
Estate, P.S. — Jamuria, Dist. Paschim Burdwan, West Bengal.

5.0  The proposed expansion project will be installed within the existing plant premises
occupying total land area of 7.81 hectares (19.29 acres). No forest land involved. The entire land
has been acquired for the project.

6.0  No national park / wildlife sanctuary / biosphere reserve / tiger reserve / elephant reserve
etc. are reported to be located in the core and buffer zone of the project. The area also does not
report to form corridor for Schedule-I fauna.

7.0  Total project cost is approx. Rs. 90 Crores. Proposed employment generation from
proposed project will be 220 in total in the operational phase.

8.0 The targeted production capacity of the proposed Sponge Iron Plant with 2x200 TPD
DRI Kilns is 1,20,000 TPA Sponge Iron, 4x15 T Induction Furnaces (with matching LRF &
CCM) - 1,80,000 TPA liquid steel (1,76,500 TPA Billets), Rolling Mill — 1,20,000 TPA (400
TPD) TMT Bars and 8 MW capacity WHRB based Captive Power Plant. The ore transportation
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will be done through Rail & Road. The existing as well as proposed capacity for different
products are as below:

Units under
implementation /
to be Implemented

Existing
Unit under | AS per EC As per EC Proposed
. Operation obtained ; . Total Units
Unit obtained Units Product
as per NOC from . Capacity
from Capacity
dated SEIAA, | NoEF&CC
West Bengal | "\ ’
21.02.2007 estbengal | \ow Delhi
dated dated
07.08.2009 & 20.05.2011
03.02.2010 o
2x100 TPD 4x100 TPD
Sponge 2x100 TPD (60,000 2x200 TPD +2x200 S
pong (72,000 ; TPA) (1,20,000 TPD ponge
Iron Plant Iron
TPA) (Under TPA) (2,52,000
Construction) TPA)
SMS -
Induction
Furnaces 4x15T Ix8 T + .
(with 1x8 T (1,80,000 4x15T Liquid
: - (24,000 TPA) - S (2,04,000 Steel
matching TPA) TPA
LRF & )
CCM)
Rods,
. 400 TPD 640 TPD Bars,
&‘;ﬁmg (722‘(‘)%5 IT)[P? ) - (1,20,000 | (1,92,000 | Light
- ’ TPA) TPA) Structura
1
2% 9 MVA 2x 9 MVA Ferro
Submerged | Mangan
Submerged
Ferro ) Arc Furnaces ) Arc ese &
Alloy Plant i (30,000 Furnaces Silico
Tl; A) (30,000 Mangan
TPA) ese
8 MW 25 MW
9 MW
Captive (4 MW m 8 MW (\;]6H1\1§\BN
Power i WHRB based based & 4 (WHRB based & 9 Power
Plant Alf}; (5: 1;4;3; g| MW AFBC based) | 1w AFBC
based) based)
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9.0  The electricity load of 31.5 MW which will be met from the proposed Captive Power
Plant and the rest would be sourced from the State grid.

10.0  Proposed raw material and fuel requirement for major products of the project are as
follows:

Annual
SI. No. Raw Materials Requirement Source
(In TPA)
SPONGE IRON PLANT (2x200 TPD)
1. Iron Ore 2,30,000 Orissa
2. Imported Coal 1,87,200 South Africa
3. Lime Stone 4,608 Market
INDUCTION FURNACES (4x15 T)
1. Sponge Iron 1,60,000 In House DRI Plant
2. Scraps 26,000 In House Plant & Market
3. Pig Iron 30,000 Market
4. Ferro Alloys 1550 In House Plant

11.0 Water Consumption for the proposed project will be 225 kld (Industrial daily make-up
water — 215 KLD, domestic water — 10 KLD). Domestic waste water will be treated in septic
tank-soak pit system and industrial waste water generated will be treated in water treatment
facility and reused completely.

12.0 The proponent has mentioned that there is no court case or violation under EIA
Notification to the project or related activity.

13.0  Consultant Details: Envirotech East Pvt. Ltd., NABET Accreditation as per QCI NABET
list of 5th September, 2018: SI. No. 54, Page No.: 53, Sector No. 8, Metallurgical Industries
(Ferrous & Non-ferrous) - both Primary & Secondary, Category-A

Observations of the Committee:

14.0 The Committee noted that M/s Calstar Sponge Limited has revised the proposed unit
configurations of induction furnaces which are different from the online application submitted to
the Ministry. The Committee also noted that existing 2x100 TPD sponge iron units have been
installed based on the NOC dated 21/02/2007 and no prior environmental clearance have been
obtained from the Competent Authority concerned.

Recommendations of the committee:

12.0  After detailed deliberations, the Committee deferred the consideration of the proposal and
asked the project proponent to submit revised unit configuration details of induction
furnacesalong with revisedForm-I and pre-feasibility report.
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MoM of 2"meeting of the Re-constituted EAC (Industry-I) held during 10™ to 12" December, 2018

Fuels Limited at Survey No. 164, 165, 166/1,166/2, 167,168, 170, 171, 172, 219/2, 269
Part, 37/1, 38, 39, 40/2, 44, 45, 42, 43, 50 Baraya — Patri Road, Village: Lakhapar,
Taluka: Mundra, Dist: Kutch. [Proposal No. TA/GJ/IND/87299/2018;
MoEF&CCF.No. 1A-J-11011/399/2018-1IA.I1(I)] — Terms of Reference.

Consideration of the proposal was deferred as the Project Proponent did not attend the meeting.
The proposal may be considered subject to satisfactory explanation of the reasons of absence by
the applicant

2.33 Mineral beneficiation of M/s. Vedanta Washery and Logistic Solutions Private
Limited located at village Kunkuni, Tehsil Kharsia, District Raigarh Chhattisgarh
(1.2 MTPA iron ore and iron ore fines beneficiation unit) - [Online Proposal No.
TA/CG/MIN/25101/2014; MoEF&CC F. No. J-11015/346/2014-1A.II(M)] — Validity
extension of Terms of Reference.

Consideration of the proposal was deferred as the Project Proponent did not attend the meeting.
The proposal may be considered subject to satisfactory explanation of the reasons of absence by
the applicant

2.34 Proposed Expansion of existing Steel Plant by installation of Sponge Iron Plant with
2x200 TPD DRI Kilns, 4x15 T Induction Furnaces, 400 TPD Rolling Mill & 8§ MW
capacity WHRB based Captive Power Plant located at Jamuria, Mouzalkra,
Jamuria Industrial Estate, Dist. Burdwan, West Bengal by M/s Calstar Sponge
Limited — [Online Proposal No. IA/WB/IND/77147/2018; MoEF&CCF.No. J-
11011/655/2009-IA.II(I)] —Terms of Reference Reconsideration.

1.0 M/sCalstar Sponge Limitedmade application vide online
proposalno.IA/WB/IND/77147/2018dated 30™August 2018 along with the application in
prescribedformat (Form-I), copy of pre-feasibility report and proposed ToRs for undertaking
detailed ElAstudy as per the EIA Notification, 2006 for the project mentioned above. The
proposed projectactivity is listed at SI. No. 3(a) Metallurgical industries (ferrous & non-ferrous)
under Category“A” EIA Notification; 2006 and appraised at the Central Level.

Details submitted by the project proponent:

2.0  M/s Calstar Sponge Ltd. proposes to expand existing manufacturing unit by installationof
Sponge Iron Plant with 2x200 TPD DRI Kilns, 4x15 T Induction Furnaces, 400 TPD RollingMill
& 8 MW capacity WHRB based Captive Power Plant. It is proposed to set up the plant
forproduction of 1,20,000 TPA Sponge Iron, 1,80,000 TPA Iliquid steel (1,76,500 TPA
Billets),1,20,000 TPA (400 TPD) TMT Bars and 8 MW power from WHRB based Captive
Power Plant.

3.0  The existing project was accorded environmental clearance by State Level Environment
Impact Assessment Authority (SEIAA), West Bengal vide Memo. No. EN/2098/T-11-1/045/2009
dated 7th August, 2009 and Environmental Clearance from State Level Environment Impact
Assessment Authority (SEIAA), West Bengal vide Memo. No. EN/332/T-11-1/045/2009 dated
3rd February, 2010 and Environmental Clearance from Ministry of Environment & Forests,
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Govt. of India vide F. No. J-11011 / 655 / 2009- 1A 1II (I) dated 20.05.2011. Consent to Operate
was accorded by West Bengal State Pollution Control Board vide Memo No. 895-
WPBA/Red(Bwn)/Cont(595)/08(Part-I1) dated 07.07.2017 having validity upto 30.11.2017. This
CTO was renewed vide Memo. No. 1974/WPBA/Red (Bwn)/ Cont (595)/08 (Part-II) dated
30.11.2017. Validity of CTO is up to 31.07.2022.

4.0  The proposed unit is located at J.L. No. — 38, Jamuria, Mouza — Ikra, Jamuria Industrial
Estate, P.S. — Jamuria, Dist. Paschim Burdwan, West Bengal.

5.0  The proposed expansion project will be installed within the existing plant premises
occupying total land area of 7.81 hectares (19.29 acres). No forest land involved. The entire land
has been acquired for the project.

6.0  No national park / wildlife sanctuary / biosphere reserve / tiger reserve / elephant reserve
etc. are reported to be located in the core and buffer zone of the project. The area also does not
report to form corridor for Schedule-I fauna.

7.0  Total project cost is approx. Rs. 90 Crores. Proposed employment generation from
proposed project will be 220 in total in the operational phase.

8.0  The targeted production capacity of the proposed Sponge Iron Plant with 2x200 TPD
DRI Kilns is 1,20,000 TPA Sponge Iron, 4x15 T Induction Furnaces (with matching LRF &
CCM) - 1,80,000 TPA liquid steel (1,76,500 TPA Billets), Rolling Mill — 1,20,000 TPA (400
TPD) TMT Bars and 8 MW capacity WHRB based Captive Power Plant. The ore transportation
will be done through Rail & Road. The existing as well as proposed capacity for different
products are as below:

Units under
implementation /
to be Implemented
Existing A EC
i s per
Unit un.d er b? ined As per EC Proposed .
. Operation obtaine obtained . Total Units
Unit from Units . Product
as per NOC from . Capacity
SEIAA Capacity
dated | Benwal | MOEF&CC,
21.02.2007 estbengal | New Delhi
dated dated
07.08.2009 & 20.05.2011
03.02.2010 o
2x100 TPD 4x100 TPD
Sponge 2x100 TPD (60,000 2x200 TPD + 2x200 Sponee
IrI()) N 1§1an . (72,000 ; TPA) (1,20,000 TPD Il’rong
TPA) (Under TPA) (2,52,000
Construction) TPA)
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Units under
implementation /
to be Implemented

Existing
Unit under | As pe.r EC As per EC Proposed
. Operation obtained i . Total Units
Unit obtained Units Product
as per NOC from . Capacity
from Capacity
dated SEIAA, | vioEF&CC,
21.02.2007 | West Bengal | " '
dated dated
07.08.2009 &
03.02.2010 20.05.2011
SMS -
Induction
1x8 T+
F;;‘Laces 1x8 T (;béz)sogo 4x15T | Liquid
: - (24,000 TPA) - D (2,04,000 Steel
matching TPA) TPA)
LRF &
CCM)
Rods,
. 400 TPD 640 TPD Bars,
&?ﬁmg (722‘(‘)%5 1;]3 ) ; (1,20,000 | (1,92,000 | Light
- ’ TPA) TPA) Structura
1
2% 9 MVA 2x9MVA Ferro
Submerged | Mangan
Ferro Submerged Arc ese &
- Arc Furnaces - o
Alloy Plant Furnaces Silico
- (30,000
TPA) (30,000 Mangan
TPA) ese
8 MW 25 MW
9 MW
Captive (4 MW % 8 MW (\;/6H1\I/i\]?3\/
Power ) WHRB based based & 4 (WHRB based & 9 Power
Plant & 5 MW based)
AFBC based) MW AFBC MW AFBC
based) based)

9.0  The electricity load of 31.5 MW which will be met from the proposed Captive Power
Plant and the rest would be sourced from the State grid.

10.0  Proposed raw material and fuel requirement for major products of the project are as

follows:
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Annual
SI. No. Raw Materials Requirement Source
(In TPA)

SPONGE IRON PLANT (2x200 TPD)

1. Iron Ore 2,30,000 Orissa
2. Imported Coal 1,87,200 South Africa
3. Lime Stone 4,608 Market
INDUCTION FURNACES (4x15 T)
1. Sponge Iron 1,60,000 In House DRI Plant
2. Scraps 26,000 In House Plant & Market
3. Pig Iron 30,000 Market
4. Ferro Alloys 1550 In House Plant

11.0 Water Consumption for the proposed project will be 225 kld (Industrial daily make-up
water — 215 KLD, domestic water — 10 KLD). Domestic waste water will be treated in septic
tank-soak pit system and industrial waste water generated will be treated in water treatment
facility and reused completely.

12.0 The proponent has mentioned that there is no court case or violation under EIA
Notification to the project or related activity.

13.0 Consultant Details: Envirotech East Pvt. Ltd., NABET Accreditation as per QCI NABET
list of 5th September, 2018: SI. No. 54, Page No.: 53, Sector No. 8, Metallurgical Industries
(Ferrous & Non-ferrous) - both Primary & Secondary, Category-A

14.0 The proposal was considered in the 36™ meeting of Expert Appraisal Committee held
during 9" — 10™ October, 2018. The Committee noted that M/s Calstar Sponge Limited has
revised the proposed unit configurations of induction furnaces which are different from the
online application submitted to the Ministry. The Committee also noted that existing 2x100 TPD
sponge iron units have been installed based on the NOC dated 21/02/2007 and no prior
environmental clearance have been obtained from the Competent Authority concerned.

15.0  After detailed deliberations, the Committee deferred the consideration of the proposal and
asked the project proponent to submit revised unit configuration details of induction
furnacesalong with revisedForm-I and pre-feasibility report.

16.0  Accordigly, the PP submitted reply to ADS.
Observations of the committee:

17.0  The proposal was discussed in detail by the Committee. To start with, the Committee

deliberated upon the issue related to past environmental clearances and NOCs obtained by the

project proponent. It was found out that the project proponent had initially made an application

for NOC to the State Pollution Control Board on 10.5.2006 and, consequently, the NOC was

granted to them on 21.2.2007. However, in the meantime, the EIA Notification, 2006 was
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notified by MOEF on 14.9.2006 and a subsequent circular was issued on 21.11.2006. As per the
circular dated 21.11.2006, the project proponent require to obtain the environmental clearances
from relevant authority by 30th June 2007 as per the categorization of project mentioned in the
EIA Notification. In the present case, this project proponent obtained the environmental
clearance from the SEIAA as it was a Category ‘B’ project, on 7.8.2009 and 3.2.2010. Thus, the
project proponent failed to obtain the environmental clearance before the stipulated date of 30th
June 2007. However, the project proponent applied for environmental clearance on 3rd June
2009 and obtained clearances on 7.8.2009 and 3.2.2010.

18.0  Thus the project proponent did not apply timely for seeking environmental clearance as
per the circular dated 21st November 2006. In this context, the following issues also emerged for
consideration:

1) The project proponent did apply to the authority for seeking environmental clearance
although they applied late.

i1) The regulatory authority has taken into cognizance the existing operations and have
actually granted environmental clearance to them on 7.8.2009 and 3.2.2010 covering
all the existing units including 2x100 TPD DRA kiln and 1x8 ton induction furnace.
It is assumed that while granting this environmental clearance, the SEIAA must have
taken cognizance of the MOEF circular dated 21.11.2006.

ii) The project proponent made an application of MOEF for further expansion on 9"
September 2010. The MOEF after following the due process, issued the
environmental clearance on 20.5.2011. Thus, environmental clearance has taken into
cognizance of the earlier existing units and the NOCs issued by State Authorities in
West Bengal.

19.0 In view of the above, it is notice that the project proponent has been approaching various
Regulatory Authorities for environmental clearances from time to time as well indicating that the
project proponent had intended to obtain environmental clearances and therefore, the Committee
after deliberations as above, arrived at the view to recommend that the Ministry may consider to
issuance of ToRs along with following specific ToRs for undertaking detailed EIA and EMP
study in addition to the generic ToR enclosed at Annexure I read with additional ToRs at
Annexure-2:

1) The project proponent shall plan 100% utilization of solid waste and the action plan
shall be submitted alongwith EIA/EMP report.

i1) The project proponent shall envisage 100 hot charging and the details shall furnish
alongwith the EIA/EMP report.

1ii) The project proponent shall also ensure that no reheating furnace shall be proposed as
a standby.

1v) The project proponent shall explore the possibility of optimizing the configuration of
induction furnaces proposed.
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v)

vi)

vii)

viii)

The project proponent shall design the pollution control equipment to achieve the
particulate emission less than 30mg/Nm3.

The project proponent shall plan for extraction from surface sources but not from the
ground water extraction.

Public Hearing to be conducted by the concerned State Pollution Control Board.

The issues raised during public hearing and commitment of the project proponent on
the same along with time bound action plan to implement the commitment and
financial allocation thereto should be clearly provided.

Detailed Road traffic study for inside and outside the plant shall be conducted and
furnished in the EIA/EMP report

Certificate compliance of earlier ECs from the Regional officer of the MoEF&CC
shall be submitted along with EIA/EMP

2.35 Proposed expansion of Integrated Steel Plant for ultimate production of 1.8 MTPA
pellets, 0.85 MTPA Sinter, 0.3 MTPA Coke, 36000 Nm3/hour producer gas, 0.89
MTPA sponge iron, 0.6 MTPA hot metal / pig iron, 1.41 MTPA billets, 1.0 MTPA
long steel products, 0.1 MTPA, DI pipe, 1.2 MTPA cement grinding unit and 136
MW captive power plant,0.1 MTPA Ferro Alloys at Village Jamuria, P.O.
Bahadurpur, District Burdwan, West Bengal by M/s ShyamSel and Power Ltd —
[Online Proposal No. IA/WB/IND/80835/2018; MoEF&CC F. No. J-11011/887/2007-
IA.III)] — Amendment in Terms of Reference.

1.0 M/s ShyamSel and Power Limited made an application vide online proposal No.
TA/WB/IND/80835/2018 dated 17/11/2018 seeking amendments in standard Terms of reference
granted to the above mentioned project vide letter no. J-11011/887/2007-1A.1I(I) dated 1/11/2018

for exemption from conduct of fresh public hearing.

Details submitted by the project proponent:

2.0  The Chronolgy of the events are as follows:

S.N Particulars Details
1. Submission of fresh TOR Application to MOEF&CC, New Delhi | 5™ October, 2013
2. TOR Presentation in the 14" EAC Meeting 19" December, 2013
3. Issuance of ToR Letter by MoOEF&CC N
(J-11011/327/2013-1A.11 (1)) 17" February, 2014
4. Public Hearing conducted 14™ October, 2015

5. Extension of validity of ToR for 1 year upto 16-02-2018

MoEF&CC Letter
dated 28™ April, 2017

6 Online EC Application with Final EIA Report 7™ September, 2017
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ANNEXURE A/29

Minutes of 17*"meeting of Expert Appraisal Committee for the proposal involving
violation of EIA Notification, 2006 to be held on 29-31 January, 2019 at Conference Hall
(Brahmaputra), First Floor, Vayu Wing, Ministry of Environment, Forest and Climate
Change, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi - 110 003

Day 1: Tuesday, 29*"January, 2019

Time: 10:00 AM

17.1. Opening remarks of the Chairman

17.2. Confirmation of the minutes of the 16" meeting held on 13-14 December, 2018 at
Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi

17.3. Consideration of proposals

S.NO Proposals

17.3.1 Commercial Complex project at Survey Nos. 424/19, 424/7, 424/11, 424/10,424/12, 13,
424/12, 424/14, 423/1, 423/4, 5, 423/4, 423/4, 5, 423/3, 8, 9, Thrikkakara Village,
Kalamassery Municipality, Kanayanoor Taluk, District Ernakulam (Kerala) by M/s
Nippon Motor Corporation Pvt. Ltd.- Further consideration for Environmental
Clearance

[IA/KL/NCP/70171/2017 dated 09.06.2018] [F. No. 23-14/2018-1A.Ill ]

17.3.1.1 | M/s Nippon Motor Corporation Pvt. Ltd. has made online application vide proposal no.
IA/KL/NCP/70171/2017 dated 09.06.2018 seeking Environmental Clearance for the above
mentioned proposed project. The said project/activity is covered under category ‘B’ item 8
(a) of Schedule to the EIA Notification, 2006, and requires prior EC from the Central because
of no SEIAA in Kerala.

17.3.1.2 | Details of the project as per the submission of project proponent:

1. Project title, location (plot No. / Village / Tehsil / District ) :- Environmental Clearance
for Commercial Building (car showroom cum service centre with related activities)
at Survey Nos. 423/1, 423/3-5, 423/8-9, 424/7, 424/9-14, Thrikkakara Village, under
the Jurisdiction of Kalamassery Municipality, Taluk Kanayanoor, District Ernakulam,
Kerala by M/s Nippon Motor Corporation Pvt. Ltd.

2. Salient features of the project
e Land use pattern / Total plot area/ built up area:- Land use pattern = As per
the revenue records, the land is a “Purayidam” land which can be used for
residential as well as commercial land use.
Total Plot area — 1.0188 ha.
Total Built-up area — 35,769.28 sq.m.

e Total water requirement and its source :- The total daily water consumption for
the proposed project would be 44.25 KLD (which includes fresh water
requirement of 29.25 KLD + 15.0 KLD recycled water). The sources of water
during operation phase for the project are:-

» Stored Rain water in tanks (Non-flushing req.) (Rainy days) — Concurrent
use.
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which PP had to submit documents for amalgamation of two mining leases from state
DMG for bauxite and laterite Minerals and combined mining plan.

M/s Saurashtra Minerals Private Limited vide email dated 08.10.2018 requested for
correction in Minutes of Meeting for the proposal listed in Agenda no. 13.5.8 w.r.t to
following points:

(i) PP informed that general condition does not apply to the said project as mentioned in
the 13" EAC MoM.

(ii) PP requested that specific condition at point no. xiv is to be deleted as combined mining
plan cannot be submitted as individual mining plan are approved by different authorities.

(iif) Specific condition stipulated at point no. xv regarding submission of amalgamation of
two mining leases from state DMG is to be deleted as District Geologist has issued a letter
dated expressing the state government inability to merge both the mining leases.

EAC in its 14" meeting held on 22-24" October, 2018 meeting took note of the
representation of PP and letter from Geology and Mining department, Porbandar
recommended the following:

Committee noted that it was a category A project at the time of submission of an application
to the Ministry, however after Ministry S.O 3977 dated 14.08.2018 proposal now eventually
comes under Category B. General condition as mentioned in the minutes at para 13.5.8.1
is not applicable for this project.

Specific condition as mentioned at point no. xiv, may be read as “Separate approved
mining plan for both minerals is to be submitted”.

Specific condition (Amalgamation of mining leases) as mentioned at point no. xv is deleted.

Above recommendations of the EAC (14™ meting) was forwarded to Non Coal sector for
further processing. Non Coal sector referred the file back to violation sector wherein it was
mentioned that in present practice the EC is issued lease wise as one lease- one ToR, one
mine plan, one EIA/EMP, one public consultation and finally one EC. one ToR cannot be
issued for two overlapping leases.

The committee deliberated the issue and opined that in the instant case the lease is
overlapping (Bauxite 65.39 ha & laterite 90.527 ha) hence separate ToR cannot be issued
because of overlapping of mining lease area as suggested in the earlier EAC meetings.
Hence committee opined that Ministry has to obtain clarification regarding amalgamation of
two mining leases/inclusion of two minerals in one mining area from Ministry of Mines.

17.6.3

Expansion of steel plant by installation of sponge Iron (2X100 TPD, 60, 000 TPA, Ferro
Alloys (Fe-Mn & Si-Mn, 2x9 MVA, 30, 000 TPA) and Captive Power Plant (8 MV-4 MW
of WHRB and 4 MW of FBC) at Jamuria Industrial estate, Ikra Jamuria Burdwan, West
Bengal by M/s Cluster Sponge Limited-regarding clarification

17.6.1

The project under reference costing less than 100 crores was not requiring EC under EIA
notification 1994, however under EIA 2006 natification it requires EC. PP fails to obtain EC
within this stipulated time period grant by the then MoEF. However, SPCB has issues NOC
as they are doing in past. It appears from the note that proper EC obtained initially from the
state and later from central including expansion. As per the current states PP is holding
valid EC for its activity.
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Since the case has now being referred to violation committee for comments and possible
for appraisal, if it’s fit into following is the observation of committee

“EAC violation committee appraises those projects which do not have prior EC, or have
violated the EC conditions”.

The proponent holds the valid EC and also has not been referred for violation of EC
condition.

Since violation period falls in between 1/7/2007 to 6/8/2009, a committee opined that it
would be appropriate to initiate action under section 19 of E P Act, 1986 as prevailing that
time.

Alternatively, since the PP has applied for expansion and sought for ToR, a committee
opined that specific ToR can be issued as per the notification S. O. 804 (E) dated 14" March
2017.

17.6.4

SEIAA Maharashtra made letter to the Ministry on 27" December 2018 regarding an
approach for Environmental damage and estimation of remediation cost for building and
construction project initiated without mandatory environment clearance for comments.

A Committee deliberated on the issues raised by the SEIAA Maharashtra and opined that
a separate EAC meeting to be conducted in the next month before the regular EAC meeting
to further deliberate the issues.
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the conditions of consents from the SPCB shall be submited.

4. Szfebemis
& Leeetmn sf the mect site covering village, TahukaTehsil, QW ) State
uwmg the site, whether other sites were considernd.
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GENERIC TERMS OF REFERENCE (TOR) IN RESPECT OF INDUSTRY SECTOR

1. Executive Summary

2. Introduction

1.

Details of the EIA Consultant including NABET accreditation

ii. Information about the project proponent

iii. Importance and benefits of the project.

3. Project Description

1.

ii.

1il.

1v.

Vi.

Vil.

Viii.

iX.

xi.

Cost of project and time of completion.

Products with capacities for the proposed project.

If expansion project, details of existing products with capacities and adequate land

is available for expansion, reference of earlier EC if any.

List of raw materials required and their source along with mode of transportation.

Other chemicals and materials required with quantities and storage capacities.

Details of Emission, effluents, hazardous waste generation and their management.

Requirement of water, power, with source of supply, status of approval, water

balance diagram, man-power requirement (regular and contract).

The Project proponent shall furnish the requisite documents from the competent

authority in support of drawl of ground water and surface water and supply of

electricity.

Process description along with major equipment and machineries, process sheet

(Quantitative) from raw material to products to be provided.

Hazard identification and details of proposed safety systems.

Expansion/modernization proposals:

a. Copy of all the Environment Clearance(s) including Amendments thereto
obtained for the project from MoEF&CC/SEIAA shall be attached Annexure. A
certified copy of the latest Monitoring Report of the Regional Office of the
Ministry of Environment, Forest and Climate Change as per the circular dated
30" May, 2012 on the status of compliance stipulated in all the existing
environmental clearances including Amendments shall be provided. In addition,
status of compliance of Consent to Operate for the ongoing/existing operation of
the project from SPCB/PCC shall be attached with the EIA-EMP report.

b. In case the existing project has not obtained environmental clearance, reasons
for not taking EC under the provisions of the EIA Notification 1994 and/or EIA
Notification 2006 shall be provided. Copies of Consent to Establish/No
Objection Certificate and Consent to Operate (in case of units operating prior to
EIA Notification 2006. CTE and CTO of FY 2005-2006 obtained from the SPCB
shall be submitted. Further, compliance report the conditions of consents from

the SPCB shall be submitted.

4. Site Details

L.

Location of the project site covering village, Taluka/Tehsil. District and State

Justification for selecting the site, whether other sites were considered.
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1il.

1v.

Vi.

Vil.

Viii.

iX.

x1.

Xii.

202A -TYPEDCOPY-

A toposheet of the study area of radius of 10km and site location on
1:50,000/1:25,000 scale on an A3/A2 sheet. (including all eco-sensitive areas and
environmentally sensitive places)

Co-ordinates (lat-long) of all four corners of the site.

Google map-Earth downloaded of the project site.

Layout maps indicating existing unit as well as proposed unit, indicating storage
area, plant area, greenbelt area, utilities, etc. If located within an Industrial
Area/Estate/Complex, layout of Industrial Area indicating location of unit within
the Industrial Area/Estate.

Photographs of the proposed and existing (if applicable) plant site. If existing, show
photographs of plantation/greenbelt, in particular.

Land use break up of total land of the project site (identified and acquired
government/private — agricultural, forest, wasteland, water bodies, settlements, etc.
shall be included. (not required for industrial area).

A list of major industries with name and type within study area (10 km radius) shall
be incorporated. Land use details of the study area.

Geological features and Geo-hydrological status of the study area shall be included

. Detail of drainage of the project up to 5 km radius of study area. If the site is within

1km radius of any major river, peak and lean season river discharge as well as flood
occurrence frequency based on peak rainfall data of the past 30 years. Details of
Flood Level of the project site and maximum Flood Level of the river shall also be
provided. (mega greenfield projects)

Status of acquisition of land. If acquisition is not complete, stage of the acquisition
process and expected time of complete possession of the land.

R&R details in respect of land in line with state Government policy.

Forest and wildlife related issues (if applicable):

1.

il.

1il.

1v.

Permission and approval for the use of forest land (forestry clearance), if any, and
recommendations of the State Forest Department (if applicable).

Land use map based on High resolution satellite imagery (GPS) of the proposed
site delineating the forestland (in case of projects involving forest land more than
40 ha)

Status of Application submitted for obtaining the stage 1 forestry clearance along
with latest status shall be submitted.

The projects to be located within 10 km of the National Parks, Sanctuaries,
Biosphere Reserves, Migratory Corridors of Wild Animals, the project proponent
shall submit the map duly authenticated by Chief Wildlife Warden showing these
features vis-a-vis the project location and the recommendations or comments of
the Chief Wildlife Warden-thereon

Wildlife Conservation Plan duly authenticated by the Chief Wildlife Warden of
the State Government for conservation of Schedule I fauna, if any, exists in the

study area.
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ANNEXLRE 2

1. lron Wﬁﬁ&é m&agﬁiwmmﬂm wsﬂ:ﬁw W@kf m&wmmww cléarance of iron
and coal mines

= Quammn of production of coal and iron ore from coal & iron ore mines and the project
they cater 16. Mode of transportation to the plant and its impact

3. ForLarge ISPs, a 3-D view i.c. DEM (Digital Elevation Model) for the area in HO ke f&m‘ 4%

from the proposal site. MRL details of project site and RL of nearby sources of water shail
be indicated.

4. Recent land-use map basnd on satellite imagery. High-resolution sateilite image data hav i
1m-5m spatial resolution like quickbird, Tkonos, IRS P-6 pan sharpened etc. for the 10 fwr
radius area from proposed site. The same shall be used for land used/land-cover mapping of

the area.

5. PM(PMjoand P 5) present in the ambient air must be analysed for source analysis - natura!
dust/RSPM generated from plant operations (trace clements) of PMo to be carried over

6. Allstock piles will have to be on top of a stable linerto gwmd feaching of materials 1o ground
waler.

7. Plan for the 1mp!ememauon of the recommendations made for the steel plants in the CREP
guidelines.

8.  Plan forslag utilization _
9. Plan»férutiﬁzatim of energy in off gases (coke oven, blast fumace)
10.  System of coke quenching adopted with justification.

Il. Trace metals Mercury, arsenic and fluoride emissions in the raw material.

12.  Trace metals in waste material especially slag. -

13.  Trace metals in water

14, Details of proposed layout clearly demarcating various units within the plant.

15. Complete process flow diagram describing each unit, its processes and operations. alonz
with material and energy inputs and outputs (material and energy balance).

16. Details on design and manufacturing process for all the units.

17.  Details on environmentally sound technologies for recycling of hazardous materials, as per
CPCB Guidelines, may be mentioned incase ¢f handling scrap and other recycled materiais

18.  Details on requirement of energy and water along with its source and authorization trom the
concerned department. Location of water intake and outfall points (with coordinates).

19. Details on toxic metal content in the waste material and its composition and end usc
(pamcularly of slag).

20. Details on toxxcrcontem (TCLP), composition and end use of slag.

mem n.:i}m (Jexi,mtzgé‘m'f I’Inmﬁy Insfaffalmn of Sponige Iron Plant ivids 2200 TPL DRI Kiins. 4515 7 hncuction Fursises 106 715 1
l}ém!}g. MW capacity WHRB based Captive Poiver Plant located at Jomuria, Mouzalkee, Jamuria bidistriad Estare Dt Burdun 3 o5i
Bengal by M's; Calstar Spange lalmxlctl ~ Prexcribing Terms of Reference - regarding

Page 15 0£ 16
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Executive summary of the report in zbout §-10 pages incorporatis g the follow r,g
i Project name and location (Village, Dist, State, industrial Estate (if applicable;

ties, If éxpansion proposal, then existing products with capacites sn

ii. Products and capacit
reference to earlier 5‘3‘6

i Requivement of land, raw material, waler, power, fuel, with source of supply (Quantitair«

i, Process description in brief, specifically indicating the gaseousemission. %:de effuent and
solid and hazardous wastes. Materials balance shall be presented.

o e fofﬁﬁtigaﬁngmmpw »3?; yend and o md& ‘*@fdiﬁcfwrgc_w disposal
“ Capitalcost of the project, estimated time of completion |

i Site selected for the project — Nature of land - Agricultural (single/double crop; barrn
Govi/private land, status of is acqumm maarby {in 23 km.} water body population
in 10km other industries, forest, eco-sensitive zones, accessibility. (pote — 1 case
‘md‘usmai estate xhzs information may ﬁ@i iae necessary) :

wiii. &aselmc environmental data ~ gir quai;ty surface and ground water egmgm s
acteris ft:, flora and fauna. socio-economic condition of the nearby population

. Identification of hazards in handling, processing and siorage of hazardous matenial -
safety system provided 1o mitigate the risk. |

Likely impact of the project on air, water, lanid. flora-fauna and nearby population

<. Emergency preparedness plan in case of natural or in plant emergencies

. Issues raised during public hearing (if applicable) and response given
il CSR plan with proposed expenditure.

Occupaionl Heslth Messres

v

.  Postproject menitoring plan

A9 gHE

Propused Espansion of existing Steed Plara by mnstallation of Sponge From Flarg with 25390 190 DRE Arfne 4 i T ,m raimr | - .
Roffing Mill & 8 M3¥ capacity WHRB based Captrve Power Plunt located ut Lamrw, Sosezofiva, Sumes industrasl Batge. e Bavs
Bengal By M's. Calstar Spangs Lamited - Prescribing Terms of Mlﬂﬁ&?- rigarding
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Executive Summary

Executive summary of the report in about 8-10 pages incorporating the following: -

1.

11.

1il.

1v.

V.

Vil.

Viil.

IX.

X1.

Xil.

Xiii.

X1V.

XV.

Project name and location (Village, Dist., State, Industrial Estate (if applicable).
Products and capacities. If expansion proposal, then existing products with
capacities and reference to earlier EC.

Requirement of land, raw material, water, power, fuel, with source of supply
(Quantitative).

Process description in brief, specifically indicating the gaseous emission, liquid
effluent, and solid and hazardous wastes. Materials balance shall be presented.
Measures for mitigating the impact on the environment and mode of discharge
or disposal.

Capital cost of the project, estimated time of completion.

Site selected for the project — Nature of land — Agricultural (single/double crop)
barren, Govt/private land, status of its acquisition, nearby (in 2-3 km.) water
body, population within 10km other industries, forest, eco-sensitive zones,
accessibility. (note — in case of industrial estate, this information may not be
necessary).

Baseline environmental data — air quality, surface and ground water quality, soil
characteristic, flora and fauna, socio-economic condition of the nearby
population.

Identification of hazards in handling, processing and storage of hazardous
material and safety system provided to mitigate the risk.

Likely impact of the project on air, water, land, flora-fauna and nearby
population.

Emergency preparedness plan in case of natural or in plant emergencies.

Issues raised during public hearing (if applicable) and response given.

CSR plan with proposed expenditure.

Occupational Health Measures.

Post project monitoring plan.

seoskeoskoksk
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ANNEXURE A/31
376



210

377



211

378



212

379



213

380



214

381



215

382



216

383



217

384

-TRUE COPY-



218

ANNEXURE A/32
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ANNEXURE A/33

To, Date: 14/09/2023
The Chairman,

Expert Appraisal Committee,

Industry Sector-1,

Ministry of Environment, Forest & Climate Change,

Govt. of India,

Indira Paryavaran Bhawan, Jor Bagh Road,

New Delhi-110003

Sub: Request for cancellation of expansion proposal
Ref: Expansion proposal no. IA/WB/IND1/436058/2023
Sir,

[ being a public spirited person would like to draw your kind attention to the following
fact for your kind consideration and necessary action:

That after going through with the above referred proposal, it is found and observed
that without going into detail verification of the information and documents
submitted by the project proponent, the said expansion proposal has been duly
considered and referred to the EAC for appraisal in the meeting which is scheduled
to be held on 21/09/2023. The entire proposal is full of ambiguity, inadequate of
credible documents, some information are suppressive in nature and continuing the
present operation of the plant in violation of the relevant provision of the EIA
Notification,2006 as well as all other environmental norms and statutory provisions:

That the project proponent has installed and operating 2x100 TPD DRI Kilns without
obtaining prior environmental clearance from the Ministry. The Consent to Establish
for setting up this unit was issued by the State Pollution Control Board on
21/02/2007 which is beyond the date of the date enactment of EIA Notification dated
14/09/2006. Hence, the unit requires EC and to be appraised under violation
category in accordance with the provision of SOP issued by the Ministry vide O.M.
dated 07/07/2021. Moreover, the State Pollution Control Board has allowed to
produce 72,000 MT Sponge Iron in a year whereas maximum production day is
limited to 300 days in a year which may produce maximum 60,000 MT Sponge Iron
per annum,;

That an Environmental Clearance was accorded in favour of the project proponent
by the State Level Environment Impact Assessment Authority, West Bengal vide
dated 07/08/2009 for installation of 1x8 Ton Induction Furnace which can produce
24,000 TPA M.S Ingot/billet and the same is very specifically mentioned in that EC,
but the State Pollution Control Board has granted Consent to Establish for
installation of 2x8 Ton Induction Furnaces for production of 48,000 TPA M. S.
Ingot/billet and thereafter issued Consent to Operate for the same which is till now
being continued as per the latest Consent to Operate grated on 24/02/2020;

That the concerned EAC had accorded EC vide dated 20/05/2011 for installation of
2x100 TPD DRI Kilns, but the project proponent could not able to complete the
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installation work of the DRI Kilns within the validity period of the EC and on request
of the project proponent, the said EC was extended by the EAC vide letter
dated23/07/2018. But, it appears from the Consent to Operate dated 04/08/2022
issued by the State Pollution Control Board that the project proponent has been
allowed to install 1x200 TPD DRI Kiln instead of installing 2x100 TPD DRI Kiln as
per EC and no increase in pollution load certificate for such change of configuration
has been obtained from the State Pollution Control Board Level in accordance with
the Ministry’s S.O. 3518 dated 23/11/2016;

That the project proponent has stated in the PFR (page no. 2) as well as in page no.
5 of the PFR that they are presently operating only 2x100 TPD DRI Kilns which was
set up on the basis of CTE issued by the State Pollution Control Board on
21/02/2007 and not yet installed any other unit till date. But it is very surprise to
mention here that they have obtained CTO for operation of 2x8 Ton Induction
Furnaces for production of 48,000 TPA M.S. Ingot/billet vide dated 24 /02/2020 and
1x200 TPD DRI Kiln for production of 60,000 MT Sponge Iron vide dated 04 /08/2022
and the monitoring report prepared by the R.O, MOEF&CC, Kolkata on the basis of
visit conducted in the plant of the project proponent on 21/02/2022 also shows that
all the units are in operation;

That it is stated in the monitoring report prepared by the Regional Office of the
MOEF&CC, Kolkata that the project proponent is permitted to use maximum
653m3/day water for operation of the entire plant and the project proponent has
proposed for consumption of additional 225 KLD water for the present expansion
proposal, but the project proponent has neither submitted any documents regarding
present consumption of water nor prior consent letter from the concerned water
supply agency which ensures supply of 225 KLD water for the present expansion
proposal. The factory of the project proponent is located within the boundary of
Asansol Municipal Corporation. It is admitted by the project proponent that Asansol
Durgapur Development Authority is providing 6,00,000 KL water in a day however
credible document in support of their claim will say final word and not only that
Asansol Municipal Corporation is also a water supply agency who provides water in
other industries located in the same area i.e. Jamuria Industrial Estate. Please take
note here that [ have already sought for specific information under application of the
RTI Act,2005 from Asansol Durgapur Development Authority & Asansol Municipal
Corporation regarding supply of water actually which they are proving to the
industries located in the Jamuria Industrial Estate.

Apart from the above a proper investigation is needed to be conducted whether the
project proponent is abstracting ground water with or without permission of the State
Water Investigation Directorate or not otherwise why this issue was raised in the
meeting of Public Hearing? And no specific reply was addressed by the project
proponent.

That the project proponent has made nothing regarding development of green belt
even after elapsed almost 15 years and more time. It is mentioned in the monitoring
report prepared by the R.O, MOEF&CC, Kolkata that a joint survey was conducted
by the project proponent along with Divisional Forest Official, Asansol and a report
has been submitted by the project proponent to the R.O, MOEF&CC, Kolkata, but
no such report is available with the monitoring report submitted by the project
proponent in the present expansion proposal.
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Moreover, it is surprising to note here that if the initiative is very satisfactory as per
the joint survey report, then why the project proponent asked the local people to take
part in the plantation programme inside and outside of the factory premises? Why
local people will take initiative for green belt development programme inside the
factory premises?;

That the monitoring report has been prepared just on the basis of false, vague,
meaningless and suppressive in nature of information provided by the project
proponent.

Under the circumstances, I would therefore request you not to appraise the above
referred expansion proposal furthermore and reject the same and pass necessary
direction to the highest official of the Environment Department, Govt. of West Bengal
for detail enquiry of the present status of the factory of the project proponent failing
which I will be compelled to draw attention by filing appropriate application before
the National Green Tribunal, Eastern Zone Bench, Kolkata.

Yours Faithfully,

Atindranath Chatterjee

L-65, Sagarbhanga LIG Housing Estate,
Post-Sagarbhanga Colony,

Durgapur-713211

(M) 9547046747, E-mail-atincl15@wgmail.com

Encl: All relevant documents

Copy for information and necessary action to:

1. The Secretary, MOEF&CC, New Delhi-110003;

The Member Secretary, CPCB, Delhi-110067;

The Chairman, WBPCB, Kolkata-700 106;

The Member Secretary, WBPCB, Kolkata-700 106;

The District Magistrate, Paschim Bardhaman, Asansol-713305;

The CEO, ADDA, City Centre, Durgapur-713216;

The Commissioner, Asansol Municipal Corporation, Asansol-713301;
The Director, M/s Calstar Sponge Ltd, Kolkata-700 001
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3.3. Agenda Item No 3:

3.3.1. Details of the proposal

238

ANNEXURE A/34

Proposed expansion of existing Steel Plant by installation of Sponge Iron Plant with 2x200 TPD DRI Kilus, 4x15
T Induction Furnaces, 400 TPD Rolling Mill & 8 MW capacity WHRB based Captive Power Plant. by
CALSTAR SPONGE LIMITED located at PASCHIM BARDHAMAN,WEST BENGAL

Proposal For

Frest EC

Proposal No

File No

Submission Date

Activity
{Schedule Item)

IA/WB/IND1/436058/2023

II{IND-1)

- [A-]-11011/655/2009-IA-

05/09/2023

Metallurgical Industries
(férrous and non ferrous)

(3(a))

3.3.2. Project Salient Features

1

Details submitted by Project proponent

1. The details of the ToR are furnished as befow:

1. Proposed expansion of existing Steel Plant by installation of Sponge Iron Plant with 2x200 TPD DRI
Kilns, 4x15 T Induction Furnaces, 400 TPD Rolling Mill & 8 MW capacity WHRB based Captive Power
Plant by M/s. Calstar Sponge Limited, located at Village : Jamuria, Mouza Ikra, Jamuria Industrial
Estate, Dist. Paschim Burdwan, West Bengal - Consideration in Environmental Clearance

[Proposal No.: IA/WB/IND1/436058/2023; File No. IA-J-11011/655/2009-1A-II(IND-1)]
[Consuitant: Envirotech East Pvt. Ltd.; Valid upto 09.12.2025]

1. Name of the EIA consultant: M/s. Envirotech  East Pvt. Limited [List of ACOs with their Certificate / Extension
Letter no. NABET/EIA/2225/RA 02797 valid '11pt0;09._12.»2025, as on September 26, 2023].

2. M/s Calstar Sponge Limited has made an online EC application vide proposal no. I1A/WB/IND1/436058/2023 |
dated :05:09.2023 along with copy of EIA report and Forms (Part A, B and C) and certified compliance |
report seeking Environment Clearance (EC) under the provisions of the EIA Notification, 2006 for the project |
mentioned above. The proposed project activity is listed at S. No. 3(a) Metallurgical industries (ferrous & non-
ferrous) and 1(d) Thermal Power Plants under Category “A” of the schedule of the EIA Notification. 2006 and
appraised at Central Level.

DaF & O.f Consideration Details Date of Accord | ToR \/alidity;E
Application Vi
30" August, 2" meeting of EAC, held on Terms of Reference 27.06.2019 26.06.2024 |

2018 12t December, 2018 |

Captive Power Plant.

1. The project of M/s Calstar Sponge Ltd. is located at Village : Jamuria, Mouza Ikra, Jamuria [ndustrial Estate,
Dist. Paschim Burdwan, West Bengal for expansion of existing Steel Plant by installation of Sponge Iron Plant |

with 2x200 TPD DRI Kilns, 4x15 T Induction Furnaces, 400 TPD Rolling Mill & 8 MW capacity WHRB based

]

H
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| 1. The proposal was considered during 44" meeting of the EAC for Industry-I sector held on 200 — 21t
| September, 2023. The deliberations and recommendations of the Comunitiee are as follows:

3.3.3. Deliberations by the EAC in previous meetings
N/A

3.3.4. Deliberations by the EAC in current meetings
Deliberations by the Committee

1. The Committee noted the foflowing:

1. The EAC noted that as per ToR dated 27.06.2019 that, the proposal cited above was referred to EAC (Violation)
sector for their views w.r.t. installation and operation of 2x100 TPD sponge iron units without obtaining the
requisite environmental clearance from the concerned Competent Authority. The matter was considered by the
EAC-Violation sector in its 17! meeting held during January, 2019 wherein EAC opined the following:

2. Since the violation falls in between 01/07/2007 to 06/08/2009, it would be appropriate (o ummw action under
section 19 of Environment (Protection) Act, 1986 as prevailing that time.

3. Alternatively, since PP has applied for expansion and sought for ToR, specific ToR can be issued as per
MoEF&CC notification dated 14/03/2017 pertaiiting to violation.

Accordingly, the Ministry issued the ToR, inter-alia. with a specific condition that The project proponent shall
comply with the directions/order of the Competent Authority/body/Court issued in respect of violation during
01/07/2007 to 06/08/2009 and initiated action under section 19 of the Environment (Protection) Act, 1986.

1. In the EIA/EMP report, in compliance to: the ToR condition, PP has submitted that it is complied. However, PP
has neither submitted the details of the compliance nor any supporting documents in compliance to the condition.
Thus, EAC opined that the instant proposal for EC is incomplete at the moment. Further, the EAC deliberated
that MoEE&CC has notified a SOP dated 07.07.2021 pertaining to consideration of violation cases and now the
instant proposal will be appraised under violation category as per the provisions contained in the MoEF&CC
Standard Openaunc Procedures dated 07/07/2021 pertaining to consideration of violation cases. Therefore, PP is
required to revise the proposal and include the compliance ta violation as per the provisions of Ministry's SOP
dated 07.07:2021. The EAC warned the consultarit [M/s. Envirotech East Pvt. Limited] for not read properly
even the TOR letter and not submitted the adequate application. The EAC has also called the MD of the M/s.
Envirotech East Pvt. Limited and the MDD [Envirotech East Pvt. Limited] has requested the EAC to revise the
application and do the root cause ana]ysib and apprise to the Committee.

2. The PP presented the drone video ta the EAC wherein the Committee observed that the housekeeping at the
existing plant premises is very poor [Roads are damaged; Coal lying in open area: Waste is lying in open area:
rainwater harvesting is not proper; drainage system is not in proper, no online display pollutant concentration at
gate etc.] The EAC directed the PP to first improve the housekeeping and complete the task and prepare a
comprehensive plan for maintaining good housekeeping on regular basis.

3. It was also apprised to the EAC members that Minisiry is in receipt of a representation dated 14.09.2023 against
the project requesting for cancellation of expansion proposal due to various issues elaborated in the said letter.
The EAC is of the opinion that since the issues raised are pertaining to proposed project, the complaint shall be
shared with the project proponent for their pointwise reply. The EAC advised the Ministry to forward the
representation to project proponent for their justification/clarification. In this context, representation has been
shared with the project proponent for their pointwise response.

4. In view of the above, the EAC opined that PP needs to update the EIA/EMP Report with all the desired details
and shall submit the revised EIA/EMP report for consideration of the proposal. :
5. The EAC warned the consultant [M/s. Envirotech East Pvt. Limited] for not guiding the project proponent

properly.

6. In view of above, the PP requested the Commiitee to allow to reappear with the revised information/ clarification
to the points deliberated during appraisal.
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:

! Recommendations of the Committee:

’ In view of the aforementioned discrepancies, the Committee recommended to return the proposal in its present
. form due to the shortcomings mentioned in para 44.6.6 above and submit the revised application as per the provisions

. of EIA Notification, 2006.

3.3.5. Recommendation of EAC

Returned in present form

A

3.4. Agenda Item No 4:

3.4.1. Details of the proposal

Proposed expansion of the Existing Steel Plant by installation of 1x15 T Induction Furnace and increasing the
production of wire rods from 1,92,000 TPA to 2,00,000 TPA and HB wires from 60,000 TPA to 68,000 TPA by
SUPERSHAKTI METALIKS LTD. located at PASCHIM BARDHAMAN,WEST BENGAL

Proposal For Fresh EC

Activity

P 2 3P 4 H .
roposal No File No Submissiou Date (Schechile Tteth)

Metallurgical Industries
01/09/2023 (ferrous and non ferrous)
(3(a))

IA-J-11011/246/2023-1A-

[A/WB/IND1/433404/2023 [I(IND-)

3.4.2. Project Salient Features

1. Proposed expansion of the Existing Steel Plant by installation of 1x15 T Induction Furnace and increasing
the production of wire rods from 1,92,000 TPA te 2,00,000 TPA and HB wires from 60,000 TPA to 68,000
TPA by M/s Supershakti Metaliks Ltd. located at Kanjilal Avenue, Durgapur, District - Paschim
Bardhaman of West Bengal - Consideration in Environmental Clearance

[Proposal No.: IA/WB/IND1/433404/2023; File No.: 1A-J-1101 1/246/2023-1A-11(IND-1)}
[Consultant: Envirotech East Pvt. Ltd.; Valid upto 09.12.2025]

b

2. MJs Supershakti Metaliks Ltd. has made an online EC application vide proposal no. IA/W B/IND1/433404/2023
dated” 01.09.2023 along with copy of EIA report, Forms (Part A, B and C) and certified compliance
report seeking Environment Clearance (EC) under the provisions of the EIA Notification, 2006 for the project

ferrous) under Category “B” of the schedule of the EIA Notification, 2006 and attracts general condition due to

appraised at Central Level.

1. Name of the EIA consultant: M/s. Envirotech East Pvt. Limited [List of ACOs with their Certificate / Extension
Letter no. NABET/EIA/2225/RA 0279; valid upta 09.12.2025, as on September 26, 2023].

Details submitted by Project proponent

-TRUE COPY-

mentioned above. The proposed project activity is listed at S. No. 3(a) Metallurgical Industries (ferrous & non- |

proposed project site falling within Durgapur Municipal Area i.e. Severely Polluted Area and therefore, being |

{
i
{
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ANNEXURE A/35

Date: 25" November, 2023

The Member Secretary (EAC Industry-1),
Ministry of Environment, Forest & Climate Change,
Government of India,

Indira Paryavaran Bhawan,

Ali Ganj, Jor Bagh Road,

New Delhi — 110003

Sub : Reply to queries, raised by MoEF&CC for getting Environmental Clearance for
proposed expansion of existing Steel Plant by installation of Sponge Iron Plant
with 2x200 TPD DRI Kilns, 4x15 T Induction Furnaces, 400 TPD Rolling Mill & 8
MW capacity WHRB based Captive Power Plant at Village : Jamuria, Mouza lkra,
Jamuria Industrial Estate, Dist. Paschim Burdwan in West Bengal by M/s
Calstar Sponge Limited

Refer: File No. J-11011/655/2009-IA.1I (1)
Sir,

This has reference to the 44" meetings of Expert Appraisal Committee (Industry-1) of Ministry
of Environment, Forest and Climate Change (MoEF&CC), Govt. of India was held on 21st
September, 2023 (Item No. 44.6). During the said meeting, the honorable committee raised
some additional queries for further consideration of our proposal for the appraisal to grant
Environmental Clearance.

We are giving here under our reply against the respective queries as raised by the Honorable
committee:

Point 1: | The EAC noted that as per ToR dated 27.06.2019 that, the proposal cited above
was referred to EAC (Violation) sector for their views w.r.t. installation and
operation of 2x100 TPD sponge iron units without obtaining the requisite
environmental clearance from the concerned Competent Authority. The matter
was considered by the EAC-Violation sector in its 17th meeting held during
January, 2019 wherein EAC opined the following:

Since the violation falls in between 01/07/2007 to 06/08/2009, it would be
appropriate to initiate action under section 19 of Environment (Protection) Act,
1986 as prevailing that time.

Alternatively, since PP has applied for expansion and sought for ToR, specific
ToR can be issued as per MOEF&CC notification dated 14/03/2017 pertaining to
violation.

Accordingly, the Ministry issued the ToR, inter-alia, with a specific condition that
The project proponent shall comply with the directions/order of the Competent
Authority/body/Court issued in respect of violation during 01/07/2007 to
06/08/2009 and initiated action under section 19 of the Environment (Protection)
Act, 1986.
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In the EIA/EMP report, in compliance to the ToR condition, PP has submitted
that it is complied. However, PP has neither submitted the details of the
compliance nor any supporting documents in compliance to the condition. Thus,
EAC opined that the instant proposal for EC is incomplete at the moment.
Further, the EAC deliberated that MoEF&CC has notified a SOP dated
07.07.2021 pertaining to consideration of violation cases and now the instant
proposal will be appraised under violation category as per the provisions
contained in the MoEF&CC Standard Operating Procedures dated 07/07/2021
pertaining to consideration of violation cases. Therefore, PP is required to revise
the proposal and include the compliance to violation as per the provisions of
Ministry’s SOP dated 07.07.2021.

Reply :

As advised by the Honourable EAC, we have revised the EIA/EMP Report as
per SOP Notified by MOEF&CC dated 07.07.2021 pertaining to violation cases.

Point 2 :

The PP presented the drone video to the EAC wherein the Committee observed
that the housekeeping at the existing plant premises is very poor [Roads are
damaged; Coal lying in open area; Waste is lying in open area; rainwater
harvesting is not proper; drainage system is not in proper, no online display
pollutant concentration at gate etc.] The EAC directed the PP to first improve the
housekeeping and complete the task and prepare a comprehensive plan for
maintaining good housekeeping on regular basis.

Reply :

We have seriously taken note of the concern, raised by the Honourable EAC.
Accordingly, we have taken various necessary measures to improve the overall
House Keeping of our plant.

Point 3 :

It was also apprised to the EAC members that Ministry is in receipt of a
representation dated 14.09.2023 against the project requesting for cancellation
of expansion proposal due to various issues elaborated in the said letter. The
EAC is of the opinion that since the issues raised are pertaining to proposed
project, the complaint shall be shared with the project proponent for their
pointwise reply. The EAC advised the Ministry to forward the representation to
project proponent for their justification/clarification. In this context, representation
has been shared with the project proponent for their pointwise response.

Reply :

We have prepared the point wise reply of the Complaint letter dated 14.09.2023,
which is enclosed as Annexure-l.

Point 4 :

In view of the above, the EAC opined that PP needs to update the EIA/EMP
Report with all the desired details and shall submit the revised EIA/EMP report
for consideration of the proposal.

Reply :

As suggested by the Honourable EAC, the EIA Report is revised and is being
uploaded in the portal along the revised EC application.
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We hope this will serve your purpose.

We hereby request you to take the necessary action so that an early Environmental
Clearance could be issued for our proposed project.

Thanking you,

Yours faithfully,
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Annexure-l|

POINT-WISE REPLY TO THE ISSUES RAISED BY THE

COMPLAINANT FOR M/s. CALSTAR SPONGE LIMITED,
JAMURIA, WEST BENGAL

ISSUE -1

That the project proponent has installed and operating 2x100 TPD DRI Kilns
without obtaining prior environmental clearance from the Ministry. The
Consent to Establish for setting up this unit was issued by the State Pollution
Control Board on 21/02/2007 which is beyond the date of the date enactment
of EIA Notification dated 14/09/2006. Hence, the unit requires EC and to be
appraised under violation category in accordance with the provision of SOP
issued by the Ministry vide O.M. dated 07/07/2021. Moreover, the State
Pollution Control Board has allowed to produce 72,000 MT Sponge Iron in a
year whereas maximum production day is limited to 300 days in a year which
may produce maximum 60,000 MT Sponge lron per annum;

ISSUE - 2

An Environmental Clearance was accorded in favour of the project proponent
by the State Level Environment Impact Assessment Authority, West Bengal
vide dated 07/08/2009 for installation of 1x8 Ton Induction Furnace which can
produce 24,000 TPA M.S Ingot/billet and the same is very specifically
mentioned in that EC, but the State Pollution Control Board has granted
Consent to Establish for installation of 2x8 Ton Induction Furnaces for
production of 48,000 TPA M. S. Ingot/billet and thereafter issued Consent to
Operate for the same which is till now being continued as per the latest
Consent to Operate grated on 24/02/2020;

REPLY

2X100 TPD DRI Kilns were implemented on the basis of NOC issued by
WBPCB vide Memo No. 1002-2N-175/2006(E), dated 21/02/2007.

Subsequently, construction of 2x100 TPD DRI Kilns was started. The details
are presented below,

Plant Start of End of Duration
Construction Construction

2 X 100 TPD Sponge July-2007 September-2008 14 months
Iron Plant
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After successful commissioning and after getting CTO from WBPCB, the
commercial production of 2x100 TPD DRI Kilns was started.

As per EIA Notification, 2006, the same would require EC.

EC for 1X8 T Induction Furnace was granted by SEIAA (vide Memo No.
EN/2098/T-11-1/045/2009, dated 07.08.2009 and subsequently CTE for 2X8 T
Induction Furnaces was granted by WBPCB.

Further, the same is reflected in the EC issued by SEIAA in the year 2009.

We had initially made an application for NOC to the State Pollution Control
Board on 10.5.2006 for 2x100 TPD DRI Kilns and, subsequently, the NOC
was granted on 21.2.2007. In the meantime, the EIA Notification, 2006 was
notified by MOEF&CC on 14.9.2006 and a subsequent circular was issued on
21.11.2006. As per the circular dated 21.11.2006, the project proponent
required to obtain the environmental clearances from relevant authority by
30" June 2007 as per the categorization of project mentioned in the EIA
Notification. In the present case, we obtained the environmental clearance
from the SEIAA on 7.8.2009 and 3.2.2010. Thus, we failed to obtain the
environmental clearance before the stipulated date of 30th June 2007.

It is true that we could not apply timely for seeking environmental clearance
as per the circular dated 21/11/2006 but the same was done at a later stage.

It would be relevant to mention that the regulatory authority had taken into
cognizance the existing operations and had actually granted environmental
clearance on 7.8.2009 and 3.2.2010 covering all the existing units including
2x100 TPD DRI kilns and 1x8 ton induction furnace. It is assumed that while
granting this environmental clearance, the SEIAA must have taken
cognizance of the MoEF&CC circular dated 21.11.2006.

Since, the company installed 2X100 TPD Sponge Iron Plant without obtaining
any EC, the Honorable EAC opined that the installation of 2 X 100 TPD
Sponge Iron Plant shall be considered under violation category. In the granted
TOR dated 27.03.2019, the Hon'ble EAC (Industry-1) has determined the
period of violation i.e. from 01/07/2007 to 06/08/2009.

Further, Hon’ble EAC (Industry-1) opined that the instant proposal will be
appraised under violation category as per the provisions contained in the
MoEF&CC Standard Operating Procedures dated 07/07/2021 pertaining to
consideration of violation cases.

As per the available design parameter of Rotary Kilns sponge iron production
capacity has been worked out as 72,000 TPA.
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ISSUE -3

EAC had accorded EC vide dated 20/05/2011 for installation of 2x100 TPD
DRI Kilns, but the project proponent could not able to complete the installation
work of the DRI Kilns within the validity period of the EC and on request of the
project proponent, the said EC was extended by the EAC vide letter
dated23/07/2018. But, it appears from the Consent to Operate dated
04/08/2022 issued by the State Pollution Control Board that the project
proponent has been allowed to install 1x200 TPD DRI Kiln instead of installing
2x100 TPD DRI Kiln as per EC and no increase in pollution load certificate for
such change of configuration has been obtained from the State Pollution
Control Board Level in accordance with the Ministry’s S.0. 3518 dated
23/11/2016;

REPLY

During implementation of Sponge Iron Plant it was found that installation of
200 TPD DRI Kiln was more techno-commercially feasible than installation of
2X100 TPD DRI Kilns.

Moreover, Installation of 200 TPD Kiln was found more advantageous as
following:

1. Lesser size of Raw Materials Handling System.

2. Higher Steam generation to generate Power through WHRB
3. Lesser APCS dust generation

4. Lesser water requirement

Therefore, the company has installed 1X200 TPD Sponge Iron Plant instead
of 2X100 TPD Sponge Iron Plant after taking necessary NOC from the
concerned authority.

However, it is noteworthy that sponge iron production capacity never exceeds
the capacity granted in the EC.

Please Note, MOEF&CC was informed about the installation 1X200 TPD
Sponge Iron Plant instead of 2X100 TPD Sponge Iron Plant vide letter dated
01/02/2021.

ISSUE -4

The project proponent has stated in the PFR (page no. 2) as well as in page
no. 5 of the PFR that they are presently operating only 2x100 TPD DRI Kilns
which was set up on the basis of CTE issued by the State Pollution Control
Board on 21/02/2007 and not yet installed any other unit till date. But it is very
surprise to mention here that they have obtained CTO for operation of 2x8 Ton
Induction Furnaces for production of 48,000 TPA M.S. Ingot/billet vide dated
24/02/2020 and 1x200 TPD DRI Kiln for production of 60,000 MT Sponge Iron



247

vide dated 04/08/2022 and the monitoring report prepared by the R.O,
MOEF&CC, Kolkata on the basis of visit conducted in the plant of the project
proponent on 21/02/2022 also shows that all the units are in operation;

REPLY

The application for TOR along with Pre-feasibility Report (PFR) was submitted
in the year 2019.

During TOR application stage, only 2X100 TPD Sponge Iron Plant was under
operation and the same was reflected in the PFR.

In the year 2023, the application for EC was submitted along with EIA/EMP
report. Meanwhile, 2X8 T Induction Furnaces and 1X200 TPD DRI Kiln got
implemented.

The same has been reflected in the EIA Report.

ISSUE -5

It is stated in the monitoring report prepared by the Regional Office of the
MOEF&CC, Kolkata that the project proponent is permitted to use maximum
653m3/day water for operation of the entire plant and the project proponent
has proposed for consumption of additional 225 KLD water for the present
expansion proposal, but the project proponent has neither submitted any
documents regarding present consumption of water nor prior consent letter
from the concerned water supply agency which ensures supply of 225 KLD
water for the present expansion proposal. The factory of the project proponent
is located within the boundary of Asansol Municipal Corporation. It is admitted
by the project proponent that Asansol Durgapur Development Authority is
providing 6,00,000 KL water in a day however credible document in support of
their claim will say final word and not only that Asansol Municipal Corporation
is also a water supply agency who provides water in other industries located
in the same area i.e. Jamuria Industrial Estate. Please take note here that |
have already sought for specific information under application of the RTI
Act,2005 from Asansol Durgapur Development Authority & Asansol Municipal
Corporation regarding supply of water actually which they are proving to the
industries located in the Jamuria Industrial Estate.
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REPLY

Water to the tune of 398 cu.m/day will be needed for the entire project
Existing requirement : 173 cu.m/day

+ Requirement for Expansion: 225 cu.m/day

TOTAL — 398 cu.m/day

Source of water : Asansol Durgapur Development Authority (ADDA) water
supply.

Permission for drawal of 600 KLD water has already been obtained from
ADDA. No ground water is being/shall be used in the project.

ISSUE - 6

A proper investigation is needed to be conducted whether the project
proponent is abstracting ground water with or without permission of the State
Water Investigation Directorate or not otherwise why this issue was raised in
the meeting of Public Hearing? And no specific reply was addressed by the
project proponent.

REPLY

During Public Hearing, Shri Ghanshyam Jaiswal of Ward No.4, Jamuria had
requested not to use borewell water during operation.

It was specifically assured from the project proponent that water from Ajay
river will be used during project operation.

Hence, no borewell water is being/shall be used in the project.

ISSUE -7

That the project proponent has made nothing regarding development of green
belt even after elapsed almost 15 years and more time. It is mentioned in the
monitoring report prepared by the R.O, MOEF&CC, Kolkata that a joint survey
was conducted by the project proponent along with Divisional Forest Official,
Asansol and a report has been submitted by the project proponent to the R.O,
MOEF&CC, Kolkata, but no such report is available with the monitoring report
submitted by the project proponent in the present expansion proposal.

Moreover, it is surprising to note here that if the initiative is very satisfactory as
per the joint survey report, then why the project proponent asked the local
people to take part in the plantation programme inside and outside of the
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factory premises? Why local people will take initiative for green belt
development programme inside the factory premises?

REPLY

As per the Report of the Joint Survey conducted by the Forest Range Officer,
Asansol (T) Range and Asstt. Environment Engineer, WBPCB, Asansol where
an area of 25613.270 m? of green area out of total land area of 78063.26 m?
was found (Ref. Memo No. 1338 /2-50(A), dated 13/06/2023), which shows
that approximately 33% green coverage was found in the plant area.

Plantation is a continual process both inside and outside the plant.

-TRUE COPY-
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ANNEXURE A/36
[Colly]

EDS RAISED ON PART-C DT. 04.12.2023 FOR M/s CALSTAR
SPONGE LTD., JAMURIA PROJECT UNDER VIOLATION:

Proposal No : IA/WB/IND1/453340/2023
MOEF&CC File No : 1A-J-11011/655/2009-1A-II(IND-I)

Dear Sir,
Your proposal has been examined and following are the deficiencies needs to
be rectified and to be uploaded/submitted on Parivesh Portal:

1. On perusal of the kml file, it is observed that greenbelt is not developed
properly along the project boundary. PP shall submit the justification
and complete details of the greenbelt developed so far along with the
photographs and action plan for completing the balance greenbelt.

2. Also it is observed that there some of the existing facilities are falling
outside the boundary as depicted in the kml. PP shall reverify the same
and submit the revised kml as per the geographical coordinates of the
plant boundary.

3. Since this is a case of violation, PP shall submit the details of the
violation along compliance to Ministry’s SOP dated 07.07.2021.

4. The baseline data for PM1o and PM2s during baseline collection is
recorded too high. PP shall submit the reasons for the same along with
the list of industries within the study area and mitigation measures to
minimise the same.

5. PP has not submitted the baseline data for noise level in the buffer
zone in Part C of the form. It is requested that complete details shall be
furnished as desired in the form.

6. Details of Raw material and its linkage and its mitigation measure
during transportation needs to be submitted under section for
requirement of minerals involved in the project.

7. The PP needs to submit the details of activities/ECs/CTEs/CTOs in
tabular form showing its details of ECs/CTEs/CTO vis-a-vis production
capacity since grant of CTE/CTO to check the violation, if any. All old
CTEs/CTOs/ HW Authorization to be uploaded to verify the violation, if
any.

8. Details of land involved in the project [Total area of the land; Type of
land; Details of possession of land in the name of PP; Copy of proof of
land with area of the land; Conversion of land for industrial purpose
from the State Government] needs to be submitted and uploaded the
data accordingly. English translation of land documents authenticated
from notary shall be submitted.

9. Details of court case, directions issued by SPCB, if any, pending needs
to be submitted.

10.PP shall clarify whether the project falls under CPA/SPA? If yes, then
compliance to the CEPI guidelines shall be submitted.

11.Fugitive emissions during transportation and from row material storage
yard need to be considered in modeling the GLC

12.PP shall revise the complete application in conformity to Ministry’s
requirement and resubmit the application.

-TRUE COPY-
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Date: 16t December, 2023

To,

Director & Member Secretary (Industry-l),
Ministry of Environment, Forest & Climate Change,
Govt. of India,

Indira Paryavaran Bhawan,

Jor Bagh, Lodi Road,

New Delhi— 110 003

Sub: Reply to EDS dated 4" December, 2023 for getting Environmental Clearance
for Proposed Expansion of existing Steel Plant by installation of Sponge
Iron Plant with 2x200 TPD DRI Kilns, 4x15 T Induction Furnaces, 400 TPD
Rolling Mill & 8 MW capacity WHRB based Captive Power Plant at Village :
Jamuria, Mouza lkra, Jamuria Industrial Estate, Dist. Paschim Burdwan in
West Bengal by M/s Calstar Sponge Limited - Regarding EC Application

Refer:
Proposal No : IA/WB/IND1/453340/2023
MOEF&CC File No : 1A-J-11011/655/2009-1A-II(IND-I)

Sir,

This has reference to the EDS raised dated 4" December, 2023 by Ministry of
Environment, Forest and Climate Change (MoEF&CC), Govt. of India.

We are giving here under our reply against the respective queries as raised therein:

Point1: On perusal of the kml file, it is observed that greenbelt is not developed properly
along the project boundary. PP shall submit the justification and complete details
of the greenbelt developed so far along with the photographs and action plan for
completing the balance greenbelt.

Reply : Out of the total plant area of 7.81 hectares (19.29 acres), 2.58 hectares (6.36
acres) is already covered under Green Belt which is 33% of the total plant area.
In this regard, Office of DFO, Govt. of West Bengal has also issued one letter
which is enclosed as Annexure-l.

On 2.58 hectares (6.36 acres) land, which is already covered under greenbelt,
around 3900 number of trees (@1500 trees per hectares) have been planted. To
cover the greenbelt area @2500 trees per hectares, additional 2550 number of
trees need to be planted. Combining together, the existing & the additional
plantation, there will be total 6450 number of trees within the plant premises.
Initiative has already been taken for the plantation of additional 2550 trees, which
will be completed by the end of coming monsoon.

The Photographs of the existing greenery enclosed as Annexure-ll.

Point2: Alsoitis observed that there some of the existing facilities are falling outside the
boundary as depicted in the kml. PP shall reverify the same and submit the
revised kml as per the geographical coordinates of the plant boundary.

Reply : As instructed, the boundary line in the kml file is rectified as per the geographical
coordinates of the plant boundary and submitted the revised file in the Parivesh

portal.
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Point 7 :

252

Since this is a case of violation, PP shall submit the details of the violation along
with compliance to Ministry’s SOP dated 07.07.2021.

All the details of violation along with compliance to Ministry’s SOP dated
07.07.2021 are included in Chapter-13 of the EIA Report and the same is
attached herewith as Annexure-lil.

The baseline data for PM+1o and PM2s during baseline collection is recorded too
high. PP shall submit the reasons for the same along with the list of industries
within the study area and mitigation measures to minimise the same.

Please refer Annexure-IV.

PP has not submitted the baseline data for noise level in the buffer zone in Part C
of the form. It is requested that complete details shall be furnished as desired in
the form.

We have considered the noise level monitoring locations based on the impacts of
the project. We have found that there is insignificant impact beyond plant
boundary. Hence, we have considered all 10 noise monitoring locations within
4.0 km radius area. There is no location in the buffer zone.

Details of Raw material and its linkage and its mitigation measure during
transportation needs to be submitted under section for requirement of minerals
involved in the project.

The major raw material, which will be handled in the proposed expansion project,
consists of Iron Ore, Coal etc. The details of relevant raw materials are already
uploaded in Part-A of EC Application in Parivesh Portal. Its mitigation measure
during transportation is presented below,

» It would be ensured that all the vehicles plying in the working zone are properly
tuned and maintained to keep emissions within the permissible limits.

» Speed Limit/ humper will be imposed to regulate vehicle speed.

» Transportation will be through covered trucks.

» Truck shall be parked in designated parking area only.

» Minimize use of roads at any particular time by planning vehicles movements.

» Road crossings to be used will be well marked.

» With strict traffic management system and various environmental management
practices, contribution of pollutants in the ambient air will be kept under control
so as to create minimum disturbances in the neighbourhood.

» Adequate and planned road network will be set up in the project for smooth
movement of the goods vehicles.

» At loading and unloading points, arrangement for Water sprinkling will be
made so that dust generation during transportation of materials will be
minimized further.

> All the internal roads within the plant shall be concreted; hence dust arising
from the internal roads shall be insignificant. The greenbelt development shall
further help in reduction in fugitive emissions.

The PP needs to submit the details of activities/ECs/CTEs/CTOs in tabular form
showing its details of ECs/CTEs/CTO vis-a-vis production capacity since grant of
CTE/CTO to check the violation, if any. All old CTEs/CTOs/ HW Authorization to
be uploaded to verify the violation, if any.
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All the details like CTE, EC & CTO of the existing plant are tabulated and
presented as Annexure-V. The copies of CTE, EC & CTO are also attached with
this Annexure.

As per the direction of MOEF the existing 2x100 TPD DDRI Kiln has per has
been considered under violation and. Accordingly, the EIA report is prepared
and submitted with the EC application in the Porivesh portal.

Details of land involved in the project [Total area of the land; Type of land; Details
of possession of land in the name of PP; Copy of proof of land with area of the
land; Conversion of land for industrial purpose from the State Government]
needs to be submitted and uploaded the data accordingly. English translation of
land documents authenticated from notary shall be submitted.

Proposed project will be installed on 7.81 hectares (19.29 acres) of land, in the
existing plant premises within the Notified Jamuria Industrial Estate, West
Bengal. The entire land is industrial in nature. Environmental Clearance for this
Notified Jamuria Industrial Estate was obtained on 6" November, 2006 (copy
enclosed as Annexure-Vl). The land documents are in English version.

The land related documents are enclosed as Annexure- VII.

Details of court case, directions issued by SPCB, if any, pending needs to be
submitted.

There are no Directions / Court Cases pending against the project. The affidavit
in this regard is enclosed as Annexure-VIII.

PP shall clarify whether the project falls under CPA/SPA? If yes, then compliance
to the CEPI guidelines shall be submitted.

The project site is not falling in whole or in part within 5 km from the boundary of
Critically Polluted Areas (CPA) or Severely polluted Areas (SPA). The aerial
distance between the project site boundary and boundary of Durgapur Municipal
Corporation (DMC) Area i.e., Severely Polluted Area (SPA) is around 15.8 km.
The aerial distance between the boundary of DMC area and the project site has
been presented as Annexure-IX. Thus, compliance of the CEPI guidelines as
per Ministry’s OM of 2019 is not required in this project.

Fugitive emissions during transportation and from raw material storage yard
need to be considered in modeling the GLC.

Fugitive emissions during transportation and from raw material storage yard is
considered in the modeling the GLCs which is enclosed as Annexure-X. The
same is also included in the EIA Report.

PP shall revise the complete application in conformity to Ministry’s requirement
and resubmit the application.

As detailed above we have revised the complete application and are resubmitting
the same in conformity to Ministry’s requirement. The Ministry is now requested
to consider the proposal so that early Environmental Clearance is issued
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We hope this meets with your kind approval.

We hereby request you to take the necessary action so that an early Environmental
Clearance could be issued for our proposed expansion project.

Thanking you,

Yours faithfully,
for M/s Calstar Sponge Limited
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ANNEXURE A/37
ITEM NO.23 COURT NO.3 SECTION PIL-W

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Writ Petition(s)(Civil) No(s). 1394/2023

VANASHAKTI Petitioner(s)
VERSUS

UNION OF INDIA Respondent(s)

(FOR ADMISSION and IA No.257416/2023-APPROPRIATE

ORDERS/DIRECTIONS )
Date : 02-01-2024 This petition was called on for hearing today.
CORAM :

HON'BLE MR. JUSTICE B.R. GAVAI
HON'BLE MR. JUSTICE SANDEEP MEHTA

For Petitioner(s) Mr. Gopal Sankaranarayanan, Sr. Adv.
Mr. Vanshdeep Dalmia, AOR
Ms. Anisha Jian, Adv.
Ms. Tanya Shrivastava, Adv.

For Respondent(s)

UPON hearing the counsel the Court made the following
ORDER

1. Issue notice returnable in four weeks.

2. Until further orders, there shall be stay of
operation of the Office Memoranda dated 7t" July,
2021 and 28t January, 2022 issued by the Ministry of

Environment, Forest and Climate Change.

(ASHA SUNDRIYAL) (BEENA JOLLY)
ASTT. REGISTRAR-cum-PS COURT MASTER (NSH)
Signag}lre-Nol Verified
fosr29S
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ANNEXURE A/39

REVISED
ITEM NO.56 COURT NO.3 SECTION PIL-W

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Writ Petition(s)(Civil) No(s). 1394/2023

VANASHAKTI Petitioner(s)
VERSUS

UNION OF INDIA Respondent(s)

(IA No. 257416/2023 - APPROPRIATE ORDERS/DIRECTIONS)

Date : 02-02-2024 These matters were called on for hearing today.

CORAM :
HON'BLE MR. JUSTICE B.R. GAVAI
HON'BLE MR. JUSTICE SANDEEP MEHTA

For Petitioner(s)
Mr. Gopal Sankaranarayanan, Sr. Adv.
Mr. Vanshdeep Dalmia, AOR
Ms. Anisha Jian, Adv.
Mr. Sarthak Dora, Adv.
Ms. Trisha Chandran, Adv.
For Respondent(s)
Mr. Tushar Mehta, Solicitor General
Ms. Aishwarya Bhati, A.S.G.
Mr. Gurmeet Singh Makker, AOR
Mr. Ketan Paul, Adv.
Ms. Ruchi Kohli, Adv.
Ms. Swarupama Chaturvedi, Adv.
Mr. Rajat Nair, Adv.

Mr. Puneet Bali, Sr. Adv.
Mr. Akhil Anand, Adv.

Mr. Samit Shukla, Adv.
Mr. Himanshu Vij, Adv.
Ms. Saakshi Saboo, Adv.
Mr. Anuj Salva, Adv.

M/S. D.S.k. Legal, AOR

Mr. T. V. S. Raghavendra Sreyas, AOR
Signefure il Verifed Mr. Naveen Hegde, Adv.

§%§%§b Mr. A Yogeswaran, Adv.
Remeon =] Ms. B Poongkhulali, Adv.

Mr. Siddharth Vasudev, Adv.

Mr. Vanshdeep Dalmia, AOR
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Mr. Anisha Jain, Adv.
Mr. Sarthak Dosa, Adv.

Mr. Guru Krishna Kumar, Sr. Adv.
Mr. Saket Mone, Adv.

Ms. Anshula Vijay Kumar Grover, AOR
Mr. Abhishek Salian, Adv.

Ms. Nitika Grover, Adv.

Mr. Devansh, Adv.

Mr. Atmaram Nadkarni, Sr. Adv.
Mr. Kunal Mimani, AOR

Mr. Samit Shukla, Adv.

Mr. Kunal Vajani, Adv.

Ms. Sakshi Saboo, Adv.

Mr. Anuj Savla, Adv.

Mr. Shubhang Tandon, Adv.

Ms. Shraddha Chiramia, Adv.

UPON hearing the counsel the Court made the following
ORDER

I.A. Nos. 25197, 25309 and 25150 of 2024

1. The application (IA No. 25150 of 2024) for intervention
is allowed.

2. The applicant(s) approached this Court seeking
modifications/alterations of the order dated 02" January,
2024,

3. Vide order dated 2™ January, 2024, we had granted stay of
operation of the Office Memoranda dated 07" July, 26021 and 28"
January, 2022 issued by the Ministry of Environment, Forest
and Climate Change.

4. Mr. A.N.S. Nadkarni and Mr. Puneet Bali, learned senior
counsels appearing for the applicant(s) submit that though
their projects had acquired environmental clearances much
prior to the Office Memoranda dated 07" July, 2021 and only

certain modifications/alterations are required therein, the
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same cannot be considered in view of the order dated 2™
January, 2024.

5. We clarify that our orders dated 02" January, 2024 would
not come 1in the way of the competent authorities in
considering the proposals for modifications/alterations in the
Environmental Clearances if area of such projects had any
valid environmental clearances prior to 07" July, 2021.

6. Needless to state that such applications for
modification/alteration would be considered by the competent
authorities strictly in accordance with law as it existed
prior to 07" July, 2021.

7. We further clarify that our order should not be construed
as having stayed any proceedings before any High Courts
touching the subject matter of the Office Memoranda, referred
to above.

8. The applications are, accordingly, disposed of.

I.A. Nos. 13975, 16527, 21877, 21878 and 24981 of 2024

1. Mr. Gopal Sankaranarayanan, learned senior counsel
appearing for the petitioner-vVanashakti seeks four weeks’ time

to file reply affidavit to these applications.

2. List these applications alongwith main matter after four
weeks.

(DEEPAK SINGH) (ANJU KAPOOR)

COURT MASTER (SH) COURT MASTER (NSH)
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3.5. Agenda Item No 5:

3.5.1. Details of the proposal

284

ANNEXURE A/42

Proposed expansion of existing Steel Plant by installation of Sponge Iron Plant with 2x200 TPD DRI Kilns, 4x15
T Induction Furnaces, 400 TPD Rolling Mill & 8 MW capacity WHRB based Captive Power Plant. by CALSTA
R SPONGE LIMITED located at PASCHIM BARDHAMAN,WEST BENGAL

Proposal For Fresh EC

. - Activity
Proposal No File No Submission Date (Schedule Ttem)
IA/WB/IND1/453340/2 IA-J-11011/655/2009-1A-1 05/04/2024 Metallurgical Industries (ferrous a
023 I(IND-I) nd non ferrous) (3(a))

3.5.2. Project Salient Features

58.4.1 M/s Calstar Sponge Limited has

Details submitted by Project proponent

58.4.3 The details of the ToR are furnished as below:

[Proposal No. IA/WB/IND1/453340/2023; File No. IA-J-11011/655/2009-1A-II(IND-I)]

[Consultant: Envirotech East Pvt. Ltd.; Valid upto: 09/12/2025]

made an online EC application vide proposal no.
IA/WB/IND1/453340/2023 dated 05.04.2024 along with copy of EIA report and Forms (Part A, B
and C) and certified compliance report seeking Environment Clearance (EC) under the provisions of
the EIA Notification, 2006 for the project mentioned above. The proposed project activity is listed
at S. No. 3(a) Metallurgical industries (ferrous & non-ferrous) and 1(d) Thermal Power Plants under
Category “A” of the schedule of the EIA Notification, 2006 and appraised at Central Level.

58.4.2 Name of the EIA consultant: M/s. Envirotech East Pvt. Limited [List of ACOs with their Certificate /
Extension Letter no. NABET/EIA/2225/RA 0279; valid upto 09.12.2025, as on May 17, 2024].

Date o

f Appl Consideratio . Date of ToRV

o Details ‘1

icatio n Accord alidity
n

30% Ay 2" meeting o

“2 fEAC, held Terms of R 27.06.20 26.06.2

u

g 0 1’8 on 12" Dece eference 19 024

mber, 2018
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58.4.4 The project of M/s Calstar Sponge Ltd. is located at Village : Jamuria, Mouza Ikra, Jamuria Industrial
Estate, Dist. Paschim Burdwan, West Bengal for expansion of existing Steel Plant by installation of
Sponge Iron Plant with 2x200 TPD DRI Kilns, 4x15 T Induction Furnaces, 400 TPD Rolling Mill &
8 MW capacity WHRB based Captive Power Plant.

58.4.5 M/s Calstar Sponge Limited had earlier made an online EC application vide proposal no.
IA/WB/IND1/436058/2023 dated 05.09.2023. The proposal was considered during 44™ meeting of
the EAC for Industry-I sector held on 20™ — 215 September, 2023, wherein after detailed
deliberation the Committee recommended to return the proposal in its present form due to the
shortcomings.

58.4.6 M/s Calstar Sponge Limited has again made an online EC application vide proposal no.
IA/WB/IND1/453340/2023 dated 05.04.2024 addressing the issues. The proposal has been considered during the
58" meeting of the EAC for Industry-I sector held on 14™"-15% May, 2024. The deliberations and recommendations
of EAC are as follows:

3.5.3. Deliberations by the committee in previous meetings

N/A

3.5.4. Deliberations by the EAC in current meetings

Deliberations by the Committee

58.4.7 The Committee noted the following:

1. The EAC noted that as per ToR dated 27.06.2019, the proposal cited above was referred to EAC
(Violation) sector for their views w.r.t. installation and operation of 2x100 TPD sponge iron units
without obtaining the requisite environmental clearance from the concerned Competent Authority.
The matter was considered by the EAC-Violation sector in its 17" meeting held during January,
2019 wherein EAC opined the following:

(1) Since the violation falls in between 01/07/2007 to 06/08/2009, it would be appropriate to
initiate action under section 19 of Environment (Protection) Act, 1986 as prevailing that
time.

(i1) Alternatively, since PP has applied for expansion and sought for ToR, specific ToR can be
issued as per MOEF&CC notification dated 14/03/2017 pertaining to violation.

Accordingly, the Ministry issued the ToR, inter-alia, with a specific condition that the project
proponent shall comply with the directions/order of the Competent Authority/body/Court issued in
respect of violation during 01/07/2007 to 06/08/2009 and initiated action under section 19 of the
Environment (Protection) Act, 1986.

Page 118 of 586
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2. During the earlier consideration in 44™ meeting of the EAC for Industry-1 sector held on 20% — 21+
September, 2023, the EAC also recorded that MoEF&CC has notified a SOP dated 07.07.2021
pertaining to consideration of violation cases and now the instant proposal will be appraised under
violation category as per the provisions contained in the MoEF&CC Standard Operating
Procedures dated 07/07/2021 pertaining to consideration of violation cases. Therefore, PP is
required to revise the proposal and include the compliance to violation as per the provisions of
Ministry’s SOP dated 07.07.2021.

3. The EAC further noted that the Hon’ble Supreme Court has stayed Ministry’s OM dated 7" July 2021
and 28" January 2022 for ex-post facto clearance for projects without prior environmental
clearance mandated under the EIA Notification, 2006 i.e. violation cases. In pursuance to the same,
the instant proposal will be kept in abeyance till further orders.

4. However, as per further discussions held, it was emphasized that the ToR was accorded considering
the fact that, specific ToR can be issued as per MOEF&CC notification dated 14/03/2017 pertaining
to violation. The PP further stated that the Hon’ble Supreme Court has not stayed the notification
dated 14.03.2017 based on which the TOR dt. 27.06.2019 was issued.

5. Further, the PP vide letter dated 15.05.2024, has submitted the detailed representation and inter-alia
prayed that the PP’s Application may not be treated as a violation case and be apprised by the
provisions of the EIA Notifications, 2006 as the PP is facing financial loss due to the proposed
expansion Application being kept in abeyance. Further the Hon’ble Supreme Court vide its Order
dated 02.02.2024 in the case titled “Vanashakti vs. Union of India” WPC No. 1394/2023 has
clarified that the Order dated 02.02.2024 would not come in the way of the competent authorities
in considering the proposals for modification/alterations in the Environmental Clearance if area of
such projects had any valid Environmental Clearances prior to 07.07.2021.

6. In view of above, the EAC opined that the Policy Sector of IA Division or Legal Monitoring Cell in
the Ministry may be requested for issuance of the necessary clarification w.r.t. appraisal of said
proposal either (i) as per MoEF&CC notification dated 14/03/2017 pertaining to violation, or (ii)
No violation as claimed by the PP in this regard.

7. The PP/Consultant also agreed to the suggestions of EAC to obtain the comments of the Policy Sector
of IA Division or Legal Monitoring Cell of MoEF&CC.

Recommendations of the Committee:

58.4.8 In view of the foregoing and after detailed deliberations, the Committee recommended to defer the proposal
and advised the Ministry to first obtain the comments of the Policy Sector of IA Division or Legal Monitoring Cell
w.r.t. appraisal of said proposal as per MoEF&CC notification dated 14/03/2017 pertaining to violation due to the
facts referred in para above. The proposal shall be considered after obtaining the requisite information.

3.5.5. Recommendation of EAC

Deferred for ADS

3.6. Agenda Item No 6:

3.6.1. Details of the proposal

Manufacturing unit of TMT bars (Capacity 1,35,000TPA) by setting up Induction Furnace, (Capacity-3Nos of 15
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ANNEXURE A/43

CALSTAR SPONGE LIMITED

Regd. Office: 18, R.N. Mukherjee Road, Kolkata — 700 001

Regd. Off. Ph.: 2248 6509 / 7235 / 4190 calsprings.group@gmail.com Mb.No0.9830070101

WORKS: UNIT — JAMURIA: Mouza — Ikra, Jamuria Industrial Estate, Jamuria, Dist — Burdwan, Pin.713362,West Bengal,
August 08, 2024

The Member Secretary,

Ministry of Environment, Forest and Climate Change
Govt. of India

Indira Paryavaran Bhawan, Jor Bag Road,

New Delhi -110003.

Subject: Environmental Clearance for the Expansion Proposal of existing Steel Plant by installation of Sponge
Iron Plant with 2x200 TPD DRI Kilns, 4x15 T Induction Furnaces, 400 TPD Rolling Mill & 8 MW capacity WHRB
based Captive Power Plant at Jamuria, Mouza lkra, Jamuria Industrial Estate, District Paschim Burdwan, West
Bengal - Regarding Environmental Clearance

[Proposal No. IA/WB/IND1/453340/2023; File No. 1A-J-11011/655/2009-1A-11(IND-I)]
Refer 58" EAC meeting dated 14.05.2024 (Agenda Serial No. 58.4)
Respected Sir,

This has reference to the 58" EAC meeting was held on 14" May, 2024 wherein our proposal was placed for the
consideration for the grant of Environmental Clearance. Subsequently, an ADS was raised in which the concluded
remarks of the Committee was reflected as stated under,

“The Committee noted the following in point no. 6 & 7 :

6. In view of above, the EAC opined that the Policy Sector of IA Division or Legal Monitoring Cell in the
Ministry may be requested for issuance of the necessary clarification w.r.t. appraisal of said proposal
either (i) as per MoEF&CC notification dated 14/03/2017 pertaining to violation, or (ii) No violation as
claimed by the PP in this regard.

7. The PP/Consultant also agreed to the suggestions of EAC to obtain the comments of the Policy Sector
of 1A Division or Legal Monitoring Cell of MOEF&CC.

Recommendations of the Committee:

58.4.8 In view of the foregoing and after detailed deliberations, the Committee recommended to defer the
proposal and advised the Ministry to first obtain the comments of the Policy Sector of IA Division or Legal
Monitoring Cell w.r.t. appraisal of said proposal as per MOEF&CC notification dated 14/03/2017 pertaining
to violation due to the facts referred in para above. The proposal shall be considered after obtaining the
requisite information”.

We have already submitted our representation to your goodself vide our letter dated May 15, 2024 as per the
minutes of 58" EAC.

Thanks & Regards,
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ANNEXURE A/44

DAY-3: AUGUST 23, 2024 [FRIDAY]

Consideration of Environmental Clearance Proposals

Agenda No. 64.16

64.16 Proposed expansion of existing Steel Plant by installation of Sponge Iron Plant with 2x200
TPD DRI Kilns, 4x15 T Induction Furnaces, 400 TPD Rolling Mill & 8 MW capacity
WHRB based Captive Power Plant by M/s Calstar Sponge Limited, located at Jamuria,
Mouza Ikra, Jamuria Industrial Estate, Dist. Burdwan, West Bengal- Consideration of
Environmental Clearance.

Proposal No. IA/WB/IND1/453340/2023; File No. 1A-J-11011/655/2009-1A-I1(IND-I)]
[Consultant: Envirotech East Pvt. Ltd.; Valid upto: 09/12/2025]

64.16.1 M/s Calstar Sponge Limited has made an online EC application vide proposal no.
IA/WB/IND1/453340/2023 dated 05.04.2024 along with copy of EIA report and Forms (Part A,
B and C) and certified compliance report seeking Environment Clearance (EC) under the
provisions of the EIA Notification, 2006 for the project mentioned above. The proposed project
activity is listed at S. No. 3(a) Metallurgical industries (ferrous & non-ferrous) and 1(d) Thermal
Power Plants under Category “A” of the schedule of the EIA Notification, 2006 and appraised
at Central Level.

64.16.2 Name of the EIA consultant: M/s. Envirotech East Pvt. Limited [List of ACOs with their
Certificate / Extension Letter no. NABET/EIA/2225/RA 0279; valid upto 09.12.2025; as on
August 26, 2024].

Details submitted by Project proponent
64.16.3 The details of the ToR are furnished as below:

Date of . . . Date of ToR
Application Consideration Details Accord Validity
30" August, 2" meeting of Terms of 27.06.2019 26.06.2024
2018 EAC, held on 12t Reference
December, 2018

64.16.4 The project of M/s Calstar Sponge Ltd. is located at Village : Jamuria, Mouza lIkra, Jamuria
Industrial Estate, Dist. Paschim Burdwan, West Bengal for expansion of existing Steel Plant by
installation of Sponge Iron Plant with 2x200 TPD DRI Kilns, 4x15 T Induction Furnaces, 400
TPD Rolling Mill & 8 MW capacity WHRB based Captive Power Plant.

64.16.5 The proposal was initially considered during the 58" meeting of the EAC for Industry-I sector
held on 14™-15% May, 2024 wherein the Committee recommended to defer the proposal and
advised the Ministry to first obtain the comments of the Policy Sector of IA Division or Legal
Monitoring Cell w.r.t. appraisal of said proposal as per MoEF&CC notification dated 14/03/2017

Approved Minutes of 64 meeting of the EAC for Industry-I sector held on 21% — 234 August 2024 Page 274 of 359
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pertaining to violation due to the recorded facts. The deliberations and recommendations of EAC
are as follows:

Deliberations by the Committee (EAC during 14™-15% May, 2024)

The Committee noted the following:

1. The EAC noted that as per ToR dated 27.06.2019, the proposal cited above was referred
to EAC (Violation) sector for their views w.r.t. installation and operation of 2x100 TPD
sponge iron units without obtaining the requisite environmental clearance from the
concerned Competent Authority. The matter was considered by the EAC-Violation sector
in its 17" meeting held during January, 2019 wherein EAC opined the following:

(i) Since the violation falls in between 01/07/2007 to 06/08/2009, it would be
appropriate to initiate action under section 19 of Environment (Protection) Act,
1986 as prevailing that time.

(ii) Alternatively, since PP has applied for expansion and sought for ToR, specific
ToR can be issued as per MoEF&CC notification dated 14/03/2017 pertaining
to violation.

Accordingly, the Ministry issued the ToR, inter-alia, with a specific condition that
the project proponent shall comply with the directions/order of the Competent

Authority/body/Court issued in respect of violation during 01/07/2007 to 06/08/2009 and
initiated action under section 19 of the Environment (Protection) Act, 1986.

2. During the earlier consideration in 44" meeting of the EAC for Industry-I sector held on
20" — 215t September, 2023, the EAC also recorded that MoEF&CC has notified a SOP
dated 07.07.2021 pertaining to consideration of violation cases and now the instant
proposal will be appraised under violation category as per the provisions contained in the
MoEF&CC Standard Operating Procedures dated 07/07/2021 pertaining to consideration
of violation cases. Therefore, PP is required to revise the proposal and include the
compliance to violation as per the provisions of Ministry’s SOP dated 07.07.2021.

3. The EAC further noted that the Hon’ble Supreme Court has stayed Ministry’s OM dated
7% July 2021 and 28" January 2022 for ex-post facto clearance for projects without prior
environmental clearance mandated under the EIA Notification, 2006 i.e. violation cases.
In pursuance to the same, the instant proposal will be kept in abeyance till further orders.

4. However, as per further discussions held, it was emphasized that the ToR was accorded
considering the fact that, specific ToR can be issued as per MOEF&CC notification dated
14/03/2017 pertaining to violation. The PP further stated that the Hon’ble Supreme Court

has not stayed the notification dated 14.03.2017 based on which the TOR dt. 27.06.2019
was issued.

5. Further, the PP vide letter dated 15.05.2024, has submitted the detailed representation and
inter-alia prayed that the PP’s Application may not be treated as a violation case and be
apprised by the provisions of the EIA Notifications, 2006 as the PP is facing financial loss
due to the proposed expansion Application being kept in abeyance. Further the Hon’ble
Supreme Court vide its Order dated 02.02.2024 in the case titled “Vanashakti vs. Union of

Approved Minutes of 64 meeting of the EAC for Industry-I sector held on 21% — 234 August 2024 Page 275 of 359
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India” WPC No. 1394/2023 has clarified that the Order dated 02.02.2024 would not come
in the way of the competent authorities in considering the proposals for
modification/alterations in the Environmental Clearance if area of such projects had any
valid Environmental Clearances prior to 07.07.2021.

6. In view of above, the EAC opined that the Policy Sector of IA Division or Legal
Monitoring Cell in the Ministry may be requested for issuance of the necessary
clarification w.r.t. appraisal of said proposal either (i) as per MoOEF&CC notification dated
14/03/2017 pertaining to violation, or (ii) No violation as claimed by the PP in this regard.

7. The PP/Consultant also agreed to the suggestions of EAC to obtain the comments of the
Policy Sector of 1A Division or Legal Monitoring Cell of MoEF&CC.

Recommendations of the Committee (EAC during 14™-15" May, 2024):

In view of the foregoing and after detailed deliberations, the Committee recommended to defer
the proposal and advised the Ministry to first obtain the comments of the Policy Sector of IA
Division or Legal Monitoring Cell w.r.t. appraisal of said proposal as per MoEF&CC notification
dated 14/03/2017 pertaining to violation due to the facts referred in para above. The proposal
shall be considered after obtaining the requisite information.

64.16.6 In view of above, the PP vide letter dated 08.08.2024 uploaded on PARIVESH portal on
08.08.2024 informed that they have already submitted their representation to Ministry vide their
letter dated 15™ May, 2024 as per the minutes of 58" EAC.

64.16.7 The proposal was considered during the 64" meeting of the EAC for Industry-I sector held on
21t — 23" August, 2024. The deliberations and recommendations of EAC are as follows:

Deliberations by the Committee

64.16.8 The Committee noted the following:
1. The EAC was informed that comments from the Policy Sector of the IA Division and the
Legal Monitoring Cell have been obtained for this case. It was clarified that the appraisal
of this proposal will follow the action under section 19 of Environment (Protection) Act,
1986 as prevailing that time. The EAC acknowledged these comments and emphasized
that compliance with same is essential for this proposal.

2. Accordingly, as per one of the Terms of Reference (ToR) conditions, the project proponent
must comply with the directions or orders issued by the Competent Authority, body, or
Court regarding violations that occurred between 01/07/2007 and 06/08/2009, including
actions initiated under Section 19 of the Environment (Protection) Act, 1986. The
PP/Consultant informed the EAC that they have approached the concerned authority to
initiate action under Section 19 of the Environment (Protection) Act, 1986, but no action
has been taken yet.

3. The EAC opined that compliance with this requirement is crucial for the consideration of
the EC proposal in this case. Therefore, the proposal should only be listed once the
necessary action has been initiated by the concerned authority. To expedite this process,

Approved Minutes of 64 meeting of the EAC for Industry-I sector held on 21% — 234 August 2024 Page 276 of 359
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the EAC advised the Ministry to write a letter to the SPCB, requesting them to initiate the
action as soon as possible.

4. The EAC agreed to the PP/Consultant's request to reappear after the required compliance
has been achieved

Recommendations of the Committee:

64.16.9 In view of the foregoing and after detailed deliberations, the committee recommended to defer
the proposal to address the shortcomings enumerated at para above. The proposal may be
considered after submission of the requisite information.

Agenda No. 64.17

64.17 Proposed expansion of existing Steel Plant for replacement of existing 2x7 T Induction
Furnaces by 2x15 T Induction Furnaces, installation of new 2x15 T Induction Furnaces
with 6/11 three strands Continuous Casting Machine (2,00,000 TPA Billets) & 1x15 TPH
Slag Crusher unit, 1x30 T capacity AOD and Hot Rolling Mill (450 TPD) for production
of TMT Bars, Wire Rod, Structure with 1x15 TPH Reheating Furnace (reheating by Piped-
Gas or Coal or 1x45,00,000 Kcal/hr capacity Coal based Gasifier) by M/s CRM Ispat Pvt.
Ltd., located at Bamunara Industrial Area, Village Bamunara, P.S. Kanksa, P.O.
Gopalpur, District Paschim Bardhman, West Bengal - Consideration of Environmental
Clearance.

[Proposal No. IA/WB/IND1/482375/2023; File No. 1A-J-11011/73/2023-1A-1I(IND-I)]
[Consultant: Envirotech East Pvt. Ltd.; Valid upto: 12.09.2025]

64.17.1 M/s CRM Ispat Pvt. Ltd. has made an online EC application vide Proposal No.
IA/WB/IND1/482375/2023 dated 31.07.2024 along with copy of EIA report and Forms (Part A,
B and C) and certified compliance report seeking Environment Clearance (EC) under the
provisions of the EIA Notification, 2006 for the project mentioned above. The proposed project
activity is listed at S. No. 3(a) Metallurgical industries (ferrous & non-ferrous) under Category
“B1” of the schedule of the EIA Notification, 2006 and attracts general condition as proposed
project site falls within 5 km from the boundary of Durgapur Municipal Area i.e severely
polluted area and therefore being appraised at Central Level.

64.17.2 Name of the EIA consultant: M/s. Envirotech East Pvt. Ltd. [List of ACOs with their Certificate
/ Extension Letter vide NABET/EIA/2225/RA 0279; valid upto 12.09.2025, as on August 26,
2024].

Details submitted by Project proponent
64.17.3 The details of the ToR are furnished as below:
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